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Shrimati Mava Ray
Shri Ramsingh Bhai

OBITUARY RLEFERENCES

MR. SPEAKER : Hon. Members, as we
meet tode s after an interval of two months,
itis my <ad duty to inform the House of the
Passing away of some of our esteemed friends
during the inter-session period.

All of vs were deeply shocked to learn of
the sudduny and premature demise of His
Majesty King Jigme Dorji Wangchuk of
Bhutan on the 21st July, 1972 at Nairob
althe age oi 43,

Under his wise guidance and able leader-
ship, Bhutan made very good progress in
all fields. He was a true patriot and a sin-
cere friend of India. By his affection and
good-will for India he had endeared himself
to the people of India. In his death Bhutan,
has Jost a great leader and India a great
fiiend. We sharc the griefl of the people of
Bhutan and 1 am surc the House will join
me in conveying our sorrow Lo his esteemed
son, His Majesly King Jigme Singye Wang-
chuk, the Queen Mother, other members
of the royal family, the Government and
the Qco.ple of Bhutan.

ananda Das.

Shri Yanjik was a sitting Member of this
House from Ahmedabad constitucocy of
Gujarat, He had been a Member of the
Second. Third and Fourth Lok Sabha during
the years 1957-70. He passed away at Ah-
medabad on the 17th July, 1972 at the age
of 81 afier agonising and prolonged illness.
Shri Yajnik was a noted champion of the
underprivileged. He was a fearless and
forthright person and was tolally dedicated
10 the cause of the nation. He look keen
interest in the deliberations of this House.
Whenever he spoke, he was heard with atten-
tion. Al sections of the House held him
in high esteem. He spoke with objectivity
and only on such matters on which he felt
deeply. He will be remembered for his
gentlemanliness and amiability.

Shri Ghulam Mohamad Bakshi  was
a Member of the Fourth Lok Sabha from
Srinagar constituency of Jammu and Kash-
mir  during the years 1967-70. LCarlier
he had been a Member of the State Legis-
lative Assembly from 1951 to 1967 and
the Prime Minister of Jammu and Kash-
mir during the yecars 1953-63. Hc passed
away on the 15th July, 1972 at Srinagar
at the age of 63.

Bakshi Sahib, as we used to call him,
was an cminenl leader, a great organiser
and an ablc adminisirator. He look
charge of the administration of the sen-
sitive State of Jammu and Kashmir at
a time when the political situation there
was complicated and highly explosive.
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But by his courage, hard work and able
public relationship, he gave stability and
peace to the State and was responsible for
its progress in many fields. He was a
a shining example of secularism and his
services 10 the cause of the nation’s unity
would always be remembered. Through the
vicissitudes of his political life he was firm
and unflinching in his devotion to the cause
of national integration. He was one of
our veteran freedom fighters. He took
active part in the debates in the House
and made important contributions on
many difficult subjects. He made friends
with all Members in the House.

Shri Ramananda Das was a Member
of the first Lok Sebha during the years
1952-57 representing Barrackpore con-
stituency of West Bengal. He passed
away at Calcutia on the 16th July, 1972
at the age of 59. He was a social worker
and trade union leader. He represented
India in TLO Conferences, at San Fransisco
in 1948 and at Geneva in 1951. He made
usefud contributions to the debates in the
House.

We deeply mourn the loss of these friends
and 1 am sure the House will join me in
conveying our condolences to the bereaved
familics.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAS-
TING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI) : Mr.
Speaker, Sir, the people of India are pro-
foundly grieved at the sudden and untimely
demise of His Majesty King Jigme Dorji
Wangehuk of Bhutan.

He was a man of vision and outstanding
qualities. He had wide intellectual inter-
ests and a deep concern for the welfare
of his people. It is due to his sagacity,
his drive and dynamism that Bhutan,
tucked away in the high Himalayas, could
leap over several centuries and enter the
oow age

JULY 31, 1972
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Tt was a privilege for India to co-operate
with him in his mission of modernising
Bhutan and building a humane social order
there,

1t is tragic that death should claim him
when he was still in his early fortics. A
great and good friend of India, a man of
great charm and deep humanity, has passed
away. We offer our sincere condolences
to the present King, the Queen-mother,
the Royal Mother and other members of
the Royal family and to the people of Bhu-
tan.

To His Majesty King Jigme Singye Wan-
gehuk, who inherits his father’s throne and
mission, 1 offer good wishes, fricndship and
our hand of co-operation. May Bhutan
prosper and may Indo-Bhutanese friendship
continue to be close.

In the course of this session of Parlia-
ment, our minds will go back to many inci-
dents from the great saga of our Independence
movement and we shall pay tribute to those
who fought and sacrificed for freedom. The
colleagues whose death we mourn today,
Shri Indulal Yajnik, Bakshi Ghulam Mo-
hammad and Shri Ramanand Das belonged
to this band. Their lives were dedicated Lo
Swaraj and the uplift of our people.

Shri Yajnik was an m'mmprnmisiqg
champion of the downtrodden. By his
simplicity, single-mindedness of purposc
and force of character, he left a mark on
the life of Gujarat. He was a veteran of
our fight for Independence; he was also an
educationist, a trade union leader and an
author. He combined thought and action.
Although ripe in years, be was active in
public life to the very last. The country
has lost a remarkable mass leader.

Bakshi Ghulam Mohammad was a fami-
liar figure to us all in Parliament and all
over the country. From an carly sge, he
was involved in a democratic movement of
Jammu and Kashmir from its very imcep-
tion and made a place for himself by his
amazing ability to organise and to estab-
lish a good rapport with all sections of peopic
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As Head of the State Government for
10 years, he infused dynamism into the
administration and did much for its econo-
mic development. He was respected be-
cause of his unflincting commitment to
secularism, national strength and national
unity. His dealth will bc mourned by a

laige number of colleagucs and friends.

Shri Ramananda Das served the Schedul-
ed Castes people and also the industrial
workers of West Bengal with dedication.
Many trade union organisations such as
those of the tannery workers, goal miners
and dock workers and hospital workers
received guidance from him.

I request you 1o convey our most
sincere sympathy and condolences to the
famnilics aof these departed members.

SHRI SAMAR MUKHERJEE (How-
rah) : On behalf of my party, I share the
grief expressed here at the premature demise
of the ruler of Bhutan Jigme Dorji Wang-
chuk and request you to convey our grief
to the bereaved family.

T also express griel at the death of one
of the great patriots, Shri Indulal Yajnik
who was not only a great patriot but also
a freedom fighter and consistent anti-im-
perialist. He always held radical, left
views. It was at a time when there were
anti-fascist struggles and civil war was going
on in Spain when he visited Europe. He
was greatly inspired by the freedom fighters
of the anti-fascist struggle and he beld con-
sistently views against fascism and imperia-
lism. He was always a champion of the
cause of the down-trodden. He took a
lead in organising peasants for the kisan
sabha. During that period he was in as-
sociation with the Communist Party ot
lndia, serving the cause of the down-trodden
and the millions of the masss. He was
also a great leader of the Mahagujurat
movement and a great public figure.
Though he subsequently joined the Congress,
be still beld patriotic, radical loftist views
and that is why we express our great sorrow
at bis loss.
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Bakshi Ghulam Mcohammad camc into
prominence from a very poor family and it
was due o his inborn merit and qualities
that he rose to prominence and became a
leader of the Kashmir National Conferonce.
He was one of the topmost leaders of the
Quit Kashmir movement. He was also
for some time Prime Minister of Kashmir and
had a good record of public life. [ express
my sorrow at the demise of Bakshi
Ghulam Mohammad.

Shri Ramanand Das was a social workes.
1 do not know much of him.  Still the loss
of Ramanand Das is a loss for all social
workers. | express our grief at his demise.

1 request you to convey our grief to the
bereaved families.

SHRI H.N. MUKERIJEE (Calcutta—
North-East) : On behalf of our party, I
associate myself with the sentiments of soc-
row already expressed in this House. Shri
Indulal Yajnik whom we shall miss parti-
cularly was a remarkable person, gifted
with unusual talents and a man of courage
and character. He was of the type, if I
may put it, of the Congressmen of the old
days. And I say this because it may oot
be known to many people that Shri Indulal
Yajnik had come into the closest possible
contact with Gandhiji in the old days,
but that did not deter him, when he came
to find out his differences with Gandhiji,
to part company, and this has been related
in a two-volumé book which he wrote moie
than 30 years ago, which is now a biblio-
graphical rarity and ought to be reprinted
by those who are incharge of the Gandhi
publications and that sort of thing. He
was a man who was imbued with the fincst
traditions of the Indian freedom movement,
and that is why he did not hesitate to as-
sociate himself with the trade union struggile
of his people. That is why he was one of
the pioneera of the All India Kisan Organisa-
tion. That is why be came later to be the
undoubted leader of the Maha Gujarat
Movement. That is why when he thought
that perhapsthe Congressmight adopt better
methods for the benefit of the people, he
re-joined the Congress. Here was & mas
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whose voice we shall miss in this House,
inspite of his age, we shall miss his presence
so much in this House. 1t was unfortunate
that he was stricken and was lying not dead
but dying, but his spirit which is fearless
and courageous could never allow him lying
in that condition for long, and that has
relicved him of the posture in which he was
put by fate, but we shall miss him in this
House. If he was here, his voice would
have been stridently heaid in regard to the
fissues which are confronting our people.
and cven though he has died full of years
and h s ilisa ol sorrow indecd
for us that he is no longer in our company.

Bakshi Ghulam Mohammed was another
remarkable character whom [ had the pri-
vilege of coming to know in 1952 at fairly
close quarters, and whalt struck me about
him was nol only the fact that, like some
other people in Kashmir, he came into
contact with the movement of the people
there for frecdom early in his life, but the
fact of a luminous humanity shining in
whatever he did.  In his political life, he
went throagh ups and downs of various
sorts. One might form differing  judgements
In regard to what he did or did not do. At
this particular movment [ would hike to
say what was said by a characler in  a So-
merset Maugham novel, namely that there
is onc job that 1 do not care for,and  that is
God's job on judgment dav. We are nol
here to pronounce judgments on the work
done by political figures, but there was aboul
Bakshi Ghulam Mohammed a shining
humanity, and he could clasp a man to his
heart with a kind of easy generosity which
sprang naturally out of certain springs of
humanity, which has ceriainly made a tre-
mendous impression.  Here was a man who
belonged with the people, who felt one with
the entire population of the country, Here
was a man who might have made mistakes
from time to time, but who at the same time
was loved dcarly by thosc who had come 1o
know him. And that is why, inspile of
whatever political evaluation we might make,
because he was a stridently political charac-
ter, as a human being, as a person on the
political stage of this country, he would be
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remembered for along timeand his memory
would be dearly cherished by those who had
come to know him.

T had known Mr. Ramananda Das also
because I was in the First Lok Sabha when
he was a Member, and he had made himself
a distinguished figure in so far as questions
rclating to labour and conditions of the
Scheduled Castes and Scheduled Tribes
were concerned. 1 found him also an
extremely amiable personality who was
cqntinuing his active work, as far as I know,
in West Bengal and his absence surely would
be felt in those spheres where he had made
his contribution,

The Maharaja of Bhutan was, we learn,
afriend of India. and it isa matter of sorrow
that he has passed away. and il is only ap-
propriate that the Parliament of India
expressesits sympathy and grief at his death

1 wish you, Sir, to convey to the families
concerned the condolences of our paily
and also the condolences of the entire
Parliament.

SHRI K. MANOHARAN (Madras
MNorth) @ On behalf of my party, 1 associate
mysell with the sentiments expressed by the
Prime Minister and Leader of the House
and you, Sir, and other leaders of partics
at the sudden demise of the King of Bhutan.,
Mr. Indulal Yajnik, who was noted for his
simplicity, honesty, integrity and nobility:
and secondly of Bakshi GGhulam Mohammed
who was noted for his administrative talent;
and thirdly of Shri Ramanand Das whom
1 did not know personally. On behall of
my party, I request you toconvey our heart-
felt condolences to the bereaved families
of these deparied souls.
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SHRI P. K. DEO (Kalahandi) : Mr.
Speaker, at the beginning of every session
it is a painful ritual to remember some of
our departed friends and to pay homage to
them.

The passing away of Jigme Dorji, the
King of Bhutan, is a great loss to India.
He was a sincere friend of India. He played
a prominent part in the Sino-Indian conflict
and he was always on the side of India.
He is responsible for the present position
of progress in Bhutan. His country has
lost a great leader and we a great friend.
1, along with the Swatantra Party, mourn
his loss.

Coming to Indulal Yajnik, 1 had the
privilege of knowing him since 1957 when
both of us came to this House. Hec came
on thee Mahagujarat Parishad ticket.
He was freedom fighter and a patriot to the
very core of his heart. Though he was
an old man, the spirit of youth dominated
him. He always took up the causc of
the underdogs in this House. He was a
personal friend of mine. 1 moum his
loss.

Coming to Bakshi Sahcb, 1 had the pri-
vilege of meeting him in the last Lok Sabha,
But 1 had an opportunity to go through
his activities. At a very difficult period
of India's history he steered the destiny
of Kashmir with ability, determination
and patriotism. We shall be miming
him at a time when we badly need him.
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I do not know Shri Ramananda Das
but 1 have come to know from my friends
that he was freedom fighter and a social
worker. On behalf of the Swatantra Party,
I offer my condolences to the members
of the bereaved family and associate myself
with the sentiements cxprcssed by other
hon. Members.

SHRI SAMAR GUHA (Contai) :
Sir, on behalf of the Socialist Party, 1 asso-
ciate myself with the sentiments expressed
in this House on the sad demise of His
Highness Jigme Dorji, Shri Indulal Yajnik,
Bakshi Ghulam Mohamad and Shri Rama-
nanda. 1 also express my condolences to
the members of the bereaved families.

His ’Highn:ss Jigme Dorji was a symbol
of modernism. He worked for the deve-
lopment and progress of his country and
brought it to modern age. On many crucial
occasions Bhutan stood by India. He
was also the symbol of Indo-Bhutanese
friendship. Tt should be remembered that
Bhutan was the second country to give
recognition to Bangladesh. 1 hope the
new King will also follow the footsteps of
his father and Indo-Bhutanese friendship
will continue to strengthen.

Shri Indulal Yajnik was a stalwart among
the freedom-fighters in this country. 1
wish that he should have lived a few more
days so that we could have had the occasion
to offer him our national honour at the
time of the celebration of the 25th year of
our freedom. Shri Indulal Yajnik was one
of the non-conformists among the freedom
fighters of our country. He was a close
associate of Netaji Subhas Chandra Bose
and one of the pioneers in the kisan move-
ment in India. He joined the anti-Com-
promise Conference at Ramgarh which was
held under the leadership of Netaji. He
was one of the founder members of the Left
Consolidation Committee which was form-
ed by Netaji. He was also a founder mem-
ber of the Forward Block which was
founded by Netaji.
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Shri Indulal Yajnik was the leader of the
Maha-Gujarat Samiti. At the same time,
we should also remember that he was so
great that he extended his support to the
Samyukta Maharashtra movement. He
brought about friendship and amity between
the people of Gujarat and Maharashtra at a
time when high tension was running between
the people of Maharashtra and Gujarat.

Shri Bakshi Ghulam Mohammad lived
as a true Indian and he died as a true Indian.
He stood the test of his commitment to
\| and ism at a very crucial
stage and, at that crucial stage, he coura-
geously took the leadership of Kashmir in
support of its complete integration with
India. He was also one of the founder-
members of the People’s Movement for
the democratic rights of the people. 1
had occasion to know him because for some
time he joined our socialist fraternity. He
showed not only his politigal wisdom but
also largeness of his heart, not only for
Kashmir but for the whole of India.

Shri Ramananda Das whom also I knew
was not only one of the leaders of the back-
ward community but also of the most down-
trodden community and the Harijans. He
was one of those who fought for the cause
of the down-trodden people in the country .

1 express my deep sorrow and pay my
respect and homage to these freedom fight-
ers of our country. On behalf of my party,
1 request you to convey ouf condolences 10
the bereaved familics.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : Sir, T desire to associate my
party with the sentiments of grief and sorrow
expressed by you and the Prime Minister
at the sad demise of the King of Bhutan and
our colleagues in Parliament, Shri lndula'!
Yajnik, Shri Ghulam Mohammad Bakshi
and Shri Ramananda Das.

The King of Bhutan was a friend of our
country and all of us associate ourselves with
the grief through which the people of Bhutan
are passing today.
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i1 had the good fortune to have had close fafrger 31 &w wfe & 37 w1 =@

association with Shri  Indulal Yajnik.
Really, he was a man of great stature, no-
bility and integrity of character. He served
the country in many capacities, particularly,
in the State of Gujarat.

As all of us are aware, Shri Ghulam Mo-
hamad Bakshi served the country in various
capacities and, particularly, he tried to im-
prove the conditions of the people of Jammu
and Kashmir,

1 am told Shri Ramananda Das wasa
member of the First Lok Sabha and that
he tried his best to improve the educational
and cultural standards of Scheduled Castes
people in the country.

1 express my grief at the passing away of
the great sons of India and 1 request you
toconvey our condolences to the bercaved
families,

SHRIMATI'M. GODFREY (Nominated-
Anglo-Indians): Sir, on behalf of my Group,
1 jon in the sentiments cxpressed by you
and the Prime Minister and other hon,
Members of the House on Lhe passing away
of our friends and wish to convey to their
families our condolences and prayers for
the departed souls.
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SHRI TRIDIB,CHAUDHURI (Berham-
pore) : | associate myself with the sentiments
of grief and sorrow that have been ex-
passed in this House by the Leader of the
House and by yourself at the sad demise
of His Highness the King of Bhutan, Shri
Indulal Yajnik, Shri Ghulam Mohamad
Bakshi and Shri Ramananda Das.

I have only to add that T hrd the privilege
of working very closely with Shri Indulal
Yajnik in the kisan movement, in the trade
union movement and also in this House.
He was the leader of the United Progressive
Group in the Third Lok Sabha, and he was
the easiest man to get along with and to
work with. 1 pay my humble tributes to
his memory and to the memory of the other
hon. leaders who have passed away.

MR. SPEAKER : The House may stand
in silence for a short while to express its
sorrow.

The Members then stood in silence for a
shortwhile.

11,40 brs.
INTRODUCTION OF NEW MINIS-
TERS

MR SPEAKER :The Prime Minister
will now introduce the new Ministers to the
House.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFOR-
MATION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDRA GANDHI): I have greal pleasure in
introducing 1o you and through you to the
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House my new colleagues, Shri T. A. Pal,
Minister of Railways and Shri D. P. Dhar,
Minister of Planning.

ORAL ANSWERS TO QUESTIONS

Supply of Drinking Water in Sector ‘D’
of D. L. Z. Area, New Delhi.

*]. SHRI SAT PAL KAPUR : Will the
Minister of WORKS AND HOUSING be
pleased to state:

(a) whether the supply of drinking water
is being made in Sector ‘D" of D. L. Z.
Area, New Delhi only for 90 minutes in
24 hours and that too is being staggered;

(b) when was the supply made for 9
hours as stated in reply to Unstarred
Question No. 1711 on the 3rd April, 1972 ;
and

(c) the action proposed to be taken
against the persons responsible for sub-
mitting wrong information?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) For better distribution of
water, the newly constructed quarters in
Sector ‘D" of D.1.Z. Area have been divided
into two groups. Water is being pumped
in three shifts in these two groups and the
total hours of pumping depend on the availa-
bility of waterinthe undergroundtank which
is fed by the New Delhi Municipal Com mit-
tec's mains. Hours of pumping vary from
day to day depending on the availability
of water,

(b) The average daily pumping duration
for the period 15th January to 14th March,
1972 was 8 hours and 46 minutes i.e. about
9 hours per day as stated in reply to Un-
starred Question No. 1711,

(c) Does not arise.
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HOUSES FOR ECONOMICALLY
WEAKER SECTION IN GUJARAT

*2. SHRI PRABHUDAS PATEL :
SHRI GIRIDHAR GOMANGO :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether leading architects have offer-
ed to contribute their services for providing
houses for the economically weaker section
in Gujarat at the cost of Rs. 1500 to 3500
per tenement; and

(b) if so, whether the Planning Commis-
sion and Housing and Urban Develop-
ment Corporation have agreed to belp
and extend the experiment to other States?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA [SHAN-
KAR DIKSHIT) : (a) Yes sir.

Leading Architects from the country were
invited to attend the work-shop on low cost
housing sponsored by Gujarat Housing
Board at Baroda in June, 1972. They dis-
cussed the question of evolving suitable
designs for low cost housing. Thereafter
a panel of 7 architects has been appointed
to go into the matter further. Each archi-
tect has been assigned a city. The archi-
tects have been shown the land in  each city.
It is proposed to cover 7 cities having a
population exceeding | lakh, the cities being
Ahemdabad, Baroda, Nadiad, Rajkot, Su-
rat, Jamnagar and Bhavnagar. The pancl
is yet to submit the designs and the report.

(b) Asthe report of the panelis yet to be
received by the Government of Gujarat,
the question does not arise.

SHRI PRABHUDAS PATEL : May ]
know from the hon. Minister as to what arc
the other States of the couniry which have
followed the example of Gujarat Statc in
this matter?

SHRI UMA SHANKAR DIKSHIT :
After we get the report and dcsigns, the
Ministry will examinc these things, If
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the cost is lower, If the designs are better,
certainly, weshallad >pt themin other Siates
in cooperation with the States concetned,
because, this work will have to be done in
the States.

SHRI PRABHUDAS PATEL : Rs. 200
crores of fund has been provided to build
houses for the weaker sections of our so-
ciety. Now,as the State Governments have
no funds at their disposal, will the Central
Government think of providing funds from
their revolving Fund of Rs. 200 crores?

SHRI UMA SHANKAR IDIKSHIT :
This revolving fund is about Rs. 50 crores
orsoand it will go on revolving and increas-
ing and it will take a long time to become
Rs. 200 crores. Under the Fourth Plan,
already this Fund has been increased
by about Rs. 30crores. I think in the next
Plan, the budgetary provision would be lar-
ger. But, after all, the responsibility for
housing must continue to rest with the
States. The main responsibility is theirs.

SHRI GIRIDHAR GOMANGO : Will
the hon. Minister enlighten whether such
facilities are being extended to Orissa? Ifso
the provisionsinrespact of Cantral Aid may
also oe stated by the hon. Minister.

_SHR[ UMA SHANKAR DIKSHIT:
All the States are being treated on an equal
footing. Of course, Orissa State will also
be considered. .

SHRI P. VENKATASUBBAIAH : While
evolving the scheme to provide cheaper
houses for the weaker sections of our so-
cicty, may I know, Sir, whether Govern-
ment will also keep in view the availability
of local materials which are already avail-
able, and whether they will make use of
them to suit the local conditions, in the light
of the experience we had regarding the pre-
fabricated housing scheme.

SHRI UMA SHANKAR DIKSHIT :
Locally available building materials should
be used in preference to cement and stecl
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andsuch other materials which do not reach
in time due to transport and other difficul-
ties. The attention of the State Govern-
ments has been drawn to this aspect. So
far as the Central Gover .ment is concerned ,
we are also considering that. But I may
state for the information of the hoa. Mem-
ber that even in respect of the | manufacture
of bricks, sometimes, difficulties are being
experienced.
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SYSTEM OF PURCHASE OF PULSES
ETC. BY FOOD CORPORATION OF

INDIA
*3. DR. SARADISH ROY :Will the

Minister of AGRICULTURE be pleased to
state :

(a) whether the Food Corporation of
India followed the practice of not bidding
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!
for the first three lots in the commercial
purchase of grams and pulses in the current
season and purchased only after the third
bid; and

(b) if so, the reasons for this system of
purchase?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a)and
(b) : This procedure was introduced by the
Food Corporation of India with effect
from the 20th May, 1972. This was intend-
ed to enable the mandi officers of the Cor-
poration to make purchases at the market
rate, after taking into consideration the bids
for the first three lots. When instances
came to the notice of the Corporation that
the bidding for the first thiee lots where being
deliberately manipulated by interested par-
ties, the Food Corporatoion issued revised
instructions to themandi officers authorizing
them to bid for the first three lots.

DR. SARADISH ROY : May I know
whether prior to issuing such orders, the
Food Corporation of India issued an order
for not to purchase of stock from the man-
dis as a result of which the unscrupulous
traders took the advantage to lower prices
and cheated the farmer, and subsequently
when the rates were more then Rs. 115,
these orders were issued as a result of which
the unscrupulous traders could make pro-
fits by offering the same stocks to the Food
Corporation of India? May I know whe-
ther this is a fact, and il so, who issued the
orders which gave advantage to the unscru-
pulous traders and resulted in a loss to the
Food Corporation of India?

SHRI ANNASAHEB P. SHINDE : I
have already stated in my answer that this
system was found 10 be defective. OF
course, hon. Members will appreciate that
the Corporation of India is an auto-
nomous body. They had resorted to this
method at first but now they have rectified
it. We ourselves in our Ministry will go
into this matter and see that the normal
practices are followed in such matters.

SRAVANA 9, 1894 (S4KA)
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DR. SARADISH ROY : My questions
have not been fully answered. I wanted
to know who issued the orders which gave
advantage to the unscrupulous traders and
resulted in loss to the Food Corporation of
India. The food Corporation of India has
lost lakhs of rupees due to the increased
rates of grams and pulses from less than Rs.
100 to about Rs. 115 to Rs. 117. May I
know what steps are going to be taken against
the officials who had issued such orders?

SHRI ANNASAHEB P. SHINDE : Ob-
viously, the orders were issued from the
headquarters of the food Corporation of
India. I have got with me here some
figures which indicate that as a result of
this procedure, the purchase prices were
relatively a little higher; when the procedure
was changed, the prices were at a relatively
lower level. As I have said, Government
themselves are seized of the matter and we
shall go into this matter.

SHRIINDRAJIT GUPTA : May I know
whether with regard to the purchase of
pulses by the Food Corporation of India,
the normal rules governing the issuc of
tenders and scrutiny of quotations received
on the basis of tenders are observed or not,
and whether any cases have been brought
to the notice of the hon. Minister where,
for instance, a tender of Rs. 122 per quintal
was offered by a particular firm, namely
Messrs. Netram Amarsingh, and this was
acceptled by the corporation and its chair-
man, despite the fact that there was a pend-
ing quotation from another firm for Rs.
114, which was Rs. 8 lower? May I
know whether it is a fact that this purchase
was made at a price which was Rs. 8 higher
than the lower price which was offered, and
as a result of that, the corporation had to
incur heavy losses?

SHRI ANNASAHEB P. SHINDE : The
Government are going to inquire into
these matters. If something is found out,
naturally Government would take stern
action irrespective of anybody belng in-
volved in this.



23 Oral 4nswers

SHRI INDRAJIT GUPTA :Who is
going to conduct the inquiry and how long
will it take?

SHRI ANNASAHEB P. SHINDE : The
CBI is being entrusted with this and it
will be inquiring into it.
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SHRT ANNASAHEB P. SHINDE :1 do
not consider anything wrong if when
personal allegations are made against any-
body, facts are sought to be ascertained from
him. What is wrong in referring the docu-
ments to the person concerned? It does
not mean that Government will not then
take an independent view of the case, As
we know, allegations are inquired into by
independent authorities.

SHRI ATAL BIHARI VAJPAEE : What
about the latter part of my question? De-
finite allegations have been made by the
employees of the FCI. A memorandum
has been submitted to the Prime Minister.
Will they be given an opportunity to pro-
duce evidence in support of those allega-
tions?

SHRI ANNASAHEB P. SHINDF :Ifa
prima facie case is established, Government
would explore all possible avenues to find
out the facts pertaining to all concerned and
take appropriate action.

SHRI S. M. BANERIEE : Our Union

in Kanpur had submitied a memorandum
to the Prime Minister. Has it be¢n consi-

**Not recorded,
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dered- ? They have levelled serious charges
therein.

MR. SPEAKER : No. I do not allow it.

SHRIJYOTIRMOY BOSU : I have been
trying to catch your eye for a long time.
‘You will allow me to say that a former Con-
gress Minister has been thieving in the Food
Corporation of India and making money
for party funds. You are trying to shut me
out. That is all I say. You are trying to
protect him because he had been your
colleague.

MR. SPEAKER : Order, order. Names
are not to be mentioned here. It will not
be recorded. He may say Chairman of such
and such body. That is enough.

SHRI S. M. BANERIJEE :Instead of
considering the allegations made by the
employees, they are transferring them, just
because they have unearthed a corruption
case.

MR SPEAKER :Too many members
are catching my cye.

SHRI JYOTIRMOY BOSU: Kindly allow
a discussion under rule 193. If the state is
clean, allow us a discussion under rule 193
50 that we can do the washing properly with
a very good detergent on the floor of the
House. We know how a person** has been
making money. Tt is a matter of shame.

MR. SPEAKER : Hecan say *Chairman’.
Names are not to be mentioned. Tt will
not be recorded.
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Several Hon. Members rose—

MR SPEAKER : Order, order, 1 would
have allowed more questions, but it is
already two minutes up, and Members
do not understand that the time is already
up.

SHRI JYOTIRMOY BOSU : Please do
not mention the time, because, Sir, I have
been trying to catch your eyes from the very
beginning.

MR.SPEAKER : I was deliberately avoid-
ing my eyes from you. I was deliberately
doingit. [ wanted to lend my eyes to others
also.

Now, Mr. Banerjee, for the Call Atten-
tion.

WRITTEN ANSWERS TO QUESTIONS

Report regarding Shipbuilding  Yard
at Haldia
*4. SHRI B.K. DASCHOWDHURY :
SHRI PRIYA RANJAN DAS

MUNSI:
Will the Minister of SHIPPING and
TRANSPORT be pleased to state:

(a) whether the Ministry has received
the expert report that large size ship build-
ing yard should be constructed at Haldia;
and

(b) if so, the main features thereof and
the reaction of Government thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):(a)
No, Sir. The Working Group which
had been appointed by the Government
has not yet submitted its report.

(b) Does not arise.
Large Scale Sale and Transfer of Land Before

Imposition of Celling
*5, SHRI A.K. GOPALAN :
SHRI C. JANARDHANAN :

will the Minister of AGRICULTURE
be pleased tostate :

(a) whether Government are aware that
there is large-scale sale and transfer of

1894 (SAKA) Written Answers 26
lands in many States as evidenced by the
enormous increase in the sale of non-judicial
stamp paper; and

.(b) if so, whether Government arc satis-
fied that the Legislations on ceiling to be
passed or passed by the States contain ade-
quate safeguards to prevent last-minute
transfer of lands by sufficient retrospective
effect being given to the legislations?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE) : (a) Yes Sir,

(b) The question relating to giving retros-
pective effect to the reduced level of ceiling
was placed before the Chief Ministers®
Conference held on 23rd July, 1972 for
advice. The Conference has unanimously
decided that the amended ceiling laws
should be given retrospective effect from a
date not later than 24th January, 1971. This
decision will be formally conveyed to all the
State Governments as a guideline.

Levy Price of Sugar and Recommeadation
of Agrikulural Rices Commission for
Increase in Sugarcane Price

*6. SHRI P. NARASIMHA REDDY :
SHRI ARJUN SETHI :

Will the Minister of AGRICULTURL
be pleased to state :

(a) whether Government have fixed
revised levy prices for sugar ex-factory for
different zones and if so, the main features
thereof;

(b) whether Government are also con-
sidering the recommendation of the Agri-
cultural Prices Commission for enhancing
the price of sugar-cane supplied to factories
for the season 1972-73; and

(c) the other steps proposed lo cnsurc
adequate sugar production during the en-
suing scason and uniform price of sugar
throughout the country?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH):(a) The ex-
factory prices for levy sugar for different
zones have been fixed under the Essential
Commodities Act on the basis of the cost
schedules and subsequent escalations re-
commended by the Tarif Commission,
and also having regard to

(i) The minimum price fixed for sugar-
cane by the Central Government
under this section;

(ii) the manufacturing cost of sugar;

(iii) the duty or tax, if any, paid or payable
thereon: and

(iv) the securing of a reasonable return
on the capital employed in the
business of manufacturing sugar.

(b) Yes, Sir, while determining the mini-
mum price for sugarcane payable by fac-
tories for 1972-73, the recommendations of
the Agricultural Prices Commission along
with the views of the sugar industry, cane
growers, State Governments and other in-
terests concerned will be taken into consi-
deration,

(c) The policy in this regard is under
consideration of the Government.

Report of the Committee to Study
Effects of Oral Contraceptive Pill

*7. SHRI RAM PRAKASH :
SHRI MUHAMMED KHUDA
BUKHSH :

Will the Minister of HEALTH and
FAMILY PLANNING be pleased to state :

(a) whether the Committee set up by
Government to study the effects of the oral
contraceptive pill has submitted its report;
and

(b) if so, its recommendations
Government's decision thereon?

and

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
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PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes, Sir.

(b) A statement is Jaid on the Table of
the Sabha. [Placed in library. SeeNo. LT-
31 80/72)

Setting-Up of Land Banks in States

*g. SHRI K. LAKKAPPA :
SHRI PURUSHOTTAM
! KAKODKAR :

Will the Minister of WORKS and
HOUSING be pleased to state ;

(a) whether the Centre has asked the
State Governments to create “Land Banks™
by acquisition of urban land on the basis
of well formulated Master Plan for Housing
as well as other facilities; and

(b) if so, the main features thereof and
the reaction of the State Governments?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) and (b). An
inter-disciplinary Seminar on the Evolution
of a National Policy on Housing and Ur-
ban Development held at New Delhi in
April, 1972, recommended socialisation of
urbanisable land within the Master Plan
limits of cities and towns, so that the bene-
fit of appreciation in land values resulting
from urbanisation and development works
undertaken by Civic authorities accrues to
the community as a whole and not to pri-
vate individuals. The recommendations
of the Seminar were forwarded to the State
Gover for consideration and suitable
action. The matter was further discussed
in the Housing Ministers Conference held
at New Delhi on the 12th and 13th July,
1972 and the Conference has also endorsed
a policy for the socialisation of all urbanis-
able land.

Setting Up of Youh Centres Named
Jawaharlal Nehru
*9. SHRI R. P. DAS : Will the Minister
of EDUCATION AND SOCIAL
WELFARE be pleascd to state :

(a) whether Government have a proposal
to set up Youth Centres named after
Jawaharlal Nehru all over India;
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(b) if so, the salient features thereof:
and

(c) whether there are already Youth
Centres functioning under the name of
Nehru Youth Centres run by the Congress
Party and if so, whether the new Centres
are modelled after them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE (SHRI K.S. RAMA-
SWAMY) : (a) to (c) : Government of
India propose to establish Nehru Yuvak
Kendras in 100 districts during the 25th
vear of Indian independence and propose to
complete establishment of such centres in
the remaining districts by the end of the
fourth plan.

Thess Yuvak Kendras are primarily
designed to organise out-of-school educa-
tion for all sections of youth in the age-
group of 15—25 and will also provide facili-
ties for their creative activities through par-
ticipation in arts, sports and utilization of
their leisure time and social service progra-
mmes.

It is understood that there is a centre
known as Jawaharlal Nehru Youth Centre
functioning in Delhi, but the concept of
Nehru Yuvak Kendra has not been deve-
loped on the model of any youth centre
existing in the country.

Inclusion of Bovis, Voddars, Lam-
baris, Korachas in List of Scheduled
Tribes

*10, SHRI G.Y. KRISHNAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Government of Mysore
has approached the Central Government to
include Bovis, Voddars, l.ambaris and
Korachas in the list of Scheduled Tribes; and

(b) if so, the reaction of Central Govern-
ment towards the suggestion of State Go-
vernment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND S50-
CIAL WELFARE (SHRI K.S. RAMA-
SWAMY) : (a) The Government of Mysore

SRAVANA 9, 1894 (S4KA)

Written Answers 30

have‘ recently suggested the inclusion of
Bovis, Voddars and Lambaris in the list of
Scheduled Tribes.

(b) The matter is under consideration,

Delhi  University Teachers Association’s
opposition to change in set Delhi
University up of

*1 ! SHRISUKHDEO PRASAD VERMA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state ;

(a) whether the Delhi University
Teachers’  Association has opposed the
ch.u!.ue made in the set-up of Delhi Uni-
versity, and

(b) If so, whether in view ef this, Go-
vernment propose to reconsider its decision?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a)
Yes, Sir.

(b) The proposed changes in the set-
up of Delhi University have been made by
adding new statutes or amending existing
statutes by the Executive Council of Delhi
University with the approval of the Visitor.
It is therefore for the Delhi University
authorities  to consider this matter.

Increase in the cost of Mustard Ol
*12. SHRI SAROJ MUKHERJEE : Will

the Minister of AGRICULTURE be
pleased to state :
(a) whether Government are  aware

that the cost of musterd oil has gone up
in the last two months;

(b) if so, the reasons for the increase:
and '

(c) the remedial measures taken to
bring down the price of mustard oil?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHFB P. SHINDE) : (a) Yes,
Sir.

(b) The increase is mainly seasonal;
delayed and erratic monsoons during the
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current season 5o far have also been contri-
butory factor.

(c) The supplics are being supplemented
by releases of imported rape-seed from
stocks held by the State Trading Corpora-
tion. Efforts are also being made to arrange
for the import of 90,000 to 1 lakh tonnes

of repeaseed.

Increase in Freight rates on all
Coastal Cargoes

#13, SHRI R.R. SINGH DEO : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Indian shipowncrs have
recently increased the freight rates on all

coastal cargoes;

(b) if s0, the main features thereof: and

(c) whether the Director General of
Shipping took any initiative in this regard
and if so, salient features thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPGRT (SHRI RAJ BAHADUR) :

(a) to (c) : The Indian Coastal Conference
announced on S5th April, 1972 a general
increase of Rs. 2.50 per freight tonne on all
cargo cxcepting food-grains effective from
20th April, 1972. The increase was stuted
1o meet the additional expenditure on account
of increased cmoluments of ship's offi-
cers and bonus to seamen. The D.G-
Shipping informed the Conference that the
general increase cannot be agreed to unless
the Conference made out a case on the basis
of the financial results of coastal operation.
The Conference has deferred the imposition
of the increase till - 31st August, 1972, The
Conference have also submitted detailed
accounts on the basis on which it has asked
for an increase of 59.3% in the existing
freight rates. The report of the D.G.
Shipping in the matter is receiving the atten-
tion of the Government.
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Bebaviour of Doctors in Delhi Hospitals
with victims of car Accident.

*14. SHRI D.K. PANDA : Willthe
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether attention of Government
has been drawn to the report that the doc-
tors in the leading hospitals in Delhi behaved
in a very cruel manner with the victims of
a car accident who were taken by Police at
night for first-aid and treatment on the night
between June, 30 and Ist July ;

(b) if so, the facts thereof; and

{c) the action Government propose Lo
take to ensure that such incidents would not
take place in future ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) to (¢). A state-
ment giving the requisite information is
placed on the Table of the House,

Satement

The attention of the Government has
been drawn to a press report regarding
victims of a car accident taken by the Police
to Safdarjang Hospital and All India Insti-
tule of Medical Sciences on the night bet-
ween  June 30 and July 1, 1972,

On the night between June 30 and July
1, 1972 ten casualty cases involved in a car
accident were brought to the Safdarjang
Hospital in a police van. It is reported that
generally accident cases on the eastern
side of the Mehrauli Road are taken by the
police to the All India Institute of Medical
Sciences Hospital and those on the
western side of the Road to the Safdarjang
Hospital. For this reason, it appears that
these cases were laken to the All India Insti-
tute of Medical Scicnces Hospital from the
Safdarjang Hoepital. The 10 victims of the
accident were taken by the police to the
Casualty Department of the All India Lnsti-
tute of Medical Sciences Hospital at about
11.15 P.M. The Press report has staled
that the accident took place at 11.00 m.p_
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by 11.15 P.M. the patients had been taken to
the All India Institute of Medical Sciences.
Therefore, undue delay does not seem to
have occurred. The specialists on call
duty were immediately summoned to the
Casualty Department and  arrangements
were made for treatment and admission of
all the cases. Six senior specialists of the
Institute along with residential staflf were
personally present looking after the treat-
ment of the patients. Out of these 10 cases,
7 were seriously injured and 3 had minor
injuries. Two of the patients had to be
operated upon. Of the 10 patients 2
subsequently died, 6 werc discharged and
2 arc stillunder treatment at the All India
Institute of Medical Sciences Hospital.
The doctors on duty acted promptly and
sympathetically.

However, the conclusion of the enquiry
was that the Casualty Medical Officer at the
Saldarjang Hospital should have attended
to the cases immediately when they were
brought to the Safdarjang Hospital. There-
fore, a warning has been given to him.
Instructions have also been issued to all
the medical officers that cases requiring
emergent treatment must be attended to
irrespective of area demarcation made by
the police. The Government have further
impressed upon the authorities of all the
hospitals in Delhi that cases of emergency
treatment due to accidents should immedia-
tely be attended to by the doctors on duty
irrespective of other procedural formalities
that may be involved in cases of such acci-
dents.

Steps to accelerate progress of Small Farmers
Development  Scheme

*15. SHR1 Y. ESWARA REDDY :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Small Farmers Develop-
ment Scheme has not made any satisfactory
progress in the first three years of the Fourth
Plan, if so, the reasons therefor;
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(b) whether any steps are beingtaken
to accelerate the progress of the scheme
in the remaining period of the Fourth
Plan; and

{¢) if so, the main features thereol 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) The SFDA Scheme is
a pilot experiment being implemented in
46 selected project areas. Most of these
projects were sanctioned during 1970-71
and programme implementation had become
effective in 197172  only. There were
several administrative and organisational
problems in the initial stages. The mid-
term appraisal of the I'V Plan has referred to
the difficulties and problems faced in im-
plementing these programmes.

(b) The tempo of progress has picked up
in 1971-72 and is expected to be accelerated
in the remaining years of the IV Plan.

(c) The progress of the scheme is being
reviewed, from time to time, in conjunction
with the Stale Governments, in Seminars
and meetings at the State level, in the Minis-
try and the Planning Commission. Orders
and instructions allowing flexibility to the
agencies to implement programmes have
been issued. State Government have also
been advised to provide the necessary supp-
ort for the programmes of the agencics.

Talks on Indo-Egypt cooperation in Agri-
culture

*16. SHRI E.V. VIKHE PATIL :
SHRI MUHAMMED SHERIFF :

will the Minister of AGRICULTURE
be pleased o state :

(a) whether Indo-Egypt talks were held
in the month of June, 1972, to promote co-
operation between the iwo countries in
the field of Agricultue and

(b) if so, the main features thereof 7
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THE MINISTER OF.STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes,
Sir.

(b) A statement is laid on the Table of
the House. Placed in library See No,
LT-3187/72)

Manufacture of Ghee at D.M.S. Dairy and
its Testing

*17. SHRI K. SURYANARAYANA: Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether some sort of fat or other
foreign matter is being used at present by
the Delhi Milk Scheme in the manufacture
of Ghee; if so, the reasons therefor;

(b) whether the Ghee is being got tested
at some Government approved Laboratory
and if so, when such a a test was made; and

(c) the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (a) No Sir. The Ghee
manufactured by Delhi Scheme is from
pure cow or buffalor milk fat or a combina-
tion of both.

(b) and (). The Gheec manufactured
by Delhi Milk Schemne is being regularly
testsd by the Quality Control Laboratory
of Delhi Milk Scheme, which is a well
equipped Laboratory manned by experi-
enced Scientists, Only such ghee as con-
forms to the prescribed quality standards
is released for sale.

Death due to Heat Wave and Sun Stroke
*I8. SHRI JYOTIRMOY BOSU :
SHRI ISWAR CHAUDHRY :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) the number of heat wave and Sun
stroke deaths during the last three months,
State-wise;
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(b) whether heat wave death should be
attributed mainly to inadequacy of drinking
water supply, if not, the factors responsible
for the same; and

(c) what preventive measures, if any,
have been or are being taken in this regard ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) (a) to (c). The
information is being collected and will be
laid on the Table of the Sabha.
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Inland Water Transport service between
India and Bangladesh

*20. SHRI NIHAR LASKAR : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Inland Water Transport
service between India and Bangladesh via
Assam has since been started :

(b) if not, the reasons therefor; and
(c) the latest position in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (c) . A protocol in terms of Article

V of the Trade Agreement dated 2 8 March
1972 has been proposed and is under the
consideration of the Government of Bangla-
desh.

Pilot Project for Multiple Cropping in States
during 1971-72.

SHRI BHOLA MANJHI : Will the
Minister of AGRICULTURE be pleased
to state the broad outlines of the 53 pilot
projects for multiple cropping launched so
far in various States and Union Territories
in 1971-72. '

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : A list of 53
Pilot Projects launched within the country
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is laid on the Table of the House] Placed
in Library. See No. LT-3182/72]. These
Projects have been selected on the basis
of such criteria as availability of adequate
irrigation and drainage facilities existence
strong service institutions like the coopera-
tives, commercial banks, input supplying
and distribution institutions etc. and
existence of suitable infrastructure needed
for balanced agriculture growth.

The Pilot Projects are designed to de-
monstrate the various components of realistic
multiple cropping programme in terms of
organisation, physical inputs, financial
resources, technical support and infra-
structure like marketing, processing, storage,
roads and other communication facilities.
In each Block an integrated action program-
me is formulate, consisting of adaptive
trials, scientific = demonstration, training
programmes and well organised extension
support and efforts stream-lined input
supplics and credit services, marketing ser-
vices and allied activities. As a result of
multiple<ropping, it will be possible to
increase production not only of foodgrains
including pulses, but also cash crops, vege-
tables, fruits, fodder, eic.

Cure for Leucoderma

3. SHRI CHANDRA SHEKHAR SINGH .
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to siate :

(a) whether Government is aware that
Dr. James Williams, a private medical prac-
titioner has developed a cure for Leuco-
derma;

(b) if so, whether any details have been
obtained by Goveroment; and

(c) if so, the nature thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (Shri A. K. KISKU) : (a)
to (c) : The information is being collected
and will be laid on the Table of the Sabha
in due course.
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Priority for warehousing in the T[lams

4, SHRI MUHAMMED SHERIFF:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government have consider-
ed any priority for warchousing in the
plans of the States;

(b) whether any State Government had
approached the Centre in this respect:
and

(c) If so, the steps taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Govern-
ment considers it desirable that high prio-
rity be given to promotion of warehousing
and storage facilities especially in the
heavy surplus regions of the country. In
so far as the State plans are concerned it
is primarily for the State Government con-

cerned lo accord due priority within the
State plans.
(b) and (¢) . Funds required by the

State Warehousing Corporations for pro-
motion of warchousing activities are pro-
vided by the Central Warehousing Cor-
poration and the State Government con-
cerned on a matching basis. The funds
required by the Central Warehousing Cor-
poration for this purpose arc made available
by the Government of India for distribution
to the various States Warchousing Corpora-
tions according to agreed needs. The State
Governments do not normally approach
the Central directly in this regard.

Collection of Water and Electricity Charge
from residents of Vithalbhai Putel House,
New Delhi

5. SHRI M. KATHAMUTHU : Will the

Minister of WORKS AND HOUSING
be pleased to state :

(a) whether water and electricity charges
are collected by Estate Office from the
residents of Vithalbhai Patel House, New
Delhi;

{b) if so, the basis on which the amount
is calculated, and
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(c) whether there is mo arrangement
for monthly reading of the meters; if so,
the steps being taken in this regard ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes, Sir.

(b) The charges for consumption of
water and electricity in each suite are cal-
culated on the basis of meter reading at the
following rates :—

(1) Water
(i) Water supply : Re. 2.00 per thou-
sand gallons.

(ii) Meter reat : Rs. 1.00 per month.

(2) Electricity
(i) Domestic supply : 24 paise per unit.
(i) Power supply : 13 paise per unit.

(iii) Meter rent : 50 paise’per month per
metre.

(c) Arrangements for monthly reading of
meters/sub-meters for water and clectricity
exist.

Confirmation of Employees in Field Units
of NCERT

6. SHRI Y. ESWARA REDDY : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether in 1967 the National Council
of Educational Research and Training
established three Field Units as the regional
offizes at Hyderabad, Bikaner and Shillong;

(b) whether fresh staff was appointed
by the Sclection Committee appointed by
the NCERT; il so, their numbers; and

(c) whether all the employes of these
Field Units have not been confirmed even
after five years of scrvice; and if so, the
steps being taken in the matter ?

THE MINISTER OF EDUCATION,
| SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) Yes,
Sir. These Field Units were however
abolished with effect from 30-6-1970
(afternoon) and the offices of Fleld Advisen,

29LSS/—3.
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NCERT were set up in these three stations.
The office at Bikaner has since been shifted
to Jaipur.

(b) and (c). Six persons under Class 1
and 20 persons under Class 1IT & IV were
appointed afresh. But the entire old staff
was absorbed in these new offices or other
offices of the NCERT. The Field Offices
being temporary establishments, the in-
cumbents cannot be declared permanent,
However, orders have already been issued:
that such of the employees who have been
#n continuous service for more than 3 years
should be declared quasi-permanent, in
accordance with the prescribed procedure.

Opening of Model Schools

7. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of EDUCATION
AND SOCIAL WELFARE be ploased to
state:

(a) whether proposal to start Model
Schools all over the country under the
supervision of the Central Government has
since been finalised.

(b) if so, whether such schools would be
located only at the District Headequarters
or whether some other places may also be
considered for finding sites for such schools:

(c) the agency responsible for the sclec-
tion of such sites; and

(d) whether the Members of Lok Sabha
from the area concerned would also be
associated in the selection?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P. YADAY)

(a) to (d). The proposal for establishing
adequate number of model primary schools
at the rate of one per block and model sec-
ondary schools at the rate of onc per dist-
rictis still in the { ormulation stage A final
decision will be taken after coasulting the
Central Advisory Borad of [Education.
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Declaration of Roads as Natlonal High-
ways for the years 1972-73 and 1973-74.

8. PROF. NARAIN CHAND PARAS-
HAR : Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is proposed to select new
roads in the country for adoption as “Na-
tional Highways' in the years 1972-73 and
1973-74.

(b) if so, the names of the roads, with
length in kilometres, Statewise, which are
proposed to be taken up; and

(c) whether any preference is sought to
be given to the Hilly and Backward States
in the country for this purpose?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) On the basis of provision made for
declaring New National Highways in the
Fourth Plan, several roads totalling to
about 4819 Kilometres had already been
declared as National Highways during
1971-72. Therefore, there is no proposal
now to select any further roads for adoption
as National Highways in the years 1972-73
and 1973-74.

(b) and (c). Do not arise.

Census Report on Family Planning

9. SHRI BISHWANTH JHUNJHUN-
WALA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state:

(8) whether Government’s attention has
been -drawn to the news-item appearing in
the Indian Express dated the 21st June,
1972 that final census figures for 1971 re-
veal that the rate of India's population is
rising steadily and that the family planning
programmes have made little dent on popu-
lation explosion; and

(b) the State-wise growth rate of popu-
lation and the amount spent for family
planning in each for the period under re-

view?
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PROF. D. P. CHATTOPADHYAYA
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING:(a) Yes. The Government
is aware of the news item which appeared
in the Indian Express on 21st June, 1972
The population growth in India during
1961-71 was 24.80%; as against 21.64%;
during 1951—61. The Registrar General
has still to work out the birth rate during
1961-71 and hence it is not possible to decide
on this basis whether the family planning
programme has had any impact on popu-
lation growth. A total of 7.4 million births
are estimated to have been averted up to
March, 1971 by the Family Planning Pro-
gramme.

(b) The State-wise growth rate of popu-
lation during 1961—71 and the amount
spent on family planning during 1961—71
are given in the Statement enclosed.

Statement

State-wise Population Growth Rates and
Expenditure on Family Planning Programme
during 1961—71

States Percent Expen-
Growth diture

Rate (Rs. in

lakhs)

1. ;mdhra Pradesh . 20.90 1393.1
2. Assam . . . 4TI 203.5
3. Bihar . . . 21.31 6B86.4
4, Gujarat . " . 29.39 994.8
5. Haryana . 32,23 295.2*
6. Himachal Pradesh . 23.04 N.A.
7. Jammu & Kashmir . 29.65 104.2
8. Kerala . . . 2629 976.0
9. Madhya Pradesh . 28.67 1317.5
10. Maharashtra . . 27.45 1559.0
11. Manipur. = . 37.53 N.A.
12. Meghalaya . . 31.50 4.3%
13. Mysore . . . 2422 B819.7
14. Nagaland . . 39.88 NA.
15. Orissa . 25.05 B805.3
16. Punjab . . . 21,70 s7m.o0
17. Rajasthan . , 27.83 778.9
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1 2 3 4
18. Tamil Nadut . . 22,30 970.8
19. Tripura . i . 36.28 N.A.
20. Uttar Pradesh . 19.79 1955.0
21. West Bengal . . 26.87 B864.4
N.A. —Not available.

®* —The expenditure figures are for

the period 1966-67 to 1970-71.
The figures for the ealier period
(1961-62 to 1965-66 are included
in Punjab).

—The expenditure figures are for the
year 1970-71 only. The figures
for the earlier period (1961-1970)
are included in the State of assam,

—The expenditure figures are for the
period 1966-67 to 1970-71. The
figures for the earlier period (1961-
66) are not available.

Elimination of Examination in first and
Second Year By Delhi University

10. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
EDUCATION AND SOCIAL WELFARE
pleased to state:

(a) whether the University of Delhi
has taken a decision that there will be no
examination in the first and second year
and it will be held only in the final year;

(b) if so, the justifications for introducing
such a procedure for automatic promotion
which will lead to heavy elimination at the
final stage; and

(c) whether similar practice is obtained
in any other University in India and whether
before taking this decision the University
Grants Commission was consulted and
whether the standard of education will be
effected adversely?

THE MINISTER OF EDUCATION:
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No
final decision in this regard has been taken
by the University.
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(b) and (c): Do not arise,

Intimation from Maharashira Government
to Scrap Prohibition

11. SHRI BISHWANATH JHAHJHUN-
WALA: Willthe Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Government of Maha-
rashtra has intimated their decision to the
Centre to scrap prohibition in their State;

(b) whether any other State has inti -
mated similar decision to the Centre and
if 80, their names; and

(c) how much of the Central assistance
that is now being given to the State Govern-
ment for meeting the loss on account of
prohibition will be saved?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. 5. RAMA-
SWAMY) (a): and (b). No. Sir.

(c) Does not arise.

Seniority of Teachers of Constituent Colleges
in Delhi University

12, SHRI ONKAR LAL BERWA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether it has come to the notice
of University Grants Commission that the
teachers of the Constituent Colleges of
Delhi University who joined the Delhi
Universily service arc not given seniorily
for their period of service in the colleges;
if so, the reasons therefore;

(b) the number of teachers who have
joined the University frem the Constituerd
Colleges and are affected thercby at present;
and

(c) the steps the University Grants
Commission are contemplating to give
seniority to these teachers ?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a) Univer-
sity Grants Commission has no information
in this regard. However, the seniority of
teachers of Delhi University is determined
in accordance with the Statutes of the Un-
iversity and the principles laid down there-
under by the Executive Council from time

to time,

(b) and (¢). Do not arise.

Istroduction of Subject of Operational
Research in M.A./M.Sc. Ia Post-Graduate
Evealag Institute of Delhi Unilversity

13. SHRID. K.PANDA: Will the Min-
ister of EDUCATION AND SOCIAL
WELFARE be ‘pleased to state:

(a) whether the subject of Operational
Research has not been introduced in MLA./
M.Sc. in the Post-Graduaie Evening In-
stitute of Delhi University, if so, the re-
Aasons therefor;

(b) whether the subject of Operational
Research is applied in industry, Defence
and applied sciences; and whether there
is a heavy demand from Business Executive
and other personnel working in public and
private sector in Delhi for the introduction
of the subject in the Evening Institute;
and

{c) If so, the steps being taken in the
matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN): (a) The
subject of operational research is one of the
optional papers in the courses of study for
the M.A./M.Sc. examination in Mathe-
matics in the Post-graduate Evening Insti-
tute, However, there is no provision for
training studeats for the M.A./M Sc.
examinations in Operational Research at the
Evening Institute; the reason is that prac-
tically all the applicants arc absorbed in
the day classes.

(b) and (c), Techniques and principles
of operational Research can be usefully
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applied to certain problems of industry,
defence sciences and in some applied sciences
also, but in India the techniques of Opera-
tional Research are being used to a very
limited extent. The University is not aware
of any heavy demand from Business execu-
tives and othe r personnel working in public
and private sector in Delhi for the intro-
duction of the subject in the Evening Insti-
tute.

Appoiotment of Readers in Mathematics in
Post-Graduate Evening Institute of Delhi
University

14, SHRI DHAN SHAH PRADHAN;
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether it has come to the notice
of the University Grants Commission that

those teachers who have done Ph. D.

in Operational Research have been appoint-
ed recently as Readers in Mathematics
in the Post-Graduate Evening Institute
of Delhi University.

(b) whether teachers with Ph. D. in
Operational Research are not appointed
as Readers in Mathematics in the Mor-
ning classes of the University; if so, the
reasons therefor; and

(c) the steps being taken by University
Grants Commission to ensure uniformity
in such appointments?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and (b).
The University Grants Commission has no
information in this regard. The Delhi
University has, however, clarified that it
is incorrect to say that teachers with a
Ph.D. degree in Operational Research
have been rccently appointed Readers in
Mathematics in the Post-Graduate Evening
Institute of the University. The Univer-
sity has further clarified that no person
with the M.A./M.Sc. degree in Operational
Research and a Ph.D. degree in one of the
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subjects belonging to the ‘area’ described
as Operational Research, is apppointed as a
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Reader in Mathematics in the morning/ ~

evening classes,
(c) Does not arise.

Graduates Employed as Cosductors In
D.T.C. and their Medical Examination

15. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of SHIPPING
and TRANSPORT be pleased to state:

(a) whether the Delhi Transport Cor-
poration have recently recruited some Gra-
duates as Conductors, if so, the number
called for interview, selected and appoint-
ed.

(b) whether these unemployed Graduates
were subjected to a gruelling experience of
harassment at the hands of medical authori-
ties when they went for a medical examina-
tion because their medical test was post-
poned for some other dates only after wait-
ing till 5 p.M. on such days; and

(c) if so, the steps proposed to avoid
inconvenience to people involved?

THE MINISTFR OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(8) Yes. 323 guaduates were called for
mterview for the post of conductors and
176 have been slected. Out of the latter,
appointment letters are being sent to 45
persons who have passed the Training Test,

(b) The Medical Board of the Delhi
Transport Corporation generally examine
about twenty candidates in the afternoon
daily. However, as a larger number of
candidates were called for medical test on
one day, those in exess of twenty were
asked to appear for the medical test on
other days.

(c) It has been ensured that in future
only such number of candidates is called
for medical examipation as can be con-
veniently atiended to by the Medical

B oard.
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Scheme of seading requisition of flues : through
Letters to Trafic offenders,

16. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of SHIPPING
AND TRANSPORT be plcased to state:

(2) whether as a result of indiscriminate
chaljans by Delhi Traffic Police for violation
of traffic rules, a large number of cases
about one lakh are still pending disposal
in courts of Delhi, because the Magistrates
keep on changing very frequently;

(b) the steps being taken to dispose of
these cases expediliously;

(c) whether more mobile Magistrate's
courts are being set up in Delhi to appre-
hend and try traffic offenders on the spot;
and ’

(d) whether Government are consider-
ing to reintroduce the earlier scheme of
sending requisition of fines through letters
from Traffic Police by a certain date to all
traffics, offenders, as was the practice car-
lier in Delhi; and if so, the date by which
this is being implemented?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BHADUR):
(8) The Delhi Administration have re-
ported that it is not correct that challans
arc made indiscciminately by the Delhi
Traffic Police for violations of traffic rules.

(b) Four regular traffic courts are fun-
ctioning at Kashmere Gate to deal with
such cases. Besides, 90,000 pending traffic
cases have becn entrusted to eighteen jud-
cial Courts at Tis Hazari.

() This matter is under consideration
of the Delhi Administration.

(d) The powers to compound offeaces
rest with the Courts under Section 130
of the Motor Vehicles Act, 1939. It is
therefore for the Courts to intimatc the
amount of fine to be remitied by an offender
through Money-order—who instead of app-
caring in Court in person, has the option
to remit the amount of fine to the Court
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by Money order, after
for the offence.

Setting up of Jawaharlal Nehru Technological
University at Warrangal, Andhra Pradesh

17. SHRI CHANDRA SHEKHAR
SINGH: Willthe Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether the University Grants Com-
mission have approved a scheme to set up
a Jawaharlal Nehru Technological Uni-
versity at Warrangal in Andhra Pradesh
by the end of this year; if so, the salient
featurcs of the scheme;

(b) whether any existing colleges of the
Universities already functioning in Andhra
Pradesh will also be affiliated to this new
University; and

pleading guility

(c) if not, the manner in which new
University will function and types of sub-
Jjects proposed to be started thereat?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN): (a) The
scheme of the Government of Andhra
Pradesh for the establishment of a Techno-
logical University at Warrangal is still
under the consideration of the University
Grants Commission. The State Govern-
ment has not indicated so far any particular
name for the University.

According to the scheme, the proposed
University will incorporate all engineering
collcges in the State as constituent units,
give them academic autonomy to prescribe
new curricula, evolve and develop new teach-
ing methods and establish closer liaison
with industry. It also seeks to bring about
innovations and creativity in engineering
education through a variety of programmes.

(b)and (c). Although the original scheme
visualised that the new Technological
University should include all the engineer-
ing colleges in thz State, the State Govern-
ment has subscquently clarified that three
enginsering colleges directly under the admi-
nistrative control of universities in the State
will not be brought under the Technological
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University. According to this clarifica-
tion, the Technological University will
comprise five engineering colleges in the
State which are at present only affiliated
to universities.

World Health Organisation’s Assistance for
Eradication of Malaria

18. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether Government propose to
take help from the World Health Organisa-
tion to eradicate the causes of Malaria;

(b) if so, the nature of help rendered
to India in this regard so far; and

(c) further steps Government propose
to take to combat Malaria eradication work
in the country with the help of World Health
Organisation?

THE MINISTER OF WORKS AND
HOUSING ANDHEALTH AND FAMILY
PLANNING (SHRI UAMA SHANKAR
DIKSHIT): (a) The technical experts of
the Government of India in the MNational
Malaria Eradication Programme and the
State Malaria Organisations have the
competence to go into the problems of
eradication of malaria.

(b) Does not arise.

{c) Does not arise.

Representation of Bharat Sadhu Samaj on
Ceiling on Land

19. SHRI MARTAND SINGH: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Secretary of Bharat
Sadhu Samaj has urgsd the Prime Minister
and the Chief Ministers of the States that
Ceiling on land meant individual holdings
and land owned by the Muthus, Mosques,
Temples and Churches should not be co-
vered by the proposed legislation; and

(b) if so, the reaction of Government
thereto? '
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNSAHEB P. SHINDE) (a): Yes Sir.

(b) The question relating to exemption
in favour of religious, chartitable and
educational trusts was placed before the
Chief Ministers’ Conference on 23rd July,
1972 for advice. The Conference has
unanimously decided that the State Govern-
ments may in their discretion grant exemp-
tion from ceiling in case of religious, chari-
table an educational trusts of a public
nature. This decision will be formally
conveyed to all the State Governments
as a guideline.

Imparting Compulsory Primary Education
in Madhya Pradesh

20. SHRI MARTAND SINGH: Will
the Minister of EDUCATION AND S0-
CIAL WELFARE be pleased to state:

(a) whether Madhya Pradesh Govern-
ment have decided to impart compulsory
primary education throughout the State:

(b) if so, the time by which the imple-
mentation of this scheme is expected to
be carried out; and

(c) Whether Central Government have
also extended its financial cooperation to
meet the expenses regarding this crash pro-
gramme, and the amount of money to be
incurred for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE ANDINTHE DEPART-
MENT OF CULTURE (SHRI D.P.
YADAY): (a) to (c). While Madhya Pra-
desh Primary Education Act 1961 which
provides for compulsory primary education
is already in force, the State Government
has, in pursuance of the recommendation
of the Conference of Education Secretaries
and Directors of Education held in New
Delhi on 4th and 5th May, 1972, prepared
a comprehensive plan for the State of Madh-
ya Pradesh for the universalisation of
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Primary Education for the age-group 6-11
by 1975-76 and for the age group 11-14
by 1980-81.

The proposed plan of Madhya Pradesh
will be considered in consultation with the
Planning Commission and the State Go-
vernment representatives.

Officers’ Assoclation under Ministry of
Agriculture

21. SHRI ROBIN KAKOTI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether there are Officers’ Associa-
tion under his Ministry such as—Food
Corporation of India Executive Employees
Officers’ Association;

(b) whether such Officers’ Association
under his Ministry have been recognised
by the Management and the Government;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) :(a) At present
there are 17 Associations/Unions function-
ing in the Food Corporation of India.

(b) None of these Associations/Unions
have been formally recognised so far.

(c) The reasons for non-recognition
are:

(1) The policy of the Corporation is to
encourage one recognised union
for one industry;

(2) It is an accepted policy of the Cor-
poration that recognition should
be given to the most representative
registered Trade Union whose
membership is open to all grades
and is not restricted to any parti-
cular sectional interest,

The bulk of the employees of the
Food Corporation of India is
comprised of “Food transferees™
who still continue to be Centraj

&)
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Government employees till they
are formally transferred in terms
of the Food Corporations (Amend-
ment) Act, 1968.

Employment created in Assam under Crash
Programme and Allocation therefor

22. SHRI ROBIN KAKOTI: Will the
Minister of AGRICULTURE be pleased
to state the total number of unemployed
persons given cmployment through Crash
Programme in Assam during 1971-72
and the amount sanctioned and amount
spent during this period and the total amount
sanctioned for 1972-73 district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): The number of persons
employed and the period of their employ-
ment varies from project to project. In-
formation in regard to employment is,
therefore, collected in terms of mandays.
The Government of Assam have reported
employment of the order of 19.80 lakh
mandays during the year 1971-72. The
corresponding  expenditure reported is
Rs. 81.49 lakhs. A sum of Rs. 107.04
lakhs was sanctioned for the State as against
the allocation of Rs. 112.50 lakhs. The
amount of allocation for the year 1972-73
to the Government of Assam @ Rs. 12.50
lakhs per district is Rs. 125 lakhs.

Employmeat Provided under Crash Pro-
gramme for Rural Employment and Alloca-
tions therefor

23, SHRI ROBIN KAKOTI : will
the Minister of AGRICULTURE be pleased
to state:

(a) the total number of people given
employment through Crash Programme in
1971-72 and the amount sanctioned and
amount spent in that period, State-wise;
and

(b) total amount sanctioned for the
year 1972-73 to implement the Crash pro-
gramme, State-wise?

THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) The number of labou-
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rers employed and the period of their em -
ployment varies from project to project.
Information in regard to the employment
generated is, therefore, collected in terms
of man-days. A statement showing the
allocation of funds, administrative
approvals issued, expenditure incurred and
employment generated, during 1971-72 is
placed on the Table of the House. [Placed
in Library see No, LT-3183/72].

(b) The outlay provided for the year
1972-73 is Rs. 49,965 crores, out of which
a sum of Rs. 48.465 crores has been allocat-
ed among various State Governments
and Union Territory Administrations. A
statement showing the amount of allocations
to different States and Union Territories
is placed on the Table of the House [Placed
in Library see No. LT-3183/72] one-fourth
of this amount representing the first quarter-
ly instalment was released to the States in
April, 1972,

A sum of Rs. 1.50 crores has been set
aside for a Pilot Intensive Rural Employ-
ment Project designed to offer manuael
employment to all those in the age-group
of 15-59 who may be in need of such work.
This project is being taken up for imple-
mentation in 15 States and work is schedul-
ed to commence in November, 1972.

Water Charges at Falt Rate in Diz Area,
New Delhi

24, SHRI SAT PAL KAPUR : Will
the Minister of WORKS AND HOUSING
be pleased to state :

() whether the residents of Sector
‘D" D.1.Z. Area, New Delhi are being char-
ged for water at a flat rate of Rs. 5/- per
month;

(b) whether the charges of Rs. 5/- per
month are justified, when they are being
supplied water only for 90 minutes in 24
hours; and

(c) if not, the steps Government pro-
pose to take to revise the water charges
for this area and to instal water meters in
this Sector so that the occupants can pay
for the actual consumption ?
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MINISTER OF WORKS AND HOUS-
ING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes Sir.

(b) and (c). For Government residences
where individual water meters are not
provided by the local body concerned,
water is received in bulk by the C.P.W.D.
and cisttibuted to the residents Flat rate
charges are fixed annually on the basis
of actual expenditure incurred on bulk
supply during the previous year. In
the case of nmewly constructed residences
flat rate of water charges is fixed on the basis
of flat rate being charged for similar types
of accommodation. Any variation between
the total amount recovered and the actual
expenditure incurred during the first year
is taken into account while fixing the rate
for the next year. Accordingly, the rate
of water charges for these flats may also be

revised.

The question of providing individual
water meters to these flats has already been
taken up with the local body concerned and

the matter would be pursued with them.

Allotment of Multi-Storeyed Quarters In
Sector ‘D’ of DIZ Area, New Delhi

25. SHRI SAT PAL KAPUR : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the newly constructed multi-
storeyed quarters in Sector ‘D" of D.I.Z.
Area, New Delhi were allotted to Govern-
ment servants in November, 1971, but
even after 9 months of their allotment,
the Area has not been satisfactorily deve-

loped;

(b) whether the street lighting has also
not so far been provided there and, if so,
the reasons therefor; and

(c) the action taken or proposed to be
taken for the speedy development of the
Area and removal of grievances of the
occupants?
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MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY
PLANNING (SHRI UMA SHANAKR
DIKSHIT) : (a) to (c). The quarters were
allotted on various dates from 25th
August, 1971 to 7th January, 1972. The
arca has been partially developed so far as
works relating to roads, drains, compound
wall and laying of unfiltered water supply
are concerned. Necessary steps to provide
grass on the lawns, etc. are being taken.

As regards street lighting, the same is
to be provided by the N.D.M.C. with whom
necessary deposit has been made. The
matter is being pursued with N.D.M.C.
vigorously,

Defects in Quarters In Sector ‘D’ of DIZ
Area, New Delhi

26. SHRI'SAT PAL KAPUR : Will the
Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the occupants of multi-
storeyed quarters in Sector ‘D’ of D.I1 Z.
Area, New Delhi complained to the Enquiry
Office many times that the chips portion
in Type-1II quarters is very rough requires
polishing but no action has so far been taken
in this regard ; and

(b) if so, the time by which Government
will take action in this regard 7

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) A few comp-
laints were received in respect of improper
polishing of mosaic floors. These have been
attended to and the defects removed.

(b) Does not arise,
Deihi Rent Comtrol Act
27. SHRI SAT PAL KAPUR :Will the
Minister of WORKS AND HOUSING
be pleased to state :
(a) whether Gover have exa

the suggestion of the committee appointed
to suggest modifications in the Delhi Rent




59 Written Answers
Control Act in respect of changing the defi-
nition of tenants ;

(b) if so, the reaction of Goverament
thereto; and

( ¢) the time by which proposed Delhi
Rent Control (Amendment) Bill is likely
to be introduced and considered in the
House?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (2) to (c) . The Reportof the
Departmental Committee appointed by
this Ministry to go into the gquestion of
revision of ths D:lhi Rent Con'rol A ct,
1958 was submitted on the 21st September,
1970 containing their recommendations.
This Report has been referred to the Mem-
bers of the Consultative Co mmittee of the
Ministry of Works and Housing on the 12 th
October, 1971 for their commznts and sug-
gestions, which are still awaited. Only
on receipt of their comments, necessary
further action in accordance with the pres-
cribed procedure could be taken.

Development of Ports in Gujarat State

28, SHRI PRABHU DAS PATEL :
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state :

(a) whether a meeting of experts re-
presentative of the various Chambers of
Commerce was held in Gujarat to discuss
the development of ports in Gujarat
State, if so, the decisions arrived at;

(b) whether the conditions of the ports
in Guijarat are not good, whereas these ports
handle import and export ;

(c) the steps taken to improve these
ports; and

(d) whether any Commitice has been
set up to look into the matter ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(8) Yes, it was decided to set up two
Committees to study (i) the developmental
requirements of Ports in Gujarat State
during the Fifth Five Year Plan, and (ii)
the administrative set-upof thePorts Orga-
nisation of the State Government.
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(b) to (d). The Gujarat Government
ho are in executive charge of development
of minor poris have provided nearly
Rs. 12 crores in the Fourth Plan for the
purpose including about Rs, 7 crores under
the Central Sector for development of
Porbandar as an all-weather port, The
major items of development comprise
acquisition of tugs and barges, provision
of ancillary port facilities to put North
quay into operation and a new site for
lighterage work at port of Bhavnagar,
extension of down-stream facilities at
Bedi and acquisition of cutter suction
dredger and dredging operations at ports
Okha and Bhavnagar, The State Govern-
ment have reported that the condi-
tions of the ports are good. The State
Government propose to set up nhq two
Committees mentioned in (a) above.

Distribution andC ommercial Marketing oF
‘Nirodh’

29. DR. SARADISH ROY : Will the
Minister of HEALTH AND FAMILY
PLANNING : be pleased to state :

(a) Whether foreign-controlled firms are
in charge of the distribution and commer-
cial marketing of “*Nirodh™ contraceptives
produced in the public sector ; and

(b) if so, terms of the distribution agrec-
ment and the names of the firms 7

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY PLANNING PROF.
D. P. CHATTOPADHYAYA : (a) Six
consumer goods marketing companies have
been appointed for the distribution of
Nirodh under the Nirodh Commercial
Distribution Scheme. It is understood that
five of these companies have majority
foreign participation. (b) The names of the
six companics are :

1. Brooke Bond India Ltd.

2. Hindustan Lever Ltd.

3. India Tobacco Co. Ltd.

4. Lipton India Ltd.
5. Tata Oil Miss Co. Ltd.
6. Union Carbide (India) Ltd.

A copy of the Agreement with MJs.
Union Carbide India Ltd. is laid on the
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Table of the House [Placed in Library
see No. LT—3184/72). Similar agree-
ments have been entered into with other
companies.
Memorials of National Leaders

30. SHRI B.K. DASCHOWDHURY :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the places, State-wise, where
suitable memorials for Netaji Subhash
Chandra Bose, Sarvashri Jawahar Lal
Nehru, Lal Bahadur Shastri and Mahatma
Gandhi have been set up in the country
upto June, 1972 along with the costs in-
volved; and

(b) the main features of such memorials
to be set up in the near future ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (2) Indicated below are the
memorials, with approximate expenditure
incurred thercon upto June, 1972, set up
by the Government of India in Delhi :

Expendi-
ture uto
June, 1972
(Rs. in
lakhs)
Memorial to Mahatma Gandhi
Samadhi at Rajghat . . 64.29
‘Gandhi Smriti 57.63
Memorial to Shri Jawahar Lal
Nehru
Shantivana . . . 63.54
‘Nehru Museum & Library 10.91
Memorial to Shri Lal Bahadur
Shastri
Vijayghat . 27.09

Outside Delhi, the Government of
India sanctioned a grant of Rs. 50,000
to a non-official body for a memorial to
INA soldiers including a bronze statue of
Netaji Subhash Chandra Bose at Moirang.

Government of India do not have in-
formation about memorials to these national
leaders, which might have been set up in
various States by non-official bodies, local
bodies or State Governments.
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(b) No such memorial to these leaders
is proposed to be set up in the.near future
by the Government of India.

Malaria on the Increase in the Country

&1. SHRI B.K. DASCHOWDHURY :
SHRI P.M. MEHTA :

Will the Minister for HEALTH AND

FAMILY PLANNING be pleased to state :

(a) whether malaria had increased during
the last three years duec to the inadequate
supply of insecticides and slackness in
sul::ienising the programmes in many States ;
an

(b) if so, the broad features thereof,
State-wise and the measures taken to tackle
the situation in the country, State-wise?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) and (b), A slight increase
in cases of malaria has,no doubt, been noy-
iced during the last three years in someStat-
es. This has to be appreciated in the context
that the present phase of operation, after 19
years of starting the programme, is tack-
ling the most difficult parts of the country
in the epidemiological sense. Fort his, new
insecticides also have beef introduced wz.,
BHC and Malathion which are seversl
times more expensive than the conven-
tional D.D.T. It cannot, therefore, be
said the increase of malaria is due to in-
adequacy of insecticides. However, some
slackness in supervision in some areas has
been noticed. Attempt has been immediate-
ly to apply corrective measures.

The States of Madhya Pradesh, Maha-
rashtra, Gujarat and Rajasthan contribute
the maximum bulk of units in attack phase
as well as about 85% of the total positive
detected in the country during 1971. The
insecticide, DDT, has been procured in
insecticide, DDT, has been procured in
advance during 1971 for supply to the States
during 1972-73 for spray in time. In cer-
tain unit areas where the vector is found
resistant to DDT, BHC is being used and
in the States of Maharashtra and Gujarat,
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in certain localities, where the vector is
found to be resistant to both DDT and BHC,
and organophosphorous compound ‘Mala-
thion' is being procured and supplied.

A
Announcement of Sugar Policy
32. SHRI B.K. DASCHOWDHURY :
Will the Minister of AGRICULTURE
be pleased to state :
(a) whether Government have announced
or proposc to announce the sugar policy

in normal circumstances, should hold good
for a period of at least three to five years ;

and
(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.

SHER SINGH) : (a) and (b). The matter -

is in an advanced stage of consideration,
and the decision when taken will be announ-
ced.

wre ferrafaramo d wte wramETS Wi A’

33. sitvit wgrecraviowr : vy foew wie
oo W Y o aEE A I s e

(%) w1 weg sdw aw F @ fae-
faramerm ¥ “evo TiRAETA SIS O’ K g
e,

(@) v @ '@ & wevia v=g s
w1 Gwdfoy w1 fawfooey wEE wEm
# witpfa s < gq oure wfawa &1 Wy
o sEr fea

() e wesfews e 8% o
wox aed, framow) aar e & fager s
% ¥, W

(9) x&@ #=rg & w7 Sy
g !

fermr e weater e wegla st (o
que wempem): (%) & (w) fawfrarsg wg-
o v 3wk, 1972 ¥ gk wod dzw §
Fwrwid & qn ¥ dvw ¥ (gg o fvafoaren
¥t W oy drer § afmfar §) wre
AT wgAdt ffewr aar A wfaar

JULY 31, 1972

Written Answes 64

¥ fafirszar srr oA ¥ o2 & wiv ¥ g
#re {avafrareg w1 g% wena e fen
o7 | i &Y sy few & fag 100
nfawry aar snNTd ® ¥ & fag 5o Wi
WTETC 9T 47 | 4fE IO & 9% difesr
¥ @9 o W W1, YWY §% a6y A
‘TR & AT Y W @ & fag
100 sfawa sgraar 3 ¥ faw agwa & )
W §in ¥ fay m foia 6 qen o d
famafaorey ¥ arg da @ wf &)

Representation from the Hindustan
Latex Employees’ Union

34, SHRI A.K. GOPALAN will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government have received
any representation from the Hindustan
Latex Employees’ Union; and

(b) if so, the reaction of Govenrment
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D.P. CHATTO-
PADHYAYA) : (a) & (b). The Hon'ble
Member is presumably referring to the
representation of this Union with regard
to the revision of pay scales/wages of the
employees of the Hindustan Latex Limited.
As the Management of the Company and
the representatives of the employees unions
have not been able to reach a settlement
on this question, it has been now proposed
to refer the matter to arbitration in accor-
dance with the ‘terms of settlement’. The
question of according Government’s appro-
val for referring the matter to arbitration
is under active consideration.

Memorandum from F.CI. Employees’
Association alleging malpractices in E.C.I,
and demanding removal of its

Chairman
35. SHRI A.K. GOPALAN : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether Government have received

a memorandum alleging malpractices in
the Food Corporation of India and demand-
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ing the removal of the Chairman of Food
Corporation of India by the Food Corpora-
tion of India’s Employees Association;
and

(b) if so, the response of the Govern-
ment 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) The Government is looking into
the matter.

Assessment of Long-Term Requirements

of Fertilisers

36. SHRI P. NARASIMHA REDDY :
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have made an
assessment of the long-term requirements
of fertilizers in the context of the spreading
‘Green revolution'; and

(b) if so, the steps proposed to meet
these requirements without increasing de-
pendence on imports 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Yes, Sir, From time to time various experts
and Committees have studied the long-
term requirements of fertilisers in the country,
In the light of the latest developments,
the long-term requirements are continuously
being reviewed in order to plan realistically.
An Expert Commitiee headed by Dy.
Director General, I.C.A.R. is also currently
studying the long-term requirements as
recommended by the National Commission
on Agriculture.

On the basis of the long-term require-
ments, Government take measures to or-
ganise additional fertiliser production in
different parts of the country.

Assessment of Housing Requirements

37. SHRI P. NARASIMHA REDDY :

SHRI VASANT SATHE :

Will the Minister of WORKS AND

HOUSING be pleased to state :

(a) Government's assessment of the hou-
sing requirements—rural and urban—for the
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coming ten years and the outlay proposed
to meet these requirements ; and -

(b) the steps, if any, proposed to bring
down the construction cost per umit 7

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) The problem is under
study in the Planning Commission in con-
nection with the formulation of the Fifth.
Five Year Plan.

(b) The important steps being taken
and proposed to be taken for
reduction of cost of construction are:
(i) improving augmenting the production
of traditional building materials, and pro-
moting the establishment of new building
material industries; and (ii) undertaking
research and investigation for improving
designs and construction technology, and
evolving cheaper building materials as
substitutes.

Remodelling the Structure of Ceatral
Universitles
38. SHRI RAM PRAKASH :
SHRIMATI  BIBHA
GOSWAMI:
will the Minister of
EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the Union Government
has decided to remodel the structure of the
Central Universities on the pattern of
present  Aligarh Muslim  University
(Amendment) Act ;

(b) whether this pew scheme will be
implemented in all the Central Univer-
sities by the end of 1972; and

(c) if so, the special features of this
scheme?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) to (c).

The Government proposes to amend the
Acts of Delhi University, Banaras Hindu
University, Visva-Bharati and Jawaharlal
Nehru University genearally on the lines
of recommendations made by the Gajendra-
gadkar Committee in their report on Gover-
nance of Universities and the proysions

GOSH



67 Written Answers
mado in the Aligarh Muslim University
(Amendment) Act, 1972. This work is
likely to be completed during 1973-74.

Development of Calcutta Port
39, SHRI RAM PRAKASH :

SHRI MUHAMMED KHUDA
BUKHSH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Calcutta port has been
completely neglecled for the last 10 years;

(b) whether the Calcutta port workers
have no load to handle and remain idle
for most of the time : and

(o) if so, the causes thereof 7
THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND

TRANSPORT (SHRI RA) BAHADUR):
(a) No.

. (b) and (c) . It is a fact that due to decline
in traffic, Calcutta Port has not been able
to find work for about one third of its labour
strength, during the last few years.,

Loss Incurred by National seeds Corporation
40. SHRI RAM PRAKASH :

SHRI MUHAMMED KHUDA
BUKHSH :

Will the Minister of AGRICULTURE be
pleased to state :

‘(a) whether the National Seeds Corpora-
tion has been incurring heavy losses du-
ring the last few years 1nj

(b) if the s0, reasons therefor and the

steps Government propose to take to wipe
out the loss ?

THE MINISTER OF STATE IN THE MINI -
STRY OF AGRICULTURE (SHRI ANNA.
S:M'IEB P. SHINCE :(a) No Sir. The Na-
tional Seeds Corporation has been making
profits during the last five years, except
for & loss of Rs. 25.05 lakhs in 1968-69.

(b) The loss in 1968-69 was due to so-
veral reasons like general recession in seed
industry, change in marketing patiern,
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inadequate market intelligence in seed
industry and natural calamities, The
Corporation has taken necessary steps to
overcome the losses, which include ra-
tionalisation and diversification of produc-
tion programmes based upon their own
assessment and creating country-wise market-
ing and distribution net work.

House Building Societies Registered in
Delhi under group housing scheme

41. SHRI RAM PRAKASH : Will the
Minister of WORKS AND HOUSING
be pleased to state :

(a) the number and names of House
Building Socicties registered in Delhi under
Group Housing Scheme ; and

(b) the names of Group Housing Socie-
ties eligible for the allotment of land in
Delhi in the first lot and the priorities allot-
ted to these Societies 7

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR
DIKSHIT : (a) 130. Statement is laid on
the Table of the House. [Placed in lib-
rary. See No. LT 3185/72). There are also 34
more Societies which were registered be-
fore May, 1961. They have been given the
option to opt for allotment of land on
Group Housing basis.

(b) The following Six Societies :(—
1. Tara Cooperative House Building

Society ;

2, Navketan Cooperative House Build-
ing Socicty ;

3. Kalkaji Best Friends Cooperative

House Building Society ;

4. Press Association Cooperative House
Building Society ;

5. Business and Professional Women

Cooperative Group House Building
Socicty ; and

6. Yamuna Cooperative House Building
Society.

are being allotted land, in view of th_e car-
lier commitments made with them in the
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first lot. All the other Societies will be
considered for allotment of land in the
order of their date of registration.

Actual Requirements of houses for landless
workers in rural areas

42, SHRI K. LAKKAPPA :

SHRI C. T. DHANDAPANI: Will
the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Centre has asked all the
States to submit before June reports on
the actual requirements of houses for the
landless workers in the rural arcas ;

(b) if so, the broad details of the infor-
mation received from each State ; and

{c) whether Government are confident
to provide housec-sites to the workers by
August 15, 1973 7

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT): (a) Yes.

(b) A statement indicating the broad
dctails of the demands so far received from
various States under the new Central Sec-
tor Scheme for Provision of House-sites
Landless Workers in Rural Areas, is
laid on the Table of the House. [Placed
in Lidrary. See No. LT=3186/72]

(c) Efforts are being made to accelerate
the implementation of the Scheme so
as to cover thc wh country oleas ecarly as
possible.

Production of University Level Books in
States in Regional Languages
43, SHRI K. LAKKAPPA :
SHRIP. M. MEHTA :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Union Government have
expressed unhappiness and concern over
the poor response from most States in
regard to the production of University
level books in the regional languages ;
and
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(b) if s0, the names of States where th
progress is slow ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCI-
AL WELFARE AND IN THE DEPARTM-
ENT OF CULTURE (SHRI D.P. YADAY):
(a) and (b). Government of India is aware
of the slow progress in the matter of writ-
ing of books at the university level in the
regional languages. Remedial measures

have been taken from time to time in con-
sultation with the State Governments.

A statement showing the progress of
book production in diffcrent States is laid
on the Table of the House. [Placed in
Library. See No. LT-3187/12)]

Development of Natlonal Capital Regilon
44, SHRI K. AKKAPPA :
SHRI SHRIKISHAN MODI :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Union Government has
set up a High Power Board for co-ordi-
nating development of the National Capi-
tal Region comprising the Union Terri-
tory of Delhi and the contiguous area of
Haryana, Rajasthan and U.P.; and

(b) the extent to which the setting up
of this Board has helped the States ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes, Sir.

(b) The Central Town and Country
Planning Organisation, in collaboration
with the Town Planning Departmeats of
the Governments of Haryana, Rajasthan
and Uttar Pradesh, has prepared a draft
plan for the Region. The State Govern-
ments have set up Town Planning Divisions
for taking steps to prepare development
plans for their respective areas which form
part of the Region, keeping in view the
overall development of the Region as a
whole. These Town Planning Divisions
are coordinating their actions with the
Central Town and Country Planning Or-
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ganisation, in regard to various aspects THE MINISTER OF PARLIAMEN-
of development such as preparation of TARY AFFAIRS AND SHIPPING AND
Master Plans for Regional towns, deve- TRANSPORT (SHRI RAJ BAHADUR):
lopment of road network, water supply, (a8) to (). The Study Group on Road
drainage, and flood control measures. Safety appointed by the Government to
This has helped in curbing unauthorised go into the causes of road accidents in
speculation in land and preventing hap- this country and suggest preventive meas-
hazard urban development along the major ures has, infer-alia, made the following

roads which converge on Delhi. recommendations :—
(i) For planning and directing roads
Implementation of Arbitrator’s Award on safety activities on a sustained basis
services conditions and revision of pay throughout the country a National
scales of Employees of N.F. Corps Road Safety Council should be
constituted as a statutory body
45. SHRI R. P. DAS : Will the MINIS- fhroogh & Ferkemeokay eenct:

TER OF EDUCATION AND SOCIAL ment.

WELFARE be pleased to state : (i) State Road Safety Councils should
(a) whether the employees of the National be created as counter-parts of the

Mational Road Safety Council for
coordinating the activities of the
various Departments dealing with

Fitness Corps are demanding the expedi-
tious implementation of the arbitrator’s
award on their service conditions and

revision of their pay scales ; and road safety.
(b) if so, the steps taken by Government (iii) District Road Safety Col.}ucﬂs
to meet these demands 7 should be constituted to coordinate
the activities of official and non-
THE MINISTER OF EDUCATION, official bodies concerned with road
SOCIAL WELFARE AND CULTURE safety in the districts.

(PROF. 5. NURUL HASAN) : (a) The A
only matter under reference to arbitra- (iv) A non-lapsing Road Safety Fund
tion is the demand of the instructions of should be cmat_:d for the work-
the National Fitness Corps for an upward ing or_ the ‘N_auonz!. Road §at’ety
revision of their pay scales, prior to their Council and its resources built up

transfer to the States and Union Territories. from membership fee donations,
diversion of 20 per cent of the Cen-

(b) Necessary action will be taken as tral Road Fund revenue exclusively
s00n as the arbitrator's award is received. for its use and a contribution of
10 per cent of the insurance premia

Legisiation to set wp Natiosal Roed on motor vehicles.

Safety Council ) ) . -
S

46. SHRI G.Y. KRISHAN : Will the ) T™me E:?:":H“;g::{:,’gsind“in
Minister of SHIPPING A.ND TRANS- Municipal Corpol'miunsfcommittﬁs
PORT be pleased to state : of the large sized cities, These
(a) whether there is any proposal undcs Divisions, besides feeding the State
consideration of Government to contem- Road Safety Councils with the
plate legislation to set up National Road necessary  data, will be working
Safety Council ; under their guidance and super-

vision for improving the exigting

AOJ Sih=they, fny. Btwiy Croepiie. ey conditions and providing built-

this l.::‘:: b:nf ¢ o n in safety on new roads and locations.
* The recommendations of the Group
(c) if 80, the main features thereof ? . are under consideration.
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World Bank aid for Family Planeing

47. SHRI G.Y. KRISHNAN : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state ;

(a) whether the International Develop-
ment Association of World Bank and
Sweden are jointly providing 1.8 million
dollars, for a comprehensive Research
Orientation Project in support of India’s
Family Planning Programmes ; and

(b) if so, the names of the States and
Districts included in this project to pro-
vide supplementary feeding to pregoant
and young children 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA): (a) The International Deve-
lopment Association and the Government
of Sweden have jointly agreed to provide
assistance of dollars 31.8 million for the
Population Projects in the states of Uttar
Pradesh and Mysore.

(b) The nutrition programme for ex-
pectant mothers and infants, in the case
of the state of Uttar Pradesh is proposed
1o be carried out in one block in the Rae
Bareli district ; whereas, in the case of
Mysore State, this programme is to be
implemented in the Chitradurga district.

loadequate and Uncertain water supply in
New Delhi

48. SHRI SUKHDEO PARSAD VERMA:
SHRI HARI SINGH

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have seen the
news items published in the [Indian Ex-
ess dated the 21st June, 1972 wherein the
.D.M.C., President has blamed the C.P.
W.D. for the inidequate and uncertain
water supply to the residents of New Delhi;

(b) if so, the reaction of Government
thereto?

29 LSS/124
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THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR
DIKSHIT): (a) Yes, Sir.

(b) The matter has been taken up with
the N.D.M.C. and is being looked into.

Reduction in jute Bag Allotment to F.C.I.
49. SHRI SUKHDEO PRASAD

VERMA : Will the Minister of AGRI-

CULTURE be pleased to state :

(a) whether the jute bag allotment to
the Food Corporation of India has been
reduced ; and

(b) if so, the monthly quantum reduced
and the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir

(b) Does no arise.

Enquiry Committee on the working of
Indian Council of Agricultural
* Research

50. SHRI SUKHDEO PRASAD VERMA:
Will the Minister of AGRICULTURE
be pleased 1o state :

(a) whether Government have nomi-
pated a Commiltee to inquire into the
working of the Indian Council to Agri
cultural Research; and

(b) if so, the time by which it will sub-
mit its Report 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) :(a) Yes. A
High Level Committec had been sct up to
review the recruitment and personnel policies
of the ICAR with the following terms of
reference :—

(i) To cxamine the statements and
incidents mentioned by Dr
Shah in the letter of May 5, 1972,
addressed by him to the Director-
General, Indian Agricultural Re-
search Institute, New Delhi, before
Dr. Shah committeed suicide.
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(i) To review the recruitment and per-

"~ sonel policies of the ICAR, Insti-
tutes and Centres working under
it, and to suggest measures for their
improvement,

(iii) To consider any other relevant
matters which, in the opinion of
the Committee, would help it to
make effective recommendations.

(b) The Committee has been set up for
a period of about 6 months with effect
from 1st July. 1972,

Stody of impact of Green Revolution

51. SHRT SAROJ MUKHERIJEE : Will
the Minister of AGRICULTURE be
pleased 1o state

{a) whether Government propose to
initiate a study of the impact of the Green
Revolution, in the various Districts of the
country : and

(b) if so, the scope and nature of the
study proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) There
is no such proposal under consideration
at present.

(b) Does not arise.

Complaints froni States in Eastern Region
regarding  supply of Foodgrains
from F.C.I. Godown

52. SHR1 S5AR0OJ MUKHERIJEE: Will
the Minister of AGRICULTURE be plcased
to state :

(a) whether complaints have been re-
ceived from some of States in Eastern
Region about the supply of foodgrains
from Food Corporation of India godown
being unfit for human consumption ; and

(b) if so, the steps taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Some
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complaints were received from West Ben-
gal about the quality of rice, supplied by
the Food Corporation of India to the State
Government, not being satisfactory.

(b) Necessary steps  arc being taken
to improve the quality of rice so supplied.
These include—

(a) predelivery inspection ;

(b) better storage conditions and clean-
ing facilities ;

(c) segregation of sub-standard stocks;
and

(d) joinl inspection at selected despat-
ching points.

Assistance to Orissa to nieet famine Sitaa-
tion

53. SHRI D. K. PANDA : Will the
Minister of AGRICULTURE be pleased
to state :

(a) the relief and other financial and
material assistance rendered to Orissa
during June and JInly this year to mewst
the famine in that State ; and

(b) the demand put forward by the State
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). To continue necessary relicf measures
in the State, the Government of India fixed
a sum of Rs. 3.05 crores as the ceiling of
expenditure for the purposes of Central
assistance for the period April-June, 1972,
Subsequently the Statc Government sub-
mitted a memorandum for continuation
of the relief measures for the period July-
October, 1972, involving an expenditure
of about Rs. 16 crores. A Central team
visited the Statc in the first week of June
1972, to make an on-the-spot asscssment
of the situation and the requirement of
Central assistance. The recommenda-
tions of the Team have since been finalised
and are under examination by Government.

The Government of India has sanctioned
an amount of Rs. 3 crores a ad hoc loan
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assistance, and another sum of Rs. 3 crores
has been sanctioned as short-term loans
for agricultural inputs. 55,000 tonnes
of rice has been allotted from the Central
pool to the State during this year. The
demand of the State Government on this
account has been met in full.

Steps to accelerate Progress of dry farming
Development scheme during IV Plan

54. SHRI Y. ESWARA REDDY : Will
the Minister of AGRICULTURE be pleased
to statz :

(a) whether Dry Farming Development
Scheme included in the Fourth Five Year
Pan has not made any headway;

(b) whether funds allotied for dry farm-
ing schemes largely remain unspent and
if so, the reasons for the slow progress
of the scheme; and

(c) whether Government are taking any
steps to accelerate the progress of the
scheme and if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{PROF. SHER SINGH) : (a) No, Sir. The
Dry Farming Pilot Projects are in the
nature  of  Demonstration-cum-Training
programme which is being implemented
in all the projects.

(b) During 1970-71. much of the funds
could not be utilized because of the late
sanctioning of the scheme and delayed
appointment of the project staff. As such,
Rs. 0.45 crores were released against the
provision of Rs. 1,00 crore. During
1971-72, an amount of Rs. 1.46 crores
was relcased against the Budget provision
of Rs. 1.86 crores. In addition, difficulty
was also experienced in obtaining the loans
from Institutional finance.

(c) Yes Sir, Several corrective measure
have been taken by the Government of
India to accelerate the progress of the
scheme. These have been indicated in
the statement placed on the Table of the
Sabha.
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Statement

Following steps have been taken by the
Government of Indiato accelerate the
progress of the scheme :

(i) According to the approved pattern,
from second year onwards, the long
term is to be arranged by the State
Governments from the Institutio-
nal sources. The ninc projects
started in 1970-71, could nol arrange
the long term loan during 1971-72,
and thus the work of the projects
suffered. On the request of the
State Governments, the loan was
provided to them in January, 1972
by the Government of India. This
gave momenlum to the scheme.

(ii) Some of the State Governments
were not able to undertake the Soil
Conservation works because of the
non-eligibility of the farmers in
dry arcas for the grant of sufficient
loan for carrying out these works,
As such the State Governments
have been authorised to undertake
the permanent works including Soil
Conservation works, as ‘State Works'
and this has helped in executing
thesc works.,

(iii) As the ycarly sanction of the scheme
by Ceniral Government as well as
State Governments used to take long
time, which was none of h: major
cause for the slow progress of. the
scheme, the sanctions are now be-
ing issued for the rest of the plan
period ie. 197273 and 1973-74
together.

(iv) A study tcam has been constituted
by the Government of India to
undertake the study of the cxisting
levels of dry farming technology in
selected districts and critically con-
sider them in the light of latest
knowledge and technology develop-
ed in the laboratories and research
institutes. The tcam had submit
ted the interim report and the final
report is under preparation.
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(v) Blue prints for action and vision
for future have been prepared in
respect of each pilot project which
include the research findings under
development with research centres,
research findings ready for use in the
development area and the develop-
ment strategy proposed during 1972-
73 and onwards. These blue prints
will serve as a guide for planning
of action programme of each pro-
ject for the year 1972-73 and onwards.

Progress in  implementation of Marginal
farmers and Agricultural labour Projects

55. SHRI Y. ESWARA REDDY : Will
t be Minister of AGRICULTURE be pleased
to state :

(a) whether no satisfactory progress has
been made in implementing the Marginal
Farmers and Agricultural Labour Project
scheme included in the Fourth Five Year
Plan;

(b) if so, the reasons therefor ; and

{c) steps taken to ensure effective impl.-
mentation of the scheme in the remain-
ing two vears of the Fourth Plan 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGHy : (a) and (b). The scheme
for the development of Marginal Farmers
and Agricultural Labourers in a pilot pro-
ject being implemented in 41 selected pro-
ject areas in the country. Most of the
Agencics set up for the purpose were re-
gistered during the latter part ¢ 1970-71
and the remaining during 1971-72. The
Programme Implementation thus became
effective only in 1971-72. There were
several administrative and organisational
problems in the initial stages. The tempo
of progress picked up towards the end of
1971-72 and it is expected to be acce-
crated in the remaining years of the Fourth

Plan.

(c) The progress of the Scheme is being
reviewed from time to time both at the
Centre and at the State level. As a result
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of such review, the Agencies have been
permitted to adopt a more flexible pattern
to suit local conditions. The State Govern-
ments have been advised to provide neces-
sary support to the programmes of the
Agencies.

Progress in Construction of outer harbour
in Visakhapatmam

56, SHRI Y. ESWARA REDDY : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the progress so far made in the con-
struction of the outer harbour in Visa-
khapatnam;

(b) the expenditure so far incurred in
the project ; and

(c) the time by which the construction
is expected to be completed ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
(@) As on 17-7-72, 15% of the Project
works have been completed, 559 of the
component works have becn tem!tfed
ont and are in progerss and the Temaining
30%, of works are yet to be taken up.

(b) An expenditurz of Rs. 16.63 crores
has been incurred on the Projecci as on
17-7-72.

_ (c) The Project is expected to be completed
by May, 1974.
Malaria on the Rise in India
§7. SHRI E.V. VIKHE PATIL :
SHRI V. MAYAVAN :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) the steps taken by Government for
the eradication of Malaria in the country;
and

(b) whether India is among the South
East Asian Countries where Malaria is
on the rise 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING) (SHRI A.K. KISKU):
(a) The following steps have been taken
by the Government for the eradication
of malaria in the country ;—

1. The National Malaria FEradication
Programme has been made a Cen-
trally Sponsored Scheme with 100%
Central assistance during the Fourth

lan period. Under this scheme
the operational cost over and above’
the committed level of expenditure
is borne by the Government of India.
Cost of Material and Equipmen

supplied to the States is also borne
by the Government of India in res-
pect of units in the Attack and Con-
solidation Phases. Partial assistance
is also given to meet the expenditure
on staff at Headquarters/Zonal level
in the States.

2. In areas which have entered into
maintenance phase 100% Centra
assistance is given for strengthening
the Basic Hea h Services.

3. The programme has been evaluated
in depth by International Experts
in 1970 headed by an Indian Scien-
tist. Their recommendations were
wide based on all aspects of the pro-
gramme including technical, admi-
nistration and logistics etc. Govern-
ment of India have accepted the
recommendations in principle, and
these are being impletmented,

4, Steps have been taken to procure,
in advance, insecticides for supply
in time to the various States still in
attack phase for spray operations.

. The old and unservicable wvehic
in attack and consolidation phase
units are being replaced by new
vehicles in a phased manner during
the Fourth Plan period.

w

€. In arcas where mosquito vector has
developed resistance to both DDT
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and BHC, alternative insecticide
Malathion has been substituted.

7. The Uran Malaria Scheme under the
ambit of National Malaria Eradi-
cation Programme has been laun-
ched with effect from 1971-72 as a
Centrally Sponsored Scheme with
1007, Central assistance, as pro-
approved pattern. The Scheme was
started in 23 selected towns in the
first instance, and is proposed to be
extended to five more towns during
current malaria year.

(b) Yes, during the last few yeass.

Setting up of Indo-Bangla Desh Com-
mission on higher Education

58. SHRI E.V. VIKHE PATIL :

SHRI PILOO MODY :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether Indo-Bangla Desh Commis-
sion on Higher Education is likely to be
set up; and

(b) if so, the main objective of tlhil com-
mission and the time by which this propo.
sal is likely to be finalised?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) amd
b). In a meecting held on June 10, 1972
between the Education Ministers of India
and Bangladesh it was decided that a bi-
national Bangladesh - India Joint Com-
mission on Higher Edwcation will be set
up which will meet periodically in India
and Bangladesh to identify and promote
arcas of cooperation in education, science
and technology. The Commission is
likely to be set up during the current year,

Sub-Letting of Quarters in R.K. Param,
New Delbi

59. SHRI SURYANARAYANA : Will
the Minister of WORKS AND HOUSING
be pleased to refer to the reply givea to
Unstarred Question No. 8043 on the ¥ st

May, 1972 regarding the installation of
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clephones by the sub-lettees comprising
of « business executives in Government
quarters and state ;

(=) What the difficulties which lic in the
way of the Directorate of Estate in making
it incumbent on the allottees to take Govern-
ment permission while sub-letting a house
in full or in part to a business executive
and also to take formal approval before
any tclephone connection is installed by
such persons; and

(b) the number of such telephone con-
nections installed in Sector VII of R.K.
Puram by the business executives where
Government approval to the sub-lcttting
of the quarters by the allottees had been
and had not been obtained ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) According
to the existing orders, a Government ser-
vant, who is allotted accommodation in
the general pool, can share it with another
Government servant, who is eligible for
allotment of accommodation from the
m pool or with a person of an cli-
gible cgr.egary. as decided by Government
from time to time. A Government ser-
vant cannot share the accommodation with
or sublet the house in ull or any part,
to a business executive. The cases, where
m'x:h complaints of unauthorised sublet-
tlng are received, are looked into and
action is taken against the allottees under
the penal provisions of the Allotment
Rules. As such it is not considered desi-
rable to revise the existing procedure,

) (b) No case of installation of telephone
in Sector VIl of R.K. Puram by a private
person who is in unauthorised occupation
of general pool accommodation has come
to the notice of the Directorate of Estates.

Payment of Arrears of over-time Allowasce
o st T of all day milk stalls.
D.M.S.

60. SHRI K. SURYANARAYANA :
will the Minister of AGRICULTURE
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be pleased to refer to the reply given to
Unstarred Question No. 7717 dated the
29th May, 1972 regarding payment of
overtime to the staff of All Day Milk Stalls
of D.M.S. and state at what stage the matter
stands now 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : The matter is still under
consideration.

Full supply of milk to catering establish-
ment of parliament house

61. SHRI K. SURYANARAYANA
Will the Minister of AGRICULTURE
be pleased to refer to the reply given to
Starred Question No. 1030 on the 29th
May, 1972 regarding the supply of full
quantity of milk to the Catering Establish-
ment in Parliament House and state the
steps since taken to ensure the full quantity
of milk to the Railway and Coffec Board
Establishments in Parliament House ?

THL MINISI'ER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): The following steps have
been tuken by Delhi Milk Scheme  for
meeting the requircments of milk of the
three canteens located in Parliament House
run by the Tea Board, Coffee Board and
the Railways :—

(1) In order to meet their normal
daily requirements of milk through-
out the year, milk tokens have been
issued to each of the three cantecns
for daily supply of 10 half litres
bottles of standardized milk. A
further authorization has been
issued for daily supply of 10 hall
litres bottles of standardized milk
to Railway canteen throughout the
year

(2) In addition, milk tokens have been
issued for daily supply of 10 hall
litres bottles of standardized milk
to cach of the three canteens for the
period when the Parliament is in
scssion

(3) The Coffec Board and Tea Board
canteens also buy milk directly
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from Delhi Milk Scheme against
advance payment. This facility has
not yet been availed of by Railway
canteen : and

(4) In addition, Delhi Milk Scheme
have issued authority letters for the
issue of milk tokens for 20 half
litre bottles of standardized milk
to each of the three canteens. The
collection of the tokens by the Can-
teens is awaited.

Drought in Rural areas of West Bengal

62. SHRI JYOTIRMOY BOSU : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether the rural areas of West
Bengal were severely affected by recent
drought;

(b) if so, the estimated area affected,
District-wise, and total value of foodgrains
and commercial crops lost district-wise;
and

(c) the main features of the long-term
and short-term schemes to meet the drought
menace in West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE ) : (a) Yes,
Sir, Several parts of West Bengal have
been affected by drought during the cur-
rent year.

(b) A Statement showing the p ostition,

as reported by the State Government, is
attached.
(c) (i) Long-term measures : The deve-

lopment programmes of the Five Year
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Plans in the Agriculture, Irrigation, Health
and allisd Sectors will minimise the seve-
rity of drought in future. In particular,
under the Drought Prone Arcas Programme,
which is in operation in the State, the
districts of Purulia, Bankura and Mid-
naporc have been selected with 100%
Central assistance of 4.05 crores. A Pro-
ject has also been prepared for special
programme of minor irrigation for summer
rice cultivation.

(ii) Shorr-term measure : The follow-
ing ceilings of expenditure on drought
relief for the purposes of central assistance
have been accepted by Government on the
recommendations of the Central Study
Team, which visited the State in June,
1972:—

() Relief Items

(I1) Loan Items

— Rs. 4.70 crores
— Rs. 2,15 crores

Total Rs. 6.85 crores

The State Government has taken measures
for opening of test relief works, distribu-
tion of gratuitous relief, supply of drink-
ing water, etc. 1t has sanctioned an
amount of Rs. 2.97 crores as loans
i or purchase of fertilisers, cattle, sinking
of tubewells and other agriculture purposes.

Meanwhile, the Ministry of Finance
has advanced a loan of Re. 1 crore and
another loan of Re. 1 crorc has been sanc-
tioned by the Ministry of Agriculture as
short term loan for agricultural inputs.
Relcase of further assistance will be con-
sidered in the light of the progress of ex-
penditure and the utilisation of the assis-
tance already sanctioned.

(Sratement ;

Estimated area affected by recent drought in West Bengal,
value of foodgrains and commercial crop lost.

district-wise and lotal

Value—in Rs./lakhs
Arl.'-l-—‘m acres’
"District Aus (Autumn Rice) Borao (Summer Rice) T Jute
Area Value Area Value Area  Value
24 Par 66 298 17 Districtwise break- 100 549
Nadia 206 1031 19 up is not available 179 797
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Murshidabad 172 566 10 with the State Govt. 202 766
Burdwan 78 281 20 Total estimated loss 23 116
Birbhum 132 303 25 is about Rs. 12.96 1 NR
Bankura 131 34 2 crores 2 NR.
Midnapur 174 66 10 2 121
Hooghly 42 469 37 37 203
Howrah 7 33 4 9 41
Jalpai guri 51 N.R. N.R. 10 .N.R.
Darjeeling 11 N.R. N.R. 1 171
Malda 172 254 5 56 313
West Dinajpur 282 356 5 55 530
Cooch-Behar 15 N.R. N.R. —_ 34
Purulia 11 N.R. 1 Neg. NR
N.R.—Not reported by the Government,
Neg.—Negligible.
Cargo for Calcutta Port Commissioners who have been running

63. SHRI JYOTIRMOQY BOSU : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether his attention has been drawn
to a report published in the Statesman
Calcutta, dated the 25th June, 1972, page
1 under the caption *“Calcutta Port yet
to get due share cargo';

(b) if so, Government's reaction thereto;

(c) measures taken or being taken to
improve the economic viability of the
Calcutta Port ; and

(d) whether even the existing facilities
on the Port are not being utilized to the
desired extent; and if so, the factors res-
ponsible for the same ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)

(a) Yes.

(b) to (d) : The traffic handled by the
Calcutta Port had come down from about
11 million tonnes in 1964-65 to about 6
million tonnesin 1970-71, though it showed
some improvement in 1971-72 with about
7.3 million tonnes. This has mainly
affected the financial position of the Port

into heavy deficits for the last few years.
To improve the economic viability of the
Poit, the Government of India have agreed
to meet B0% of the cost of river dredg-
ing and river maintenance for the years
1968-69 to 1973-74,

At other Ports, the main commodities
which have contributed to the growth of
traffic are oil, fertilizers and ores and they
have to becarried in tankers of deep draught
or bulk carriers.

The main reason for decline in traffic
at Calcutta, apart from the decline in
imports of foodgrains and exports of coal,
is the restriction on the draught and length
of vessels entering the Port. After the
new Dock system at Haldia is commis-
sioned by about the end of 1973, Calcutta
would be able to cater to larger ships and
provide fast loading and unloading faci-
lities for bulk cargo. With this and the
commissioning of the Farakka Project
and the establishment of the new Refinery
and other industries in the area, it is beped
that there would be a substantial increase
in traffic at the port and improvement in
the port’s economic viability.
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Legislation on land Celling in States

64. SHRI JYOTIRMOY BOSU :
SHRI C.K. CHANDRAPPAN

Will the Minister of AGRICULTURE
be pleased to state :

(a) the names of States and Union
territories where land-ceiling Bills have
been passed by the Legislatures ;

(b) the main features of the Bill passed
by each state and Union Teiritory Legis-
latures; and

(c) the names of the States wheie the
new land Ceiling Act is already in opera-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Legis-
lation on ceiling on land holdings has been
enacted in Andhra Pradesh, Assam, Bihar,
Gujarat, Haryana (PEPSU area), Hima-
chal Pradesh, Jammu & Kashmir, Kerala,
Madhya Pradesh, Maharashtra, Mysore,
Orissa, Punjab (PEPSU arca), Rajasthan,
Tamil Nadu, Uttar Pradesh, West Bengal,
Delhi, Dadra and Nagar Haveli, Manipur
and Triputa. After the recommendations
made by the Central Land Reforms Com-
mittee, Bihar has enacted legislation to
reduce the level of ceiling. A Bill has
also been passed in Madhya Pradesh.

(b) A statement is laid on the Table of
the Housc. [Placed in Libiary. see No.
LT-3188/72)]

(c) New Land ceiling Acts arc in opera-
tion in Kerala and West Bengal.

W wm MM oW I

65. ST WETT AT dvav

oft gt fag w1 weer mic ofam
frdtwx wolt @y T WY FUT NG

(%) & & o o ¥ Aifen sfeEi N
g wwar freet § it sfa o o A b fead
a sy gfaw feT o § wa fier safiedl
@7 O ¥ oqer 0 ¥

(@) &w ¥ v\ aww @0 O & &7 fend
wirfre & o & wgt w9 feo § ey 3
¥ weidw ¥ fend fere §

SRAVANA 9, 1894 (SAKA)

Written Answers 90
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afawa #E wgEm & At &1 wW w-
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Tiger Population

66. SHRI NIHAR LASKAR : Will the
Minister of AGRICULTURE be pleased
to state ;

(a) whether the number of tigers in the
country is getting less every year ;

(b) if s0, the steps being taken to increasc
the population of tigers ; and

(c) the number of tigers at present as
compared to leopards and lions ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Naturalists opine
that the number of tigers in the country
is on the decline. Since no countrywide
ennumeration has been conducted in the
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past, it is not possible to say whether the
number of tigers is getting less every year,

(b) The following steps have been taken
toincrease the population of tigers :—

(i) total ban on the export of tiger
skins from the country has been
imposed from September, 1970.

(ii) Ban on killing of t gers has been
imposed in all States having tiger
population from 1st July, 1970
for a period varying from 2 to §
years to being with.

(iii) a comprehensive Legislation to re-
gulate trade and taxi dermy and
other protective measures is pro-
posed to be taken up shortly.

(iv) a country-wide ennumeration of
tigers has for the first time been
conducted all over thc country to
assess the number and distribu-
tion of tigers.

(v) a Task force, consisting of all mem-

bers with Dr. Karan Singh as the

Chairman has been constituted to

draft a Project for the conservation

of tigers in the country.

(c) Since the resulls of the tiger ennu-
meration conducted during April-May,
1972 are yet awaited from a few States,
the exact No. of tigers in the ccuntry 1s
not available continuing of leopards has
not been conducted in the past and so,
their number of lions in Gir Forests was
177 during 1968 when the last census has
been taken. No census of lions has been
conducted since then.

Mystery disease affecting Children in West
Bengal
67. SHRI H.M. PATEL :
SHRIDINEN BHATTACHARYYA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether & number of children re-
cently died in various parts of West Bengay
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as a result of “strange infection” ;

{b) whether attention of the Govern-
ment of India in this regard has been in-
vited to a report in the Sratesman dated
the 13th June, 1972;

(c) whether Government of India has
reccived any report in this regard from the
State Government ; and

(d) if so, the action taken or being taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D.P. CHATTO-
PADHYAYA) : (a) and (b). Govern-
ment have seen press reports to this effect.

(c) and (d). The Health authorities of
the State Government have reported that
there has been an outbreak of a peculial
fabriale disease amongst the children in
Jangipur Sub-division in the District of
Murshidabad. An ecpidemiological tcam
of Directorate of Health Services ard a
group from the School of Tropical Medicine
have made investigations and submitied
a preliminary report. Final report from the
State Health authorities is awaited.

Disturbances in Delhi University

68. SHRI H.M. PATEL : Will the
Minister of EDUCATION AND SOCIAL
WELFARE bc pleased to state

(a) whether there have becn rerious
disturbances recently in the Delhi  Univer-
sity when the Vice-Chancellor and the
Pro-Vice-Chancellor  were
the students :

(b) whether the University has threatend
1o takc back degrees of such of the students
who were involved in acts of indisciplire;
and

(c) the reaction of Govermment in this
regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN) : (a) On
March, 4, 1972 there was a clash between
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two groups of students outside the cffice
of the Delhi University Students’ Union.
After the clash, a group of students came
to ih: Office of the Vice-Chancellor and

_ ghereccd the Vice-Chancellor and the Pro-

Vics-Chancellor demanding that the Office
of the Union be sealed immediately. On
March 6, 1972, this group of students again
gheraoced the Vice-Chancellor and the
Pro-Vice-Chancellor. d

(b) The University issued show cause
notices to the students reported against
by an Enquiry Commitiee, appointed by
the Vice-Chancellor. On receipt of re-
plies to these notices, the Vice-Chancellor
keeping in view the larger interests of the
University, decided that three students
may be bound down for good conduct
and warnings may be issucd to six students.

(c) In the interest of maintaining dis-
cipline amongst students, the Vice-Chan-
cellor  of the University has pcwers to
take such action as may deem appropriate
in the circumstances of the case.

Working of national Library Calcutia

69. SHRI H.M. PATEL : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether attenticn of Goserrprent
has been invited to a repert in the “Times
of India" of 15th May, 1972 statirg that
working of National Libkrary, Calcutia
deteriorated considerably during the re-
cent past

(b) whether Government have studied
the working of WNational Library in the
light of this press report ; and

(c) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI D.P. YADAV) : (a) Yes, Sir,

(b) and (c). The Government is seized
of all the matters mentioned in the Press
Report. The working of the National
Library has been studied by 2 High Powered
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Committee set up by Government under
the Chairmanship of Dr. V.S. Jha. De-
tailed Plan Schemes have been formulated
on the basis of the recommendations
of this Committee for implementation
during the current Plan period. Some
of these schemes have already been sanc-
tioned and are being implemented. The
remaining schemes are being processed
and will be put into operation shortly.
With the implementation of all these sche-
mes, the appointment of the Director and
the setting up of an autonomous Board of
Management, it is hoped that the Library
will function more efficiently.

University of Technology in Tamil
Naduo

70. SHRI MUHAMMED  KHUDA
BAKHSH : Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state :

(a) whether Tamil Nadu Government
proposed to establish a University of
Technology ; and

(b) if so, whether this proposal has
been cleared by the University Grants
Commission and the need for such Uni-
versity?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURAL HASAN) (a) Yes,
Sir.

(b) The proposal is under the considera-
tion of the University Grants Cemmissio n.

Allotment of Developed Land to the New-
ly Registered group housing coopera-
tive socleties in Delhi
71. SHRI MUHAMMED KHUDA

BAKHSH :
SHRI JAGANNATH MISHRA

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have decided
to allot developed land to the newly re-
gistered Group Housing Cooperative So-
cieties in Delhi ;

JULY 31, 1972

Written Answers 96

(b) whether Government have alse
framed rules and regulations for the allot-
ment of land to these Societies; and

(c) if so, the broad features of the rules
and the tentative price to be charged for
the developed land ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes. Semi-developed
land would be allotted.

(b) and (c). The broad features of
allotment of land to Group Housing Co-
operative Societies in Delhi are as under :—

(1) Allotment would be on the basis
of 50 apartments per acre with a
159 wvariation.

(2) Allotment would be subject to the
condition that mno flat/apartment
would have a carpet arca exceed-
ing 2000 square feet.

(3) Allotment would be made in the
order of date of registeration of the
societies provided they deposit the
cost of land on demand by the Delhi
Development Authority/Delhi  Ad-
ministration within the period that
may be prescribed for the purpose.

Price to be charged for each Society
would depend upon the cost of acquisi-
tion and development of land, etc. At
present, Socictics arc allotted land at the
rate of Rs. 45/- per sq. vd.

Steps to rehabilitate nomadic people more

72. SHRI PAMPAN GOWDA : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether there are certain class of
people in India who move from place to
place in search of livelihood along with
their families ; and

(b) if so, the details State-wise , and the
steps taken by Government to rehabili-
tate them?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) and (b). It is a fact that
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there are certain Nomadic and Semi-no-
madic Tribes in India. There are Gandia
Lohars in Rajasthan who move from place
to place and earn their livelihood by manu-
facturing iron-ware. The details of such
tribes in respect of other States are not
available. The Schemes for the welfare
of denotified, Nomadic and Semi-nomadic
Tribes were taken up under the Centrally
sponsored programme of the Backward
Classes Sector primarily from the Third
Year Plan. This is being administered
by the Department of Social Welfare.
The various schemes being taken up for
their welfare are given in the statement

enclosed.
Statement

Centrally Sponsored Sehemes relating to
the welfare of Denotified, Nomadic and
Semi-Nomadic Tribes.

1. Education.

(1) Scholarships, Stipends and grant

of tuition and examination fee.

(2) Supply of Mid-day meals.

(3) Ashram schools/Residential Schools/

Special Schools,

(4) Hostels (including

Boarding grants.

(5) Aid to Voluntary agencies (for
promotion of education).

buildings)

II. Other schemes.

(a) Agriculture

(1) Supply of bullocks, ploughs, carts
and bulls.

(2) Minor irrigation (including irrigation
wells).

(3) Reclamation of Waste land,

(4) Contour bunding.

(5) Cooperative farming societies.

(6) Subsidy for the purchase of agri-
cultural land.

() Animal  husbandry/Poultary Farm
(c) Cottage Indusiry.

1. Production-cum-Training Centres/
Industrial Training.
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2. Industrial Cooperative Societies.

3. SliPmds, Subsidies and loans to
trainees.

4. Craft Centres.

(d) Cooperatives.

(&) Rehabilitation|Colonisation|Housing.

(f) Community Welfare Centres/Bal-
wadis/Sanskar Kendras.

(g) Medical and Public Health
1. Drinking water wells.
2. Mid-wifery Training.

Social Boycott of Harljans in Villages of
Mabarashtra

73. SHRI B.S. BHAURA :
SHRI KRISHNA CHANDRA
HALDAR :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether there had been reports re-
cently of social boycott of Harijans in some
villages near Poona in Maharashtra ;

(b) whether the Centre has made any
enquiries about these reports ; if so, what
are Lhe facts obtained ;

(c) whether the State Government have
taken any action against the organiscrs
of such special boycolts against the Hari-
jams ;

(d) if so, the details of the action taken;
and

(e) what steps have been taken to pre-
vent occurrence of such incidents in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & SOCIAL
WELFARE (SHRI K.S. RAMASWAMY)
(a) Yes, Sir.

(b) to (d). The Government of Maha-
rashtra have reported that some incidents
of social boycott took place as a result
of political dispute in May, 1972 in village
Bavada in Indapur Taluka of Poona Dis-
trict which was reserved Constitutency
for the elections to Zila Parishad. Two
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politizal parties had nominated th=ir can-
didates for this reserved seat. One of the
political parties asked the other party to
withdraw its candidate from the contest.
On the failure of the rival party to with-
draw its candidate, it is alleged that the
services of the Mahar Agricultural labourers
were terminated by the Caste Hindus in
village Bavada. On the intervention of
the Maharashtra’s Minister of State for
Finance, the dispute between the partics
was settled and the Mahar Agricultural
labourers resumed their work,

During the period of tension, a Police
Party was posted at the village.

No action could be taken against the
organisers of the boycott, since no inde-
pendent evidence was forthcoming.

(e) A report has been called for from
the State Government and when received
will be laid on the table of the Sabha.

Water Scarcity in Delhi
(1972)

74, SHRI B. S. BHAURA : Will the
MINISTER OF HEALTH AND FAMILY
PLANNING be pleased Lo state

during Summer

(a) whether there was a serious water
scarcily in Delhi during the last summer;
and

(b) if so, the long term and short term
measures Government propose to take with
a view to avoid similar crisis in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A.K. KISKU) : (a)
Yes. Scarcity of water was felt in certain
arcas of Delhi during the last summer.

{b) As short term measures the following
two schemes are at various stages of imple-
mentation :—

(i) Six Raney wells are under construc-
tion, out of which two will be com-
pleted by summer 1973 and the re-
maining progressively by 1974. These
wells will yield 15 million gallons
per day of water.
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(ii) The supply of water through Wazira-
bad treatment plant is proposed to
be augmented to the extent of 10
million gallons per day and work in
respect of conveyance mains is under
progress.

As a long term measure, il is proposed to
augment the supply of water to Delhi through
Ramganga source by 100 million gallons
per day. Action for acquisition of land
for the scheme has becn initiated. Be-
sides, the following schemes are also under
consideration :—

(a) Reduction of water secpage losses
in Haryana canals supplying water
to Delhi.

(b) Exchange of sewage effluent for
fresh water from Haryana and Uttar
Pradesh.

(c) Supply of water from Tchri Dam
in Uttar Pradesh.

(d) Supply of water from Lakhwar Dam
project in Uttar Pradesh,

{¢) Supply of water from Dadahu Dam
project in Himachal Pradesh.

() Allocation for Delli from surplus
Ravi-Beas waters.

Dependence on U.S. Import Cause of
Incharge of Malaria Cases

75. SHR1 B. §. BHAURA : Will the
MINISTER OF HEALTH AND FAMI-
LY PLANNING be pleased to siate :

(a) whether the atiention of Government
has been brought to the report in “Pat-
riot ** dated the 5th July, 1972 captioned
“Cost of depending on U.S. import, malaria
cases on increase'’; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR
DIKSHIT : (a) Yes, the Government has
been the News Paper report;

(b) A slight increase in cases of malaria
bas, no doubt, been noticed during the
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last three ycars in some States. This has
to be appreciated in the context that the
pressnt phase of operation, after 19 years
of starting the programme, is tackling the
most difficult parts of the country in the
epidemiological sense. For this, new in-
secticides also have been introduced wiz.,
BHC and Malathion which are several
times more expensive than the conventional
D.D.T. It cannot, therefore, be said that
the increase of malaria is due to inadequacy
of insecticides. However, some slackness
in supervision in some areas has been
noticed. Attempt has been made imme-
diately to apply corrective measures.

The States of Madhya Pradesh, Maha-
rashtra, Gujarat and Rajasthan contribute
the maximum bulk of units in attack phase
as wzll as about 85% of the total positives
datected in the country during 1971. The
insecticide, D.D.T. has been procured in
advance during 1971 for supply to the States
during 1972-73 for spray in time. In certain
unit areas where the vector is found resis-
tant to DDT, BHC is being used and in
the States of Maharashtra and Gujarat in
certain localities where the vector is found to
bz rasistant to both DDT and BHC, an
organophosphorous compound *Malathion®
is biing prozured and supplied. The indi-
gznous supply of BHC, DDT and Mala-
thion is expected to be of the order of about
6000 tonnes 75% wdp. To meet the balance
in 1971-72 DDT 75% was imported from
USSR and from US.A. In 1972-73 the
catire requirecment of import is from U.5.5.R.
Efforts are constantly being made to increase
indigenous supplics to reduce imports.

Rise in Pricc of Sugalan Open
Market

76. SHRI S.M. BANERJEE :
SHRIMATI SAVITRI SHYAM :

Will the Minister of AGRICULTURE be
pleased to state :

{a) whether the price of sugar in the open
market is still more than Rs. 3/- per kg;

(b) if so, the steps taken by Government
to raduz: th: price;
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¢) whether partial control has been im-
posed; and

(d) if so, reason for taking the decision
after such an abnormal delay?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) : Yes, Sir, it is 50 in
the majority of the places since the Ist
July, 1972

(b) So long as the production of sugar is
not adequate to cope with the demand for
it, for various reasons, the market price
of sugar is expected to remain high. How-
ever, in order to afford some relief to the
domeslic consumer a reasonable portion
of his requirement is being made available
at a fair price under the scheme of Statutory
Partial Control.

(¢) Yes, Sir, with effect from the Ist
July, 1972.

(d) There has been no delay. Prior to
statutory partial control, the industry had
voluntarily agreed to make available with
effect from the 1st January, 1972, 60%; of
the monthly releases at Rs. 150/- per quintal
(cxclusive of excise duty) for meeting emer-
gent requirements and for distribution to
domestic consumers at a fixed price through
fair-price shops. The statutory partial
control had to be introduced only when a
Scction of the industry expressed its reluc-
lance to continue the voluntary arrangement
beyond the 30th Junc, 1972, and the Govern-
ment were left with no other alternative.

Occupation of Housing Constructed
under Industrial Housing Scheme at
Kaopur by Central Government Employces-

77. SHRI S.M. BANERJEE : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether some final decision has been
taken regarding the Central Government
Employees, including 3000 Defence emp-
loyees, who are living in the houses const-
ructed under Industrial Housing Scheme
at Kanpur;
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(b) if not, the reason for this abnormal
delay; and

(c) whether instructions have been issued
to the State Government not to effect any
eviction or recovery of damage charges
from them?

THE MINISTER OF WORKS AND

HOUSING AND HEALTH AND FAMILY
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(c) 188. The information in respect
of other hospitals in Delhi is being collected
and will be laid on the table of the Sabha.

Rise in Price of Rice and Wheat

79. SHRI S.M. BANERJEE : Will the

Minister of AGRICULTURE be pleased to
state :

(a) whether the prices of rice and wheat

PLANNING (SHRI UMA SHANKAR in the open market increased during the period

DIKSHIT) (a) and (b) : The following two
proposals are under consideration of the
Government of Uttar Pradesh :—

(i) Sale of those houses falling within
the security zone to the Ministry
of Defence; and

(ii) Transfer of the houses falling outside
the security zone to the Low Income
Group Housing Scheme, which the
State Government might thereafter
sell to the existing occupants,

{c) The State Government have also been
advised not to disturb the present occupants
from their houses or recover penal charges
from them till a formal decision is taken
in the matter.

Construction of Quarters for
Hospital Employees of Delhi

78. SHRI S.M. BANERIJEE : Will the
MINISTER OF HEALTH AND FAMILY
PLANNIG be pleased to state :

{a) whether final decision has been taken
to construct quarters for the Hospital
employees in Delhi;

the

(b) if so, number of quarters to be cons-
tructed during 1972; and

(c) number of quarters likely to be cons-
tructed during the Fourth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : (SHRI AK. KISKU) : (a)
Final decision has been taken to construct
quarters for the employees of Safdarjang
Hospital, New Delhi.

(b) Construction work will start on 188
quarters.

from April, 1972 to June, 1972; and

(b) if so, the steps tak. 1 by Government
to bring down the prices to a reasonable
level?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE) : (2) Yes, Sir.

(b) The follcwing steps have been taken to
arrest the upward trend and to bring down
the prices :—

(1) Liberal allotment of wheat to the
State Governments;

(2) Advising the State Governments to
enlarge and strengthen the public
distribution system, particularly in
the inaccessible areas;

(3) Ensuring despatch of foodgrains to
the States for building up adequate
stocks.

Pay Scales of Primary and Higher
Secondary Teachers

80. SHRI S.M. BANERIJEE : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) what further steps have becn taken
to better the pay scales of teachers both
Primary and Higher Secondary including
teachers in Union Territorics; and

(b) whether any Pay Commission is likely
to be constituted for this purpose by the
Central Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D.P.
YADAY) : (a) Education being a State
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subject it is for the State Government to im-
prove the pay scales of sshool teachers. The
recommendations of the Kothari Commis-
sion regarding the pay and allowances of
school teachers were brought to the notice
of State Government/Union Territory Ad-
ministrations. The Union Territory Ad-
ministrations have implemented the recom-
mendations. According to the informa-
tion available, most of the States have im-
plemented the Kothari Commission re-
commendations. Pay scales of school tea-
chers of Delhi, A & N Islands, L.M. & A.
Islands, Pondicherry and Goa, Daman &
Diu have been further revised recently.

(b) There is no proposal to constitute a
Pay Commission for the purpose. The
Third Pay Commission set up by the Govern-
ment of India is looking into the pay scales
and service conditions of employees of the
Union Territories including the school
teachers as are directly under the Central
Govt. or Union Territory Administrations.

Recommendation of Study Groups on
Urban Property Ceiling

k1. SHRI C.K. CHANDRAPPAN : Will
the Minister of WORKS AND HOUSING
be pleased to stale :

(a) whether Study Group had recom-
mended Rs. 5 lakhs as urban property
ceiling for a family unit of five;

(b) whether Government purpose to
bring any legislation Lo this effect in this
Session; and

(c) if so, the broad outline thereof?

THIEE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) to (c). The report of ths
Study Group on ceiling on urban property
was submitted to Government in April,
1972. The Report has been remitied by
Government to a group of Ministers for
detailed consideration. After Govern-
ment take decisions on the various recom-
mendations of the group, action will be
taken both for publication of the report and
29 LSS./12—5.
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for enacting appropriate legislation.
X-Ray of Dog in Safdarjang Hospital
New Delhi

82. SHRI C.K. CHANDRAPPAN : Will
the MINISTER OF HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether there is a shortage of X-ray
films in Delhi hospitals;

(b) whether Government's attention has
been drawn to the fact that in spite of the
crisis in X-ray films, Safdarjang Hospital
at New Delhi took X-rays of dog instead-
of serious patients; and

(c) if so, the facts thereof and whether
Government have made any enquiry re-
garding this?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) No.

(b) and (c). There is no crisis in X-ray
films. The average number of X-ray
examinations done daily at present in the
Safdarjang Hospital is 278 consuming 400
X-ray films during normal working hours
and 57 X-ray examinations during emer-
gency hours consuming 83 X-ray films, No
case referred for X-ray examination has been
refused for want of X-ray films.

The X-ray of a dog was taken on Sunday
the 28th May, 1972 in the Central Institute
of Orthopaedics at Safdarjang Hospital.
This was ordered by the Director of the
Institute as the dog had a rare congenital
discase. To confirm the clinical suspicion
by an X-ray, the Director took the dog in
the X-ray Department and demonstrated
to the post-graduate students the clinical
signs of congenital dislocation of the hip
and compared it with what normally occurs
in the humans where the dislocation is
differently situated because of the erect
posture. The X-ray confirmed that the dog
had congenital dislocation which in the
opinion of the Director was an excellent
case for publication in a rescarch journal,
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The Central Institute of Orthopaedics is
a teaching and research institute in ortho-
paedics for post-graduates and the only
one of its kind in India. It has been the
centre for resecarch in orthopaedics for a
number of years ever since its inception.
Initially the work was on congenital de-
formities and subsequently had included
other disabilities in human like Osteoporosis
and a detailed study of bone tumours elc.
On a number of previous occasions animals
have been X-rayed in the Department in-
cluding dogs after having subjected them
to certain experiments. The main purpose
of obtaining the X-ray on this dog was for
the purpose of comparative anatomical
study of the hip joint in comparison to other
X-rays on humans that had been collected
by the Institute till then.

In the Safdarjang Hospital, dogs have also
been cexperimented upon by the cardio-
thoracic surgeon and the scope of open
heart surgery and pumps was first worked
out on dogs before it was attempted on
humans. On these occasions also X-rays
have been occasionally done. The taking of
an X-ray of the hip of the dog in this parti-
cular case was, therefore, not an isolated
event but was a part of the regular research
and teaching programme being undertaken
by the Central Institute of Orthopaedics on
dogs and other animals.

The finding of the enquiry by Director
General of Health Services is that the X-ray
of the dog was taken for the study of com-
parative anatomy of canines and the humans
in respect of congenital dislocation of the
hip and that similar X-ray pictures of the
animals including dogs have been taken in
the hospital before.

Drought in Kerala

83. SHRI C.K. CHANDRAPPAN : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether the drought had affected
Kerala during the last summer;

(b) if so, the cxtent of loss; and

(c) whether the Centre had offered any
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assistance to Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
State Gowernment has not reported any
drought situation in Kerala, although due
to the late monsoon, the crops may be
affected to some exient.

(b) It is too early to indicate the extent
of loss.

(c) The State Government has not approa-
ched the Centre for any Central assistance
on account of drought relief.

Amount spent by U.G.C. on Development
of Colleges in West Bengal

84, SHR1 JAGADISH BHATTA-
CHARYYA : Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state :

(a) the amount of money spent during
the last three years by the U.G.C. for the
development of the colleges in West Ben-
gal;

(b) the amount of moncy paid during
the last three years by the U.G.C. towards
the salaries of the college teachers in West
Bengal; and

(c) whether the U.G.C. proposes to‘have
any power for the sccurity of services of
the college and University teachers?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE & CULTURE (PROF.
S. NURUL HASAN) : (a) and (b). Grants
totalling Rs. 1.11 crores were paid by the
University Grants Commission to colleges
in West Bengal for their development pro-
grammes during the last three years. The
total grant paid to these colleges during
this period on account of revision of salary
scales of college teachers amounted to
Rs. 3.49 lakhs.

(c) The issues relating to the service con-
ditions of university and collcge teachers
are under the consideration of the University
Grants Commission’s Committee on Go-
verance of Universities and Colleges. It
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is difficult at this stage to indicate the time

by which the Committee will submit its

report.

Investigation Into Deterlorating Teaching
Standards of Delhl University

85. SHRI ARVIND NETAM :

SHRI MADHURYYA HALDAR :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government have received
any demand to set up a Commission to
investigate the deterioration in the teaching
standards of Delhi University; and

Written Answers

(b) if so, the reaction of Government
thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) (a) No,
Sir.

(b) Does no arise.

Schemes for Welfare of Tribals in Madhya
Pradesh
86. SHRI ARVIND NETAM : Will the

Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the various schemes now in operation
by which Centre is assisting Madhya Pra-
desh for the welfare of the Tribals in
the State; and

(b) the amount Centre propose to spend
in 1972-737

THE DEPUTY MINISTER IN THE
WINISTRY OF EDUCATION & SOCIAL
WELFARE (SHRI K.S. RAMASWAMY) :
(a) A statement is laid on the Table of the
Sabha.

(b) Central Sector Rs. 167.35 lakhs.
State Sector (Plan Outlay) Rs. 275.00
lakhs.

Statement

Details of the schemes for the welfare of
Scheduled Tribes under the Backward
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classes Sector in Madhya Pradesh are given
below :—

CENTRAL SECTOR

1. Post-matric scholarships.

2. Girls Hostels.

3. T.D. Blocks.

4. Co-operation

5. Tribal Research & Training.

STATE SECTOR
Education

1. Pre-matric scholarships.

2. Mid-day meals.

3. Reimbursement of tuition and Board
examination fees.

. Hostels.

. Ashram Schools.

. Equipment in old hostels.

. Construction of school buildings etc.
. Additional stipend in general Indus-
trial Training Institute,

9. Youth Welfare Programmes.

10. Libraries and Science equipment in

Higher Secondary Schools.

9 =) h U b

11, Post-matric Hostels.
12. Industrial Training Institutes.

Economic Development

1. Professional Training.

2. Agricultural Development Scheme.

3. Expansion of Training-cum-Production
Centres.

Health, Housing and other Schemes

1. Drinking water wells.

2. Publicity schemes.

3. Aid to Voluntary agencies.

4, Legal Aid.

5. Employment facilities to tribals.
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Recommendation of Andhra Pradesh
Government for Nationalisation of
Private Sugar Factories

87. SHRI ARVIND NETAM : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Andhra Government have
recommended to the Union Government to
nationalise all private Sugar Factories as
ecarly as practicable; and

(b) if so, the reaction of the Centre
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No such recommen-
dation has been received so far.

(b) Does not arise.

Establishment of Farms in Bibar
and Andhra Pradesh etc.
by State Farms Corporation

88. SHRI ARVIND NETAM : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether State Farms Corporation of
India has approved in principle the proposal
to establish farms in Bihar and Andhra
Pradesh;

(b) if so, the time by which it will start
functioning; and

(c) whether Government have in view
to establish such farms in other States also?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) It has
been accepted in principle to establish farms
in Bihar and Andhra Pradesh subject to the
sites proposed by the State Governments
being found suitable.

(b) Feasibility Reports of the farms are
being finalised. 1If after careful study the
sites proposed are found suitable, the farms
are likely to be established shortly. The
exact date by which the farm will be estab-
lished cannot be indicated at this stage.

(c) The feasibility of setting up of farms
in other States, where there are no farms in
existence is being explored with the State
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Governments of Bihar, U.P.,, Madhya Pra-
desh, West Bengal and Nagaland for suggest-
ing suitable sites for setting up of such farms

Breeding of Cows and Baffaloes

89. SHRI ARVIND NETAM : Will the
Minister of AGRICULTURE be pleased to
state the steps Government propose to take
in the direction of breeding of cows and
buffaloes to improve the economic life
of the people in the villages?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : Government are fully
alive to the low productivity of our cows bu-
ffaloes and the need for the rapid improve-
ment in them, Our national breeding policy
has, therefore been reoriented to place
special emphasis on cross-breeding. Some of
the more important breeding programmes
undertaken/proposed are :

1. Greater use of the artificial insemina-
tion technique for breeding cows and
buffaloes with high quality semen.

2. Cross-breeding with liquid and frozen
semen of exotic breeds.

3. A Progeny Testing Scheme to identify
the real genetic merit of the bullsat younger
age and to ensure use and kultiplication
of only such selected bulls whose genetics
superiority is tested and confirmed.

4, Establishment of frozen Semen Sta-
tions to ensure greater and more efficient
utilisation of the semen produced by high
grade animals, both of indigenous and exo-
tic breeds.

5. Import of frozen semen and animals
of exotic breeds for production of superior
exotic germ plasm which may later support
the cross breeding and upgrading activ-
ties.

Demand for Increasing the Number of

Colleges in Delhi
90. SHRI ARVIND NETAM :
SHRI S.C. SAMANTA :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether there is a great demand to

increase the number of Colleges in Delhi;
and
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(b) if so, the reaction of Government
thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The University of Delhi had received a
request from Delhi Administration for
opening two new Colleges with effect from
the academic year 1972-73. Pending ful-
filment of the statutory requirements, the
Administration has been informed to pro-
ceed with the opening of these Colleges.
No other request for opening new Colleges
is pending with the University.

Amount Earmarked for
Elemeniary Education in Madhya Pradesh
out of Central Plan

91. SHR1 NARENDRA SINGH : Wwill
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state :

(a) the amount earmarked for elementary
education in Madhya Pradesh out of the Cen-
tral Plan for 1972-73;

(b) the salient features of these pro-
grammes and the steps so far taken to im-
plement them; and

(c) the result so far achicved in the
programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D.P. YA-
DAY) : (a) to (c) Under the Central Plan
Scheme of Providing Employment to the
Educated Unemployed-Expansion of Ele-
mentary Education, sanction has been
given to the State Government of Madhya
Pradesh for the appointment of 36000
teachers, 30 primary school inspectors, dis-
tribution of free textbooks and stationery to
1,08,918 children, mid-day meals to 1,08,918
additional children, introduction of work
experience in 57 middle schools and equip-
ment and workshed amounting to Rs.
1,14,000 and for the construction of 3630
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class-rooms. It has also been indicated
that an amount of Rs. 2,16,00,000 is likely
to be made available to the State for these
additional programmes to be implemented
during 1972-73.

Since the sanction has issued only on 10th
June, 1972 and the academic session for
this year has just started, it will be too
early to assess the results 50 far achieved
in the programme.

Report on the Traffic Study
in Connaught Place, New Delhi

92. SHRI NARENDRA SINGH : will
the Minister of WORKS AND HOUSING
be pleased tostate :

(a) whether New Delhi Development
Advisory Commitiee has submitted its
report on the traffic study in Connaught
Place;

(b) if so, the main features thereof; and

(c) the probable date when action is like-
ly to be taken by the Government thereon?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) No such
reporl has been submitted by the Committee
to the Government,

(b) and (c). Does no arise.

Ceatral Road Programmes and
Programme for New Roads
in Madbya Pradesh
93. SHRI NARENDRA SINGH : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the steps taken to accelerate the tem- |
po of work on the Central Roads Pro-
gramme; and

(b) the programme for development of
new roads of inter-state and economic im-
portance in Madhya Pradesh during 1972-
737

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR) : (a) A statement is laid on the
Table of the House.
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‘(b) New works for a total cost of

Rs. 171.50 lakhs are included in the pro-

gramme approved in the 4th Plan pertain-

ing to Madhya Pradesh in respect of Cen-
trally aided State roads of inter-State or
economic importance and certain roads in
the decoit-infested areas. Funds for these
works are released to the State Govern-

ment every year. For the year 1972-73,

a sum of Rs, 2910 lakhs has been provided

in the budget.

Pilot Tribal Development Project
in Madhya Pradesh

94, SHRI NARENDRA SINGH : will
the Minister of AGRICULTURE be pleased
to state : i

(a) whether Pilot Tribal Development
projects have been set up in Madhya Pra-
desh for the economic development of the
tribals, if so, the main features thercof;

(b) the result so far achieved; and

(c) the steps taken or proposed to be
laken to accelerate their working for rais-
ing the economic standard of the tribals?

THEC MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes, Sir. Out of
the six Pilot Tribal Development Projects
sanctioned by the Government of India for
economic development of the tribals, two
are located in Konta and Dantewada tehsils
of Baster district of Madhya Pradesh. The
main features thereof are :—

(i) The basic approach is to identify
a core programme of economic
development and to put through the
programme in a concentrated fa-
shion.

(i) Considerable flexibility is an inbuilt
feature of these project plans, to take
note of the local variations in the
socio-economic and ecological set-
tings, as also Lo take note of the dyna-
mics of the situation as the program-
me proceeds further from stage to
stage. Plans are drawn at the local
level having regard to the broad
guidelines given by the Ministry
of Agriculture.
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(iii) For implementation of these pro-
jects, a Society named ‘Tribal
Development Agency® is registered
under the Societies Registration Act
1860. The Collector of Bastar
district is its Chairman and an officer
of the A.D.M. rank its Project Offi-
cer. In the tribal areas, the various
special project schemes and on going
programme would be implemented
in an integrated fashion, so that a
tribal is not approached by several
agencies for different aspects of the
same programme. The normal

administrative machinery of the dis-

trict administration, supplemented

by some staff from the Agency are

to implement the schemes,

Al the National level, a small
officer oriented unit headed by a
Director and assisted by an Under
Sccretary and minimum comple-
ment of stalT has been created to
guide, coordinate and supervise these
projects.

(b) The projects have gone into action
only during the current financial year and it
is too early to assess their achievements,
Preliminary arrangements like registration
of Tribal Development Agencies, appoint-
menl and posting of Project Officers and
essential stafl ctc. have been completed
The Project authorities have been requested
to furnish the progress reporis which are
awailed.

{c)(i) Under the terms and conditions of
sanction of grants for the Projects
Tribal Development Agencies are
required to furnish periodical re-
ports about the progress of the acti-
vities of the projects.

(iiy A representative of the Ministry
of Agriculture is included on the
Agency. Meetings of the Agency
are required to be held at least once
a quarter. Through attendance in
these meetings and visits to the pro-
jects for on the spot appraisal of the
problems by the representative of
the Ministry of Agriculture, constant
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guidelines will be given to the Agen-
cies for accelerating their working.

(i) For the immediate problem of
accelerating the work of the Agen-
cies, Director (Tribal Development)

. intends to visit Bastar district during’
next months.

Opening of New Universities in
Uttar  Predesh

95. SHRI R.K. SINHA : Will the Minis-
ter of EDUCATION AND SOCIAL WEL-
FARE bz pleased to state:

(a) whether there is any proposal to open
new Universities in Uttar Pradesh; and

(b) if so, when a final decision in the matter
is likely to be taken and where the proposed
new Universities Are likely to be opened?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b) The Government of Uttar Pradesh has
introduced a Bill in the State Legislative
Council to establish the Uttarkhand Univer-
sity. The Bill provides for offices and
campuses of the University at Nainital,
Tehri Garhwal, Srecnagar, Almora and
Dehra Dun.  The final position about the
campuses and headquariers of the Univer-
sity will emerge after the State Legislature
tak2s a dezision on the provisions of the
Bill.

Development of Backward
Araes in Uttar Pradesh

95, SHRI R.K. SINHA : Will the Minis-
ter of AGRICULTURE be pleased to state:

(a) tha particulars of areas in Uttar
Pradesh which have been declared as back-
ward;

(b) whether some areas in Faizabad dis-
trict of Uttar Pradesh have also been de-
clared backward; and

(c) the nature of assistance being pro-
vidzd 1o these declared backward areas
and the nature of development works being
carricd out there?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
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SHER SINGH) : (a) to (¢) The informa-
tion is being collected from the State Govern-
ment and will be placed on the Table of
the Sabha.

Expansion of Hindustan Housing
Factory, New Delhi
97. SHRI R.K. SINHA :
SHRI MUHAMMED SHERIFF :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether there is a plan under consi-
deration of Government to expand and
modcrnise the Hindustan Housing Factory,
New Delhi;

(b) if so, the main features thereof and
the time by which the work is likely to start;
and

(c) the benefits that are likely to accrue
after the expansion and modernisation pro-
grammes of the factory are completed?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) to (c) Yes. The main
features of the schemes for expansion and
modernisation of the Hindustan Housing
Faclory are—

(i) Standardisation, modernisation and
rationalisation of the cxisting pro-
cesses in the Factory;

(ii) Development of modern economical
methods for large scale prefabricated
housing;

(i) Development of most economical
designs keeping in view the latest
prefabrication methods and suitabi-
lity with respect to climatic condi-
tions and the particular living babits
of the people and their social accep-
tance.

(iv) Streamlining the existing facilitles
available in the Factory for manu-
facture of prefabricated buildings by
adopting methods to achieve mass
scale production, highest quality
and maximum economy in the com-
pleted structures;
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(v) lostallation of an additional plant
for manufacturing large panels for
pre-fabricated houses;

(vi) Setting up of a design cell in the
Factory; and

(vii) Setting up of similar Factories at
Bombay and Madras with modifi-
cations to suit the local conditions,

The programme is proposed to be assisted
by the United Nations Development Pro-
gramme—Country Programme 1972-1979.
It is expected that the programme would
commence in 1973-74 and it may take 2
years thercafter to complete it.

The Programme will result in (1) increased
out-put of pre-fabricated components and
houses; (2) reduction in cost of houses;
(3) better quality and (4) quicker pace of
construction.

Left-Pits  Constructed in LLT.
Buniling, New Delhi

98. SHRI JAGANNATH RAO JOSHI :
SHRI ATAL BIHARI VAJPAYEE :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the lift-pits built in the main
9-storeyed buildings of LLT., New Delhi
have not been constructed according to
specifications and that the present lifts
have led to a loss of more than 50,000
Rupees; and

(b) if so, the action taken or proposed to
be taken in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) and
(b). In the end of 1965, the Indian Institute
of Technology, New Delhi invited tendets
for lifts when the construction of the multi-
storeyed building was also in progress, At
that time, the area of the platform for the
carriage of each lift car was envisaged as
20 sq. ft. Later, when the lift-well was
completed the area available was less than
20 sq. ft. on account of structural and archi-
tectural reasons. The area of the lift plate-
form was thercfore reduced and the area
of each car, which was designed to carry
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eight persons, also adjusted. The decrease
in the area is only 0.8 sq. ft. and as such

does not affect the passenger carrying capa-
city of the car.

The other components of the lifts remained
unchanged. The lift Inspector of the Delhi
Administration inspected the lifts and found
them in order.

As for the financial aspects, the small
change in the area of the lift cars resulied
in a recovery of about Rs. 2000 from the
firms from their final bills.

These agreements were also seen by the
AGCR Audit Party during their inspection
of the accounts of the year 1969-70. The
Institutes reply being satisfactory, the audit
paragraph was dropped. »

Fall in Traffic in Important Shippiog
Liner Routes Operated by Shipping
Corporation of India

99. SHRI M. KATHAMUTHU : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether there has been a fall in
traffic in all important Shipping liner routes
operated by the Shipping Corporation of
India;

(b) if so, the reasons for the fall in traffic;
and

(c) the extent to which this will affect the
carnings of the Corporation in the currcnt
year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR) : (a) and (b). Yes, Sir. There has
been a general fall in the movement ef
better paying cargoes like jute from India
on account of competition, and cotton and
other items from U.S.A. to India due to
stoppage of fresh AID commitments and
curtailment of PL 480 programme.

(c) Since only 3 months of the curreat
financial year have passed, it is not possible
to indicate correctly at this stage the extent
to which the above mentioned factor will
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affect the earnings of the Corporation in
this year.

Steps For Implementation of Crash
Programme For Rural
Employment
100. SHRI M. KATHAMUTHU : Will
the Minister of AGRICULTURE be pleased
to refer to the reply given to Unstarred
Question No. 665 on 20th March, 1972
regarding the progress of crash programme
for rural employment and state ;

(a) the steps taken to ensure effective
implementation of the schemes in the current
year under crash programme rural employ-
ment; and

(b) if so, the main features thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER  SINGH) : (a) and (b) :
Some of the important steps taken to
eosure  effective  implementation of
the schemes under the Crash Scheme
for Rural Employment during the current
year are indicated below:

(i) The Guidelines for implementation
of the programme during 1972-73
were circulated to the State
Governments and Union Territory
Administrations in the month of
March 1972,

(ii) The power of sanctioning projects
of the type taken by them during

\ the year 1971-72 have been dcle~
gated to the State Governments and
Union Territory Administrations. The
State Governments are now required
to forward only the details of the
sanctioned projects in the proforma
prescribed by the Government of
India.

Release of funds for the first quarterly
instalment was made in the second
week of April, 1972 with a view to
ensure that there is no break in
the continuity of work from the
close of the year 1971-72 and the be-
ginning of the year 1972-73. Re-
lease of funds for the second quarterly
instalment would be made after the
State Governments make a report

(iii)
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that two thirds of the amount of
first instalmeént has been spent and
alo on furnishing of the particulars
of all projects on which work has
been started.

(iv) The cost of field staff for supervision
of projects can go upto 5% of the
total cost of the projects instead of
37 prescribed in the year 1971-72.

(v) In order to ensure durability of
assets, greater expenditure on ma-
terial, equipment etc. is now permis-
sible against what was originally con-
templated. Furthermore, as a gene-
ral rule works costing less than Rs.
30,000/- cannot be undertaken.

(vi) Labourers will be paid at scheduled
rates according to their output.
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Arrears of Rent Due From Ex-
M.Ps And Ex-Ministers

102. SHRI M. KATHAMUTHU : Will
the Minister of WORKS AND HOUSING
be pleased io refer to the reply given to Un-
starred Question No. 4447 on the 1st May,
1972 and state :

(a) whether any of the Ex-M.Ps. and Ex-
Ministers have since paid the arrears and
vacated the Government accommeodation;

(b) whether the rest of them have com-
municated their desire to wvacate/retain the
accommodation; and

(c) if so, the nature thereof?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Shri Kansari Halder ex-
M.P. has vacated the accommodation and
paid the arrears in full.

The following ex-M.Ps. have vacated the
accommodation allotted to them, but cer-
tain amounts are still due from them :—

1. Shri J.N, Hazarika

2. Shri Nardeo Snatak

Shri Ram Charan

4. Shri Late B.N. Antoni

5. Shri M. Pujkayastha

6. Shri A.Q. Ansari

7. Shri Megh Raj Ji

8. Shri Bhanu Prakash Singh

9. Shri R.K. Amin
10. Shri D.V. Singh
11. Shri J.B. Muthyal Rao

The accommodation allotted to Shri
M.R. Krishna ex-Minister has been re-
gularised in the name of the State Farms
Corporation of India Limited.

(b) and (c). None has communicated any
desire to vacate accommodation. How-
ever, one Ex-M.P. (Smt. Padmavati Devi)
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had requested to retain accommodation
for six months on medical grounds but it
was not accepted and one ex-Minister (Shri
Mohd. Yunus Saleem) requested for reten-
tion of accommodation for six months
which is still under consideration.

Abnormal Rise in Prise of Pulses
In Eastern Part of Country

103. SHRT MOHAMMAD ISMAIL :
Will the MINISTER. OF AGRICULTURE
be pleased to state :

(a) whether Government are aware that
the prices of pulses have gone up abnor-
mally specially in Eastern part of the coun-
try;

(b) whether it is dueto speculators and
big traders that the prices have shot-up;
and

(c) if so, the steps taken by Government
to check the price rise of the pulses ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) Apart from speculalive hoarding by
the trade, the risc in prices of pulses during
the current year may be attributed mainly
to the following factors :—

(i) Stagnation in production of pulses
in the country in recent years.

(ii) Damage to 1971-72 kharif crops by
drought, heavy rains, floods and
cyclones in certain parts of the coun-
try.

(iii) Failure of pre-monsoon (March-
May 1972) rains in the Eastern States
and the anticipated shortfall in
pulses production in 1972-73.

(iv) Late arrival of the monsoon.

(c) As a long term measure, Govern-
ment has taken several steps to increase the
production of pulses, such as introduction
of high-yielding varicties, adoption of pack-
age practices, introduction of short duration
crop of pulses in the multiple cropping pro-
gramme, introduction of improved varie-
ties of arhar, moong, urad etc.
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Demand for rice, wheat and other cereals

from West Bengal, Orissa and Bibar at
Subsidized Rate

104. SHRI MOHAMMAD ISMAIL :
Will the Minister of AGRICULTURE
be pleased to state :

(a) the total amount of rice, wheat
and other cereals asked by the State Govern-
ments of West Bengal, Orissa and Bihar
for supplies at subsidized rate in the drought
affected areas ; and

(b) the exient to which those demands
of State Governments were met upto and
till the end of 15th June, 1972 7

THE MINISTER OF STATE IN THE
MINISTR CULTURE
(SHRI ANNASAHEB P. SHINDE)
{a) No specific request has been received
from the State Governments concerned
for supply of foodgrains at subsidized
rates for the drought affected areas.

(b) The requesis received from the
State Governments concerned for allocation
of foodgrains at the currcnt issue prices
to meet the distribution requirements of
the States, during the period January to
June, 1972 have been fully met.

Commercial Centres and State Capitals
Connected through National Highways

105. SHRI ARJUN SETHI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether all important Commercial
Centres and State Capitals of the country
have been connected till now through
National Highways; and

(b) if not, the reasons thereof 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). Roads are declared as National
Highways on the basis of certain criteria,
viz., they should be the main highways
running through the length and breadth
of the country; they should connect foreign
highways; they should connect major

SRAVANA 9, 1894 (SAKA)

Written Answers 126

ports and large industrial or tourist centres;
they should connect capitals of States
and they should meet strategic require-
ments. In addition, due emphasis is given
to economic considerations as well. Ava-
ilability of resources determines the length
of roads which could be declared as National
Highway. All State capitals are now
connected by National Highways. As far
as possible, important industrial complexes
and tourist centres asalso, major parts
and even some important commercial centre
are also connected by National Highway.

Request for replacement of Unsultable Rice
Cleaning Machine supplied by F.CI. to
West Bengal

106. SHRI AJIT KUMAR SAHA :
DR. RANEN SEN :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Food Corporation of
India has rejected the reguest of Wost
Bengal Government to replace 5 unsui-
table rice cleaning machires supplied by
Food Corporation of India; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) No, Sir.

(b): Does not arise.

Shortage of Nitrogenous Fertiliser in
Maharashira

107. SHRI G.T. GOTKHINDE :
Will the Minister of AGRICULTURE
be pleased to state

(a) whether there is a shoriage of ni-
trogenous fertilisers in Maharashtra;

(b) whether the Government of Maharas-
htra has requested the Central Govern-
ment to release more supplies of Ammo-
nium Sulphate and Urea; and

(c) if so, steps being taken lo case the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (2) and (b).
Yes, Sir. During Kharif* 72, some shortage
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of nitrogenous fertilisers has been observed
in the State of Maharashtra and the State
Government has requested the Govern-
ment of India for more supplies of these
fertilisers. The shortage has occurred
because the failure of the domestic manu-
factarers to keep up their commitments.

(c) The following steps have been taken
to case the fertiliser supply position in the
State of Maharashtra:

(i) During the Western Zonal Confer-
ence, held in April, 1972 when the
supply from plan of fertilisers
for the State was drawn up il was
agreed that 8000 tonmes of N
would be supplied from the Cen-
tral Fertiliser Pool to the State
during Kharif 1972. But during
April-June quarter, 12480 tonnes
of N have already been supplied
the Central Fertiliser Pool to the
State. In addition during July—
September quarter, another 23,238
tonnes of N have been allotted to
the State.

(ii) Government have taken over 30%;
of the production of the Ammon-
ium Sulphate from the manufact-
urer to be reallotted by the Pool;
from this 1800 tonnes of N is
being allotted to the State

(iii) An order has been issued under the
Essential Commodities Act, mak-
ing it legally obligatory on the part
of the manufacturers to supply
fertilisers to the State as per the
commitment made by them during
the Zonal Conference.

Panel set up to look into Road Tramsport
Take over

108. SHRI C. T. DHANDAPANI :
SHRI GIRIDHAR GOMANGO :

Will the Minister of SHIPPING AND
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TRANSPORT be pleased to state :

(a) whether a panel comprising of
representatives of Delhi, M.P., Mysore,
Punjab and Rajasthan has been set up to
look into road transport take over; and

(b) if so, its functions and the time
by which they are likely to submit the
report 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ BAH-
ADUR): (a) and (b). A Commitiec of
officers from the States of Assam, Bihar,
Madhya Pradesh, Mysore, Rajasthan and
West Bengal, Union Territury of Delhi and

Union Ministries of Law and Justice and
Shipping and Transport has been constitu
ted to study the existing procedures conpec-
ted with the nationalisation of road transport
under the Motor Vehicles Act and reco-
mmend changes therein with a view to expe-
diting such nationalisation. The Commitice
has also been asked to examine and report
on certain proposals made by the Govern-
ment of Orissa for amendment of the Motor
Vehicles Act.

The Committee has been asked to submit
its report by the 15th August, 1972,
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Expansion of Maternity ward in Hospitals
Under U.N. Family Plaoning funds

110. SHR1 JAGANNATH MISHRA :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased Lo state:

(a) whether a sum of § 10 millions was
being provided under the United Nations
Family Planning Fund for expension of
maternity wards in hospitals and § one
million for providing additional beds under
the post partum programme;

(b) whether the State Governments
have approached the Central Government
for assistance for increasing nubmer of
beds in the hospitals; and

(c) if so, the amount asked for by each
State and Government's decision thereon?

THE MINISTER OF WORKS HOUS-
ING AND HELATH AND FAMILY

PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) The WHO have infor-
mally stated that they are prepared to
offer § 10 million for the strengthening
of maternity wards in various hospitals
in India for the first year, with increasing
amounts for subsequent years. A scheme
to utilise WHO assistance is being drawn
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up. Necessary action to implemeat the
Scheme will be taken after it has been
finalised. No offer of assistance has
been received by the Government for post
partum programme.

(b) No, Sir.

(c) Does not arise.

Cargo haodling Capacity of Paradip Port

111. SHRI JAGANNATH MISHRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Paradip Port - Trust
has submitted a Rs. 40 crores scheme for
developing the cargo handling capacity
of the port; and

(b) if so, main features of the scheme
and Government's decision on it ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) and (b). The paradip Port Trust have
proposed an investment of about Rs. 49
crores for the development of Paradip
Port during the Fifth Five Year Plan.
The proposals envisage the expansion
of the capacity of the Port to handle in-
creased traffic in iron one and general
cargo, acquisition of new harbour craft
and development of a Port township.
These proposals will be considered in de-
tail in connection with the formulation
of the Fifth Five Year Plan programme.

Inclusion of Incidental Expenses in Pro-
curement Price of Foodgrains by F.C.L

112. SHRI DINESH JOARDER:
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether 25 per cent of the procure-
ment price of foodgrains by the Food
Corporation of India constitutes *Inci-
dental expenses™;

(b) the reasons for this enormous un-
productive expense; and

(c) whether Government are taking
steps to reduce this huge burden on the
consumer and the :mall procucas?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The total incidental expenses incurred by
the Food Corporation of India cover the
entire cost on the procurement, handling,
storage, movement, distribution and buffer
stocking of foodgrains. The incidental
expenses, as a percentage of the procure-
ment price, range between 229 and 319,
depending on the grain procured. The
Food Corporation of India is required to
meet expenses on procurement. It has
no powers to regulate the incidence of
various items such as purchase/sales tax,
State Governments" administrative charges,
mandi charges and cost of gunny bags.
In regard to handling and storage charges,
the main burden is on account of
payment of interest charges and cost
of preservation of foodgrains. The ex-
penses incurred on the movement and
distribution of foodgrains consist mainly
of freight payable for transportation
of foodgrains. The Corporation is requi-
red to maintain a buffer stock of food-
grains, involving a sizeable expenditure
by way of interest and storage charges
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and these are also included in the inci-
dental expenscs. :

(c) The incidental expenses are being
constantly reviewed to effect such econo-
mies as are possible.

Housing Accommodation Scheme for Madhya
Pradesh

114. SHRI RANABAHADUR SINGH:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Housing and Urban Develop-
ment Corporation, Government of India
has sanctioned a Housing Accommodation
Scheme for the State of Madhya Pradesh;
and

(b) if so, the main features regarding
its programme, district-wise, particularly
in the Eastern Region viz., Rewa and Sidhi
Districts ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT): (a) and (b). Yes. The Hous-
ing and Urban Development Corporation
have sanctioned a Housing Accommodation
Scheme of Bhopal Improvement Trust
on the 14th March, 1972, the details of
which are given below;—

Brief particulars Total loan Amount Rate of Proposed loan
e e released.  interest instalments
Category Plots for
sale

EWS 46 Rs. 39 Rs. § Tt % On or after

LIG 135 lakhs lakhs 1.4.72 Rs. 8 lakhs

MIG 153 1.10.72 Rs. 12 lakhs

HIG 16 1.4.73 Rs. 8lakhs

Shops 301 1.10.73 Rs. 6 lakhs

Cinema 1 1.4.74 Rs. 2 lakhs
1.10.74 Rs. 2lakhs

ToTaL : 652 1.4.75 Rs. 1lakh

ToTAL: Rs. 39 lakhs
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2. The following schemes are proposed
to be considered by the Board of Directors

of the Company on 31st July, 1972 fnrl

sanction :—

(1) Housing Scheme for JYabalpur of
Madhya Pradesh Housing Board.

(2) Housing Scheme for Shahpura,
Bhopal of Madhya Pradesh Hous-
ing Board.

3. Further, the following schemes are
under scrutiny and finalisation in con-

sultation with the authorities concerned:—

{1) Housing Accommodation Scheme

of the Gwalior Improvement
Trust.

(2) Housing Plot Development Scheme
of the Indore Imporvement
Trust.

(3) Housing Plot Development and

Market Construction Scheme of
the Raipur Improvement Trust.

Scientific Equipment missing from the
Regional College of Education, Bhopal

115. SHRI RANABAHADUR SINGH:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government are aware
of the missing half of the valuable scienti-
fic equipment supplied by UNESCO to
the Regional Coliege of Education, Bhopal
in Madhya Pradesh; and

(b) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) Enquiries
made by the NCERT revealed a shortage
of UNESCO equipment at the Regional
College of Education, Bhopal, to the tune
of Rs. 1500/- approximately against the
total value of Roubles 9,000/- (Rupees
75,000/- approximately).

(b) The NCERT had last year appointed
a committee consisting of :—
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1. Prof. Rais Ahmed,

Head of the Deptt. of Physics,
Aligarh Muslim  Univerity,
Aligarh. (Chairman)

2. Dr. S. Dayal,
Head of the Deptt. of Physics,
R.D. and D. J. College,
Monghyr (Bihar), (Member)

and

3. Prof. D. Sharan,
Deptt. of Science Education,
NCERT, New Delhi. (Member)

to enquire into the matter. The report
of the Committee has been received and
the Principal, Regional College of Education,
Bhopal has been asked to take appropri-
ate action in accordance with the recommen-
dations of the Committee. Action to fix
responsibility is, also, being taken by the
NCERT.

Demonstration by Workers of F.C.1., Kanpur

116. SHRI JHARKHANDE RAI —
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the workers of the Food
Corporation of India, Kanpur staged a
demonstration in front of the office (Kanpur)
on 27th June, 1972 in the evening;

(b) if so, their demands; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) The workers demanded the removal
of the Chairman of the Food Corpora-
tion of India for alleged malpractices and
for instituting an enquiry against him afier
his removal.

(¢) The Government is looking into the
matter.
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Purchase of Vehicles for Family Planning
Programme ‘

117. SHRI JHARKHANDE RAI : will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government hgve received
any aid from the United States Agency
for International Development for pur-
chase of vehicles for Family Planning Pro-
gramme during the last-three years;

(b) if so, the amount and number of
vehicles purchased; and

(c) the number out of them given to
each State?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (PROF. D. P.
CHATTOPADHYAYA) : (a) Yes.

(b) and (c). Under the Rupee Agreement
signed in 1969-70, the USAID agreed to
a grant of Rs. 60 million out of which
Rs. 38.2 million were meant for the pur-
chase of 1540 vehicles for the Family Plann-
ing Programme. Against this amount,
a sum of Rs. 20 million as the cost of 1076
vehicles has been received from USAID
during the year 1970-71.

Against 1540 vehicles provided in the
Agreement, 1376 vehicles were received upto
1971-72. State-wise details of these vehi-
cles are given below:

State Vehicles supplied
during )
1969- 1970- 1971-
70 71 72
T 2 3 4
1. Andhra Pradesh 64 30 18
2. Assam - = 6
3. Bihar : 67 32 12
4. Gujarat . . 4] 2 -16
5. Haryana . . 16 8 B
6. Himachal Pradesh —_— —_ _
7. Jammu and
Kashmir . —_ 2 3
8. Kerala . . 18 27 4
9. Madhya Pradesh 17 4 13
10. Maharashtra. 130 69 —
11. Mysore . 2 6 1
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.

1 . 2 3 4

12. Orissa 64 49 []
13. Meghalaya . —_ - =
14. Punjab . . 19 24 5
15. Rajasthan . . 106 56 —
16. Tamilnadu . . 21 81 10
17. Uttar Pradesh 39 146 33
18. West Bengal . 42 49 6
19. Delhi . . 1 1 —
647 586 143

Use of Coal-Tar Colour In Foods and Sauces

118. SHRI PURSHOTTAM KAKODKAR :
SHRI P. GANGADEB:

Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to state:

(a) whether the Central Commitiee for °
Food Standards set up by the Health Minis-
try has expressed concern regarding the use
of coal-tar colour in foods and sauces;

(b) whether the Central Food Commi-
ttee has recommended that coal-tar colours
should be sold only under ISI marking;
and

(c) if so, the reaction of the Union Go-
vernment and steps proposed to be taken
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING: (SHRI A. K. KISKU) :
(a) The Central Committee for Food
Standards is aware of the use of non-per-
mitted coal-tar colours in foods and sauces.

(b) Yes.

{c) The Government have accepted in
principle the recommendation of the Cen-
tral Committee for Food Standards and
necessary action for amending the Preven-
tion of Food Adulteration Rules has been
initiated.

Rural waier supply scheme in Problem
Villages
119. SHRI PURSHOTTAM KAKODKAR :
SHRI P. GANGADEB:

Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to state:

(a) whether Union Government are consi-
dering the question of raising ldditional
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financial resources to provide money to
the States for the improvement of rural
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water supply schemes in the areas having .

permanent disadvantages;

(b) the total amount required. for the
purpose; and

(c) whether about 27,000 problem villages
will be covered by the end of the Fourth
Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU)) :
(a) Water Supply Schemes to the extent of
Rs. 20 crores are being sanctioned during
1972-73 under the Central Scheme for
accelerated rural water supply programme
to States and Union Territoriesfor making
assured and safe source of drinking water
in villages broadly under the following
categories:—

(i) Villages which do not have an assured
source of drinking water within a reasonable
distance (say one mile).

(ii) Villages which need protection or
treatment of their existing sources of water
supply if they lie in areas which are cholera
endemic or guineaworm infested or have
other reasons such as presence of flourides,
salinity or iron in excessive guantities, and

(iii) Villages which have inadequate
arrangements of supply of drinking water
for weaker sections of society such as the
tribals, Harijans ctc.

Under this scheme cent per cent financial
assistance would be given to the States and
Unione Territories for meeting expenditure
on schem:s taken up for implementation
under this programme.

* (b) Atthcend of the Fourth Plan, 1,24,645
villages in disadvantaged areas will need
to be provided drinking water facilities
according to available estimates. Accord-
ing to broad estimates an expenditure of
Rs. 670 crores would be required.

29 LS§/72—6
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(c) Yes. It is expected that by the end
of Fourth Plan, 28,830 villages in disad-
vantaged areas would be covered with drink-
ing water facilities.

Conference of staté health setretaries

120. SHRI PURSHOTTAM KAKOD-
KAR :
SHRI P. GANGADEB:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether there was a Conference of
State Health Secretaries in New Delhi on
the 6th June, 1972;

(b) whether the Conference recommended
for mass vasectomy and extent to which
mass vasectomy helped family planning;
and

(c) the other subjects discussed at the
Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D.P. CHATTOPA-
DHYAYA): (a) Yes, a Conference of State
Health Secretaries, Administrative Medi-
cal Officers, State Family Planning Offi-
cers and Mass Education and Media Offi-
cers was held from 6th to 8th June,
1972

(b) Yes. The number of sterilisation
operation increased from 1.32 million cases
in 1970-71 to 2.16 million cases in 1971-72.
Qut of the latter, 0.756 million cases were
done in the Mass Camps organised on &n
experimental basis in some States during
1971-72.

(c) The following other subjects were
discussed alL the Conference:—

(i) Steps needed for bridging the gap
between awareness and acceptance of the
Family Planning Programmec.

(ii) Greater involvement o. voluntary
organisations in the Family Planning Pro-
gramme,

(iii) Measures to improve the work of
Primary Health Centres, etc,
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(iv) Measures for improving the working
of the Schemes of Intensive Districts and
Selected Areas Programme.

(v) Revival and Strengthening of [UCD
Programme,

(vi) Post Partum Programme.

(vii) Maternity and Child Health Pro-
gramme.

(viii) Training of programme personnel.
Reform in Examination System

121, SHRI MANORANJAN HAZRA:
SHRIMATI BIBHA  GHOSH
GOSWAMI:

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether Government's attention has
been drawn to the recommendations a made
by the All-India Federation of University
and College Teachers Organisation regar-
ding reforms in the examination system at
their all India Conference held at Jabalpur
in May 1972; and

(b) if so, the reaction of Government
thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): (a) Yes,
Sir.

(b) The question of reforming the pre-
sent system of examination has been consi-
dered by several committees of the Univer-
sity Grants Commission, by a Seminar
on Examinations in Higher Education orga-
nised by the Inter-University Board of
India and Ceylon in January 1971, by a
Committee of Examinations appointed by
the Central Advisory Board of Education
and by the Binational Conference on Phy-
sics, Chemistry and Biological Sciences
convened by University Grants Commis-
sion, National Council for Science Educa-
tion, U.S. National Science Foundation
and U.S.A.L.D. The Government is wor-
king out proposals in consultation with the
University teachers to modify the examina-
tion system in the light of the recommenda-
tions made by hese committees/Seminars/
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Conference. The University Grants Com-
mission has recently set up a panel jointly

. with the Inter-University Board of India

and Ceylon to consider the problem of use
of unfair means in the examinations in all
its relevant aspects.

Proposal to set up a Ship Building yard at
Haldia

122. SHRI INDRAIJIT GUPTA :
SHR1I SAMAR GUHA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether no final decision has yet
been taken regarding the proposal to set up
a ship building yard at Haldia; and

(b) if so, the reasons for the delay in
taking a final decision on the subject?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIP-
PING AND TRANSPORT (SHRI
RAJ BAHADUR) : (a) and (b):
No final decision regarding the setting
up of a shipyard at Haldia has been
taken as the Working Group consitituted
by the Government to study in depth this
question has not yet submitted its report.

Explosion in Oil Tanker ‘Tarsos’ Undergo-
ing Repair at Mazagon Docks Bombay

123. SHRI INDRAIJIT GUPTA :
SHRI MUHAMMED SHERIFF:

Will the Minister of SHIPPING &
TRANSPORT be plcased to state:

(a) whether an explosion in oil tanker
‘Tarsos’ which was undergoing repairs at
Mazagon docks, Bombay took a toll of
about 30 lives and injured 30 others in June
this year;

(b) whether it has been alleged that the
ship was not properly certified for repairing
work ; and

(c) whether Government have made any
investigation into the accident and if so,
the findings thereof, and the action taken
thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING X
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TRANSPORT (SHRTRAJBAHADUR): (2) @i sfa fresr (S wes ) &

Yes, Sir. The explosion took a toll of
30 lives and the total number of persons
who sustained injuries is 21.

(b) No such allegation has been recei-
ved.

{c) Government have ordered formal
investigation under the Merchant Shipping
Act into this maritime casualty.
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(7) Far ®r§ wviww faarodE AE &
Indo-German Book Printing Press in
Chandigarh
130. SHRI RAMKANWAR : Will be
Minister of WORKS AND HOUSING

be pleased lo siate

(a) whether attention of the Government
of India has been inviled to a report in
the “Hindustan Times” dated the [Bth
June, 1972 stating that Indo-German Book
Printing Press in Chandigarh is lying idle
under intriguing circumstances; and

(b) if so, the reaction of Government

thereto?
THE MINISTER OF WORKS AND HOUS-
ING ANDHEALTH & FAMILY PLAN-
ING SHRI(UMA SHANKAR DIKSHIT)
{a) Yus, Sir.

(b) The report thal appcarcd in the press
is cxaggerated.

Construction of “Asia House"” in New Delhi.
131. SHRI RAMKANWAR
SHRI HARI SINGH
Will the Minister of WORKS AND
HOUSING be pleased to state :
(a) whether attention of Government

has been invited to a report in the *“Srates-
| man" dated the 14th June, 1972 stating
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that the New Delhi Municipal Committec
has served a noticc on the Government
of India for starting construction of *“Asia
House” in New Delhi without prior per-
mission of the New Delhi Municipal Com-
mittee; and

(b) if so, reaction of Government in
this regard?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY
PLANNING (SHRI UMA SHANKER
DIKSHIT : (a) Yes, Sir,

(b) The matter has been taken up with
the New Delhi Municipal Committee for
expeditious approval of the plans of the
building.

Use of Imported Limousine by LC.A.R.
for Carting Sewage Manure

132. SHRI RAMKANWAR : Will the
Minister of AGRICULTURE be pleased
io state :

(a) whether attention of the Govern-
ment has been inviled to a report in the
“Motherland” of 10th Junc, 1972 stating
that a new imporied limousine is being
used by the Indian Council of Agricultural
Research for Carting Sewage Manure; and

(b) the
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) On scrutiny of official records of the
I.C.A.R. the news-item has not been found
to be correct.

reaction of the Government

Changes at Higher Aministrative Levels of
Indian Council of Agricultural Research

133. SHRI RAMKANWAR : Will the
Minister of AGRICULTURE be pleased
to state

(a) whether a number of changes at
higher administrative levels in the Indian
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Council of Agricultural Research and
Indian Agricultural Research Institute

have been taken place following complaints
of favouritsm and nepotism;

(b) the nature thercof; and

(c) whether these changes would obiviate
future complaints against the administra-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHED P. SHINDE) : (a) No, Sir.

(b) Does not arise.
(c) Does not arise.

Report on Willingdon Hospital Incident

134. SHRI RAMKANWAR
SHRI BHOGENDRAHJHA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 10 state.

(a) whether following the Willingdon
Hospital incident where a Member of Parlia-
ment was involved, works of all major
hospitals in the Capital threatened to go
on strike;

(b) whether Report of the Inquiry Com-
mittec appointed in regard to this incident
has been submitted;

(c) if so, the broad details thereof; and
(d) the reaction of the Government of
India in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K. KISKU): (a) No.

(b) o (d). The report
far been submitted.
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Setting up of the Children’s Centres in Slum
Areas

140. SHRI GIRIDHAR GOMANGO :
SHRI V. MAYAVAN :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state

(a) whether the Union Government
is considering to set up 16 Children’s Centres
in the slum areas before the end of the year
as a part of the Aurobindo Centenary Cele-
brations; and

(b) if so, the other features of the pro-
gramme in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND 50-
CIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) Yes, Sir.

(b) Details are being worked out.

Tractors in use in the Country

141. SHRI KRISHNA CHANDRA
HALDAR : Will the Minister of AGRI-
CULTURE be pleased to state :

() the total number of tractors esti-
‘mated to be in use all over the country;
and

(b) its figures, State-wise 7
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a & b) .
As per Livestock Census conducted during
1966, the total population of tractors in the
country was 54,012 numbers with State-
wise population as per details in the attached
statement. The Eleventh Quinquennial
Livestock Census is curren(ly in progress
with 15th April, 1972 as reference date.
The work is in different stages of completion
in various States. Provisional figures
for important ilems are expected to be
available at the all-India level towards the
end of 1972

Statement

Number of Tractors according to Live-
stock Census 1966

State/Union Territory 1966
Andhra Pradesh . . . 2911
Assam . . 5 . 84
Bihar . . . . . 2132
Gujarat . 3,248
Haryana . 4,850
Jammu and K.nshmr 104
Kerala . . 418
Madhya Pradesh 2,513
Maharashtra . 3,274
Mysore . . . . . 2,595
MNagaland 5 . . 9
Orissa . . . . . 667
Punjab . 10,646
Rajasthan 4,195
Tamil Nadu 3278
Uttar Pradesh . . 10,139
West Bengal . i . 1,548
Andaman & Nicobar l:!mds . —
Chandigarh . . . 12
Dadra and Nagar Havell . . 6
Delhi . : 3 . 406
Goa, Daman & Dlu . . 127
Himachal Pradesh . 2 = 33
Laccadive, Minicoy and Amindivi Islands —
Manipur . . . 6
N.EF.A. . & . . -_
Pondicherry . : . B 52
Tripura ‘e . . " 9
ALL INDIA . . B . 34,012

——— et e 1 3
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Doctor's Strike in Delhi Hospitals

142. SHRIR. S. PANDEY :

SHRI M. S. SANJEEVI RAO:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether Doctors of some hospitals
in Delhi have recently resorted to strike
causing great inconvenience to the public ;

(b) if so, the grounds on which the Doc-
tors went on strike ;

155

(c) the steps taken by Government to
scttle the issues involved ; and

(d) whether any action has been taken
against the doctors for resorting to strike
illegally against the public interest ?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU) : (a) to (d). The information
is being collected and will be laid on the
Table the Sabha.

Standard of School Education in Delhi
143. SHRI R.S. PANDEY : Will the

Minister of EDUCATION AND SOCIAL

WELFARE be pleased to state :

(a) whether the percentage of students
declared to have passed the Higher Secon-
dary Examination, Delhi this yeai has been
very low as compared to the figures of the
last several years ;

(b) if so, whether Government have
analysed recasons therefor ; and

(c) whether any steps are contemplated
to improve the standard of cducation in
the educational institutions to increase
the pass percentage in futwe ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND INTHE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAY): (a) The pass percentage at the ex-
amination held in March/April, 1972 was
lower than that of the previous years.
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(b) Yes, Sir. Some of the important
reasons are =

(i) granting of 100% promotion in all
classes by the Delhi Administration
in the year 1968.

(ii) holding of supplementary examina-

tion for all the failed students

of classes VI, VII, 1X and X for

the first time and giving them liberal

promotions during 1971.

(iii) change in the pattern of examina-
tion papers and variations in the
standard of evaluation.

(c) Steps are being taken both by the
Delhi Administration and the Central Board
of Secondary Education to improve the
standard of education and the examination
results.

Steps to Improve Quality of Foodgrains
at par with International Standard

144. SHRI R. S. PANDEY : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether Government have taken
any steps to improve the quality of food-
grains to compete with the international
standards, now that the countrv has achieved
self-sufficiency in production of foodgrains;

(b) if so, steps taken to educate farmer
to improve quality of foodgrains; and

(c) whether any steps have also been
taken lo educate farmers for better breed-
ing of cattle in the country and if so, de-
tails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE) : (a) Re-
search in this area is being intensified,
In case of wheat, all the varieties bread
so far in India possess Sharbati grain
colour and hard texture grains which makes
good chapati which are liked by the Indian
growers and consumers. In maize, Pro-
teina, Shakti, and Rattan, three lysine
rich composites were released during 1971
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for commercial cultivation, Efforts are
being made to cvolve protein rich long fine
grain varieties of rice and protein and ly-
sine rich varieties of jowar, bajra and mil-
lets. Pulses including soyabean are al-
ready known as rich sources of protein
and other essential amino acids.

Recent rescarches conducted at IARI
indicated that flours of Sharbati Sonara,
Hira, K-65, K-67 and K-68 are good for
bread, biscuit and pastry preparations which
will meet the present demand of Bakery
Industry in India.

(b) The quality of foodgrains is being
sludied at the Central Food Technological
Research Institute. in Mysore, WNational
Institute of Nutrition at Hyderabad and at
LA.R.I. New Delhi. These Institutes
analyse wvarious quality components of
foodgrains useful for human body. Re-
levant informations received from them,
ate published from time to time in Maga-
zines and Journals like ‘Indian Farming'
and ‘Kheti' (ICAR), Indian Joumnal
‘Nutrition and Dietetics’ (Coimbatore),
Journal of Grain Technology (Hapur),
Annual Repoit of NIN Hyderabad,
IARI, New Delhi; News Papers, Farmers
Fairs, organised at IARI and other State
Agricultural Universities and  through
Annual Reports, Seminars and Conferences
held on All-India Coordinated Crop Im-
provement Projects.

(¢} The Rescarch Institute dealing
with the Animal Sciences under the Indian
Council of Agricultural Rescarch as well
as the Agricultural Universities in various
States have their Extension Department
which arrange demonstrations and training
for the livestock farmers and educale them
for better breeding of cattle. Most of the
Animal Husbandry Depariments in the
States also organise livestock shows and
training programmes for this purpose.

Negotiations for Export of Foodgrains

145. SHRI R. S. PANDEY : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether negotiations have been comp-
leted with any foreign country/party and
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any agreement reached for the export of
foodgrains;

(b) 1f so, broad outlines thereof; and

(c) whether negotiations are still in
progress with some foreign countries seeking
to import Indian foodgrains and if so, the
main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) io (c).
Apart from the foodgrains supplied to
Bangla Desh as aid, and a small quantity
of supcrior Basmati rice annually exported
by the State Trading Corporation, there
have been no agreements for export of
foodgrains.

A small quantity of wheat and wheat
products is being allowed to be exported
to Nepal under special arrangements.

A proposal for purpose of urea from
abroad by export of maize in stock with the
Food Corporation of India is under consi-
deration.

Residence for the Prime Minister

146. SHRI R.S. PANDEY : Will the
Mimister of WORKS AND HOUSING
be pleased to siate :

(a) whether any plan has been finalisad
for constructing a suitable residence for
the Prime Minister in New Delhi ;

(b) if so, the salient features of the
plan and thc present progress in the matter;
and

{¢) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) No, Sir.

(t) Does not arise.

(c) 1t has been decided to keep the
proposal for conmstruction of a new resi-
dence for the Prime Minister in abeyance,
for the present.
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National Cultural Policy

147. SHRI P. M. MEHTA :
SHRI1 P. GANGADEB :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) whether Government propose to
frame a National Cultural policy ; and

(b) if so, whether the framing of the
cultural policy is urgently needed in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAY) : (a) No decision has yet been
taken, Sir.

(b) Does not arise.

Study of Implication of Large Scale intro-
duction of New Varieties of Foodgrains

149. SHRI P. M. MEHTA :
SHRI SHRIKISHAN MODI

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Union Government
have sanctioned several schemes for con-
ducting special study on social and cconomic
implications of large-scale introduction
of nmew varieties of foodgrains ;

(b) if so, the main features of the schemes
and

(c) whether $40,000 (Rs. 2.92 lakhs)
project will be financed by the United
Nations Development Programme and car-
ried through selected Research Institutes
in the five wheat growing States of Ultar
Pradesh, Punjab, Haryana, Madhya Pra-
desh and Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
The Government of India hvae agreed
to conduct of a UNDP Global Rescarch
Project on *“Social and Econmomic Impli-
cations of Large Scale Introduction of New
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Varieties of Foodgrains’ in India. The
Project for which a grant of $40,000 will
be provided by the UNDP is aimed at
identifying the economic and social factors
effe 'ting the introduction of high yielding
varicties and the socio-economic changes
associated with the changing technology.
1t is proposed to conduct the study in five
districts 1n wheat growing areas in India,
namely Mouzaffarnagar (Uttar Pradesh),
Ferozepur (Punjab), Karnal (Haryana),
Tikamgarh (Madhya Pradesh and Kota
(Rajasthan) through selected research insti-
tutes. The study will be carried out by
collecting detailed information from a
sample of cultivating and other households
in selected villages in these arcas.

Statement of Food Minister of West
Bengal regarding Supply of
sub-standard Rice from F.C.L

Godown

150. SHR1 SAMAR MUKHERIJEE :
DR. RANEN SEN:

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government's attention
has been drawn to the news item which
appeared in the Amrita Bazar Patrika
dated the 14th June, 1972, a Culcutta daily
regarding the statement of Food Minister
of West Bengal in connection with supply
of substandard and rotten rice from the
Food Corporation of India godown; and

(b) if so, the steps Government have
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
news item in question does not refer to any
“statement ** by Food Minister of West
Bengal. It says that the Minister has ob-
jected to distribution of ‘‘sub-standard"
wheat and rice.

(b) : The matter was discussed with the
Food Minister, West Bengal, and necessary
steps are being taken to improve the quality
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of rice supplied by the F.C.I. to the Govern-
ment of West Bengal. These include —
(i) pre-delivery inspection ;
(ii) better storage and cleaning faci-
lities;
(iii) segregation of sub-standard stocks;
and

(iv) joint inspection at selected despatch-
ing points,
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Linking of Sugarcane Price with Recovery
as Recomended by Agricultural Prices

Commission
156. SHRI HARI KISHORE SINGH :

SHRI BIRENDRA SINGH RAO :
Will the Minister of AGRICULTURE

be pleased to state :
(a) whether the Agricultural Prices Com-
mission has recommended a higher sugar-
cane price at Rs. 8 per quintal linked to a
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recovery of 9 per cent for the year 1972-73;
and

(b) if so, the reaction of Government
thereto?

" THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes, Sir.

(b) The recommendations of the Agri-
cultural Prices Commission in regard to the
fixation of statutory minimum price of
sugarcane for 1972-73 are under consider-
ation.

Damage to Summer Paddy Crop in
Bihar due to late Moasoon

157. SHRI HARI KISHORE SINGH :
Will the Minister of AGRICULTURE
he pleased to state :

(a) whether any assessment has been
made of the damage to summer paddy
especially in Bihar, because of the late
monsoon;

(b) if so, the main fcatures thereof;
and

{c) the steps Government propose 1o
take to compensatc the affected farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (c).
Information has been called for from the
State Government and will be placed on the
table of the Sabha as soon as it is received.

High Power Commission on Evaluation
of C. D. Programme

158. SHRI HARI KISHORE SINGH :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government have since
appointed a high power commission to
evaluate the Community Development
Programme; and

(b) if so, iis composition and terms of
reference?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No, Sir.

(b) Does not  arise.
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Brain Drain from Delhi University

159. SHRI HARI KISHORE SINGH :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :
| (a) whether there has been a steady
‘brain drain’ from the Delhi University;

(b) if so, the facts thereof; and

(c) the reaction of Government, if
any, thereto ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) to (c).
According to the information furnished
by Delhi University only four teachers
left the University during 1971-72 to take
up better assignments in foreign countries.
The total number of teachers in the Uni-
versity being about 500, this cannot be
considered as a steady brain drain.
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Deaths due to Various Diseases in the

Country

163. SHRI MUHAMMED SHERIFF :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) the number of deaths due to cholera,
cancer, gastro-enteritis in the country

g
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State-wise during the current year upto
June, 1972;

(b) whether any central assistance was
given to the States for dealing with the
situation; and

(c) if so, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A.K. KISKU)
(a) to (c). The information is being col-
lected and will be laid on the Table of the
Sabha.

Establishment of Centrally Administered
Model Schools in Bibar

164. SHRI MD. JAMILURRAHMAN :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether there is a plan to cstablish
Centrally administered Model Schools in
each District of State of Bihar; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D.P.
YADAY) : (a) and (b). The proposal for
establishing adequate number of model
primary schools at the rate of one per block
and model secondary schools at the rate of
one per district is still in the formulation
stage. A final decision will be taken after
consulting the Centrol Advisory Board
of Education.

Preventive Measures to Check Leprosy
in Bihar and West Hengal

165. SHRI MD. JAMILURRAHMAN :
Will the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state :

(a) whether the disease of Leprosy
is increasing throughout the country spe-
cially in Bihar and West Bengal ; and

(b) if so, the preventive measures taken
to check the disease and curative measures
taken for patients already suffering speci-
ally in the States of Bihar and West Bengal ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) :
(a) In the absence of complete survey
and examinations of whole population
and resurvey of the entire population it is
difficult to say that the disease of leprosy
is increasing. However, with the present
control methods in the field and medical
facilities available to the patients more
and more leprosy patients are coming
forward for treatment which, perhaps,
gives a false impression that leprosy is on
the increase.

(b) The National Leprosy Control Pro-
gramme is already being implemented in
the country. This is a Centrally Sponsored
Scheme during the Fourth Five Year Plan
with 1009, Central assistance to the State
and Union Territory Governments. The Pro-
gramme provides for establishment of
Leprosy Control Units, Survey Education
and Treatment Centres and for Upgradation
of the Leprosy Subsidiary Centres to Leprosy
Control Units. So far 227 Leprosy Control
Units and 1423 Survey Education and Treat-
ment Centres have been established in the
country under this programme. Besides,
37 voluntary organisations including 5
control centres by International Agencies
have also been established. So far £9.3
million population has been covered and
10.28 lakhs (10,27,742) leprosy cases have
been recorded for treatment.

Under the National Leprosy Control
Programme, 24 Leprosy Control Units,
15 Survey Education and Treatment Centres
and 3 Control Centres by Voluntary Orga-
nisations have been established in Bihar
State so far. 3.39 million population have
been covered and 69.482 cases have so far
been recorded in this State.

Under this programme , so far 25 Leprosy
Control Units have been established in the
State of West Bengal and 3.75 million
population covered and 74,303 cases have
been recorded for treatment.
29L5S5/72-7
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Employment of Engineers Under Crash
Programme in Bihar
166. SHRI MD. JAMILURRAHMAN :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether unemployed Engineers have
been employed under crash programme
for rural employment in the State of Bihar;
and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE PROF.
SHER SINGH) : (a) Yes Sir.,

(b) It has been reported by Bihar
Government that four hundred engineers
and diploma holders arc engaged on daily
wage basis on muster rolls. Graduate
engineers are paid at the rate of Rs. 12 per
day and diploma holders at the rate of Rs.
10 per day.

Area of Land Cultivated by small Farmers
in Bihar and Irrigation Facilities therefor

167. SHRI MD. JAMILURRAHMAN :
Will the Minister of AGRICULTURE
be pleased to state :

(a) actual area of land cultivated by the
small farmers in the State of Bihar who have
been provided full irrigation facilities imc-
luding power, irrigation ; and

(b) the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b) .
Information regarding actual area of land
cultivated by the small farmers in Bihar
who have been provided full irrigation
facilities , is not available, However threc
Projects for small farmers (having holdings
between 1 to 2 hectares) and two projects
for marginal farmers and agricultural
labourers (having holding below 1 hectare)
have been set up in Bihar under the Central
Sector Scheme during the current plan,
Identified participants arc being assisted
to set up dug-wells, tubewells, ete. in these
projects. The number of minor irrigation
works (dug-wells, tubewells, pumpsets and
other minor irrigation works) set up by the
identified small/marginal farmers in these



171 Written Answers

projects upto end of May, 1972 is as
under :—

From T Namber of minor

irrigation works set
up

S.F.D.A. Champaran 416
S.F.D.A. Patna 159
S.F.D.A. Purnea 3333
M.F.A.L. Project , Ranchi 100

M.F.A.L. Project, Shabad

A rough indication of minor irrigation—
works sct up by small farmers with insti-
tutional credit can also be seen from the
quantum of loans advanced by Land De-
velopment Banks. According to the Sta-
tistical Statement relating to the Cooperative
Movement in India (1969-70) brought out
by the Reserve Bank of India, the number
of borrowers from Land Development
Banks in Bihar and the amount thereof,
was as under : —

No. of borrowers Amount

Size-holding
(Rs. in lakhs)
Upto 1 hectare 675 18.66
1 to 2 hectares 945 35.71
2 to 4 hectares 990 54.96
Of the total loan advanced of Rs.  3.17

crores by the C.L.M.B., Rs. 1.74 crores
was for minor irrigation works.

Distribution of Surplus Land
Cellings on Land

168. SHRI C. JANARDHANAN :
SHRI ISWAR CHAUDHURY:
Will the Minister of AGRICULTURE
be pleased to state :

(n) the exlent of surplus land to be made
available for distribution as a result of the
proposed new legisiations on lower land
ceilings,;

(b) the manner in which the State Go-
veramenis propose (o distribute this sur-
plus land;

(c) whether the Centre has given any
directive to States regarding distribution of
surplus lands; and

after new
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(d) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Most of
the States have yet to frame legislation lower-
ing the level of ceiling. The extent of sur-
plus area likely 10 become available due 10
reduced ceiling cannot, therefore, be csti-
mated at present.

(b) to (d). It was suggesied the Se-
cond and Third Five Year Plans that in the
matter of settlement of land acquired in
consequence of the application of ceilings,
tenants displaced as a result of resumption
of land for personal cultivation farmers with
uneconomic holdings and landless workers,
should receive preference. It was also pro-
posed that settlement should be made, as
far as possible, on cooperative lines. Since
the distribution of surplus lands is the res-
ponsibility of the State Governments the
question of issuing any directive to the
States does not arise. However, generally
the legislation which has been enacted by
different states follows these recommenda-
tions. The Government of India had also
advised the State Governments that while
distributing land special preference should
be shown to members of Scheduled Castes
and Tribes. The Chief Ministers’ Confer-
ence which was held on 23rd July, 1972,
has recommended that in the matter of dus-
tribution of surplus land priority should be
given to the landless agricultural workers
particularly those belonging to Scheduled
Castes the Scheduled Tribes. This deci-
sion will be formally conveyed to all the
State Governments as a guideline.

Central Directive to States on ceiling oa Land

169. SHRI C. JANARDHANAN :
SHRIB. V. NAIK :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Central Government had
given any directive to States regarding lo-
wering of ceiling on land; and

(b) if so, the main features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) and (b). Land Reforms is a State
subject and, therefore, the question of issu-
ing a directive to the States does not arise.
However, on the advice of the Central
Land Reforms Commitles, certain guide-
lines were forwarded to the State Govern-
ments. The main recommendations of the
Central Land Reforms Committee were that
ceiling should be made applicable to the
family as a whole; that where number of
members in a family exceeds five, additional
lihd may be allowed for each member in
cxcess of five subject to an outside limit
of twice the ceiling limit, that the ceiling
for a family of five members may be fixed
within the range of 10 to 54 acres, which
may be relaxed in special cases and that the
exemptions in the existing State laws in fa-
vour of mechanised farms and well-managed
farms should be withdrawn. -

With regard to other exemptions, the
matter was discussed with the Chief Minis-
ters on 14th April, 1972 and the following
concensus was arrived at in the meeting :—

(1) Exemption in favour of plantations
of tea, coffee, rubber, cardamom and cocoa
should continue;

(2) Lands held by the Bhoodan Yagya
Committee, Cooperative Banks, Nationali-
sed Banks, Central or State Governments
and local bodies should continue to enjoy
exemption. Similarly, land held by indus-
trial or commercial undertakings for non-
agricultural purposes should be exempted
from the ceiling law;

(3) In the case of registered cooperative
farming societies it was agreed that exemp-
tion might be granted with the stipulation
that while computing the ceiling area for
a member his share in .lhz cooperative
society will be taken into account along
with his other lands;

(4) Lands held by Agricultural Uni-
verilties, Agricultural Colleges, Agricultural
Sctool and Research Institutions should be
exempted from the ceiling law
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(5) Regarding religious educational or
charitable trusts, it was agreed that only
genuine trusts of a public nature deserved
special treatment. They may be cither
granted annuity or some other suitable
arrangement may be made in order to en-
sure that the objectives for which the trusts
were created are not frustrated. Regard-
ing awards for gallantry it was agreed that
lands covered by grants made since In-
dependence should be exempted. The
question of continuing to exempt grants
made prior to Independence will be exa-
mined further. About orchards the gen-
cral concensus was that the ceiling limit
of a person who owned orchards, whether
or not in addition to other land, may be in-
creased by 2 hectares or the actual area of
the land comprised in orchards, which-
ever is less. Some Chief Ministers thought
that there might be higher relaxation by
computing the area under orchards as
for dry lands. The State Governments
which have serious difficulties in enforcing
the ceiling in respect of orchards will in-
dividually discuss the matter further with
the Government of India.

(6) It was agreed thal all other exemp-
tions should be withdrawn.

Matters relating to ceiling were again
discussed at the Chief Ministers’ Con-
ference on 23rd July, 1972. The conclusions
arrived at in the Chief Ministers is under
consideration and guidelines will be for-
warded to the States as soon as a final
decision is taken.

Purchase of Useless Machinery by D.D.A.

170. SHRI BAKSI NAYAK. Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether attention of the Govern-
ment of India has been invited to a report
in the “Statesman’ dated the 6th June,
1972 regarding huge wastage by the purchase
of useless machinery by the Delhi Develop-
ment Authority;

(b) whether Government of India has
investigated into various details of wastage
given in the press reports; and
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(¢) reaction of Government in this
“ogard?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAM-
ILY PLANNING (SHRI UMA SHAN-
KAR DIKSHIT) (a) Yes, Sir.

() and (c). The report under the
heading “DDA machines gather cobwebs™
appears to be based on incorrect infor-
mation. It was contradicted by the Vice-
Chairman, Delhi Development Authority.
The Contradiction appeared in the States-
man of 14th June, 1972,

Census Report on Family Plasning
171. SHRI M. K. SANGHI:
SHRIBISHWANATH JHUNJHUNWALA:

Will the Minister of HEALTH AND FAM-
ILY PLANNING be pleased to state :

(a) whether the recent census figures
have shown that the country has witnessed
the highest population growth rate in the
last decade in spite of large amounts being
spent on family planning;

(b) whether Government have analysed
the causes which have let to this phenome-
non,

(c) whether any study has been made
to find out to what the extent to which the
family planning methods have proved
ineffective among certain groups in the
country; and

(d) what steps are being taken to deal
with the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM-
ILY PLANNING. ( SHRI AK. KISKU):
(a) The recent census figures have shown
a growth rate of 24.80% during 1969-71
which is higher than that during the previous
decades.

The family planning programme was
started in an intensive manner from 1965-66
only. As a result of this programme, about
7.4 million births are estimated to have been
avorted upon March 1971, But for this
programme, the growth rate would have
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been even higher than shown by the
census figures.

(b) No. This will be possible only after
the birth, death and migration rates are
worked out by the census authorities.

(c) and (d). Studies conducted in vari-
ous parts of the country have shown that
the family planning methods are being
accepted by all sections of the population.
Some wvariations in acceptance of family
planning arising mainly out of the socio-
economic  differences, lack of sufficient
inputs and communication facilities have,
however, been noticed. Special efforts
are being directed to motivate the socially
backward scgments of population to accept
family planning methods.

Provision of Allotment of Government
Quarters tostaff and Doctors in Central
Government Hospitals in Delhi.

172. SHRI N. K. SANGHI : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the staff of the Safdarjang
Hospital, New Declhi went on strike recen-
tly #o0 press their demand for housing
accommodation

(b) whether there is any provision for
allotting Government quarters to the staff
including Doctors of Centrally managed
hospitals in the capital;

(c) if so, the total number of employees
who have been provided with Government
quarters and those who have not been
allotted, category-wise; and

(d) whether any prospective plan has
been drawn up for constructing quarters;
if 30, the main features thercofl and time by
which the needs of the employecs are likely
to be fully met 7

.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AHD FAMILY
PLANNING (SHRI AK. KISKU) :
(a) to (d) . The required information is
being collected and will be laid on the Table
of the Sabha.
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Rural water supply scheme

173. SHRI RAJDEO SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether according to a recent-assess-
ment made by the Union Ministry of Health
and Family Planning, there are about
1,52,275 villages in the country where no
water is available and out of these 90,000
villages have no drinking water either
within a radius of one mile or at less than
a depth of 50 feet ;

(b) whether an outlay of about 123.5
crores have been carmarked for rural water
supply in the Fourth Plan;

(c) if so, whether with total cflorts in all
the fourth five years plans, only 29,000
village will have a supply of safe, drinkable
water; and

(d) if so, what steps arc proposed 1o be
taken for the remaining ,23,000 villages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH_AND FAMILY
PLANNING (SHRI AK. KISKU) : (a)
Yes. (b) Yes.

(¢) It has been assessed that at the
end of Fourth Five Year Plan, 28,830
villages will have safe drinking waler faci-
lities;

(d) The remaining villages in the disad-
vantage areas according to broad estimates
would need an investment of the order of
Rs. 670 crores for making adequate arrange-
ments for water supply. Water supply is
a State subject and Central assistance is
being given to them by way of block loans
and block grants of 70% and 30%, respec-
tively during the Fourth Plan. The State
Governments have been impressed upon
the need for making adequate provision
in their State plans for covering as large
number of such villages as possible compali-
ble with their financial resources. In
addition a Central scheme of acoclerated
rural water supply has been initiated this
yeur under which schemes to the extent
of Rs. 20 crores are being sanctioned for
States/Union Territories on a 100%; grant

basis.
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Arrears of Sugarcane Price Outstanding
against Sugar Mills

174. SHRI RAJDEO SINGH : Will the
Minister of AGRICULTURE be pleased
to state '

(a) whether on the initiative of the Sugar
Industry and with Government approval
the Reserve Bank of India issued directives
to the commercial banks to bifurcate the
Cash Credit limits of the sugar factories
into two accounts Cane Price Payable
Account and General Accounts; and

(b) if so, the names of sugar mills which
have huge arrears of cane price even after
this arrangement 7

THE MINISTER, OF STATE IN THE
MINISTRY OFAGRICULTURE (PROF.
SHER SINGH) : (a) With a view to
ensuring prompt payment of cane price
lo the growers, the Reserve Bank of India
at the suggestion of the Government, issved
instructions on the 27th November, 1971,
to the scheduled commercial banks to bifur-
cate the credit facilitics afforded to the
sugar factories whereby an adequate portion
of the funds is earmarked for payment of

cane dues.

(b) A statemcnt showing pames of
sugar mills (Slate-wisc) having cane arrcars
amounting to Rs. 10 lakhs and above as
on the 15th June, 1972, is laid on the Table
of the House [Placed in Library See No.
LT.3194/72)

Conference of Warehousing Corporation at
Udalpur to Accord Priority to  Storage
and Warehousing

175. SHRI RAJDEO SINGH : Will the
Minister of AGRICULTURE  be pleased
to state :

(a) whether in All India Conference of
the Warehousing Corporation at Udaipur,
the State Governments agreed to accord a
high priority to storage and warchoumng
in their plans;

(b) if not, whether to sustain the frults
of the Green Revolution the Government
have some alternative to proceed on towards
coordinating the development of warehouses
and
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(c) if so, the main features of the al-
" terpative ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
Conference at Udaipur held in June, 1972,
was of the executives of Central and State
Warehousing Corporations and not of the
representatives of State  Governments.
The State Warehousing Corporations were
advised to pursue with their respective State
Govern ents, the question of due priority
for warchousing in the State Plans.

(b) and (¢). Government has formulated
plans towards co-ordinating development
of warehouses. These include provision of
additional warehousing facilities during the
current plan, proposals to extend warehous-
ing facilitics to some States not yet covered,
setting up of Co-ordination Committees
at Central and State levels to avoid over-
lapping/duplication of efforts, financial

assistance to State Warchousing Corpora-
tions, ete.

Fall in Production Rise in Consumption of
Suger and Steps taken to feed Export
Market

176. SHR1 RAJDEO SINGH:
SHRI RAMAVATAR SHASTRI:

Will the Minister of AGRICULTURE
by pleased to state.

(a) whether sugar production has con-
siderably fallen from the record production
of #42.6 lakh tonnes in 1969-70 to 37.6
lakh tonnes in 1970-71 and to about 31
lakh tonnes in the current season (1971-72);

(b) whether consumption of sugar has

increased rapidly from 25 lakh tonncs to-

40 lakh tonnes during the lasl three years;
and

(c) if the reply to (a) and (b) be in the
affirmative, the manner in which Govern-
ment propose to meet the domestic demand
and feed the export market ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes Sir.
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(b) Figures of production and con-
sumption of sugar for the last three years
are given below:—

(Figures in lakh tonnes)
Production i
42.62 32.61
37.40 40.25
31.00 33.40

1969-70
1970-71
1971-72 (estimated)

() After providing for the current
year's requirements of domestic consump-
tion and allowing one lakh tonnes for ex-
port, a quantity of about 5 lakh tonnes is
likely to be available as carry over stock
for the year 1972-73 scason (October-Sep-
tember). In view of the excessive heat and
delayed rains this year, the estimated pro-
duction of sugarcane for the year 1972-13
may be just a little over this year's produc-
tion. The Government are considering
the steps that would be necessary to aurvm.
larger quantities of cane for conversion
into sugar, and policy decisions in this regard
will be announced shortly.

Study Group on Setting up a
Shipyard in West Bengal

177. DR. RANEN SEN :
SHR1 VEKARIA :

Will the Ministcr of SHIPPING AND
TRANSPORT be pleased to stale :

(a) whether Government had decided
lo set up a Shipyard in West Bengal

(b) whether after this decision was taken
Government had changed its opmnion In
favour of Orissa;

(c) whether a spot Study Group was
sent to both the places to a3sess; and

(d) if so, the main features thereof and
the decision taken ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(@) to (d) The Working Group
constituted by the Government to -tu_dy
in depth the question of setting up & Ship-
yard at Haldia in West Bengal has not yei
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submitted  its report to Government.
No decision about the setting up of the
shipyard at Haldia has been taken yet.

Physiotherapy  Department in Willingdon
Hospital, New Delhi.

178. DR. RANEN SEN : Will the

Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether attendance in the Out Patient
Department of Physiotherapy in Willing-
don Hospital, - New Delhi has gone up
markedly and that the staff working there
is much below the requirement;

(b) whether due to lack of space in the
Department, there is terrible over-crowding;
and

(c) if so, whether Governinent have taken
any steps (o increase the number of staff
and also to increase the space of the
Department ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A.K. KISKU): (a) to

(c) The information is being collected
and will be Jaid on the Table of the Sabha.

Gangetic Valley as Source of Under-group
Water Resources

179. DR. RANEN SEN : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether  Hydrological experts are
of the opinion that the Gangetic Valley
has inexhaustible underground water res-
ources to meet the demands of agriculture;

(b) if, so, whether Government have
made any effort to sink in adequate number
of tubewells instead of building dams in the
Ganges and its tributaries ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b) No, Sir.
However, it is truc that Gangetic Valley
has considerable ground, water resources
concerted efforts are being made to develop
the available ground water resources,
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About 1.20 lakh tubewells and dug-welis
are being sunk annually in the Valley.

Distribution of Fertiliser through Private
Firm _
180. DR. RANEN SEN : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether a large portion of fertiliser
produced in India is distributed by Rally
Bros, Shaw Wallace and Perry Co, who are
controlled by foreign and indigenous big
business; and

(b) if so, the reasons for giving them the
right of distribution ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a). No
Sir. The cooperatives  distribute over
50% of the domestic production of fertili-
sers. However, some manufacturers have
entrusted distribution of a part of their
production through the private firms men-
tioned who are also producers of Ammo-
nium Sulphate, Super Phosphate and mixed
fertilisers apart from being distributions
for other manufacturers,

(b) The question of Government giving
the right of distribution to these private
firms does not arisc since manufacturers
have freedom to market their production
through trade channels, whether private
or cooperative, However, a Committee
is now considering whether the percentage
share of cooperatives and other institutional
agencies in the total distribution of fertili-
sers could be fixed.

Alternative Scheme for Locatlon of Ol
Terminal at Cochin

181, SHRI K. MALLANNA : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to statc

(a) whether the Central Water and Power
Rescarch Station at Poona has submitted
its report to the Government the alter-
native scheme for the location of the Qil
Terminal at Cochin suggested by the people
of the islands skirting the Cochin Port; and
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(b) if so, Government’s reaction thereto ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) Yes, Sir. The Central Water and
Power Research Station, Poona, have,
after conducting model studies based on
various alternative sites, recommended the
Jocation of the oil terminal on the west
side of the channel to be dredge between
Bolghatty and Wallarpat. This scheme
meets the wishes of the local people.

(b) A Preliminary Report has been
prepared by the Consulting Enginers to
the Port Trust showing the broad dimensions
of the project, its approximate total cost and
the time schedule for completion of the pro-
ject. This is being examined by Govern-
ment.

Job Oriented Education

183. SHRI K. MALLANNA: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether proposals under consideration
of Government to have a job oriented edu-
cation in the country have since been
finalised ;

(b) if so, the main features of the propo-
sals; and

(c) the financial implications thereof ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to (c).
Many State Governments and Universities
have been reorganising courses at different
levels of education with a view to making

them more practical and useful in the
light of the developmental needs of the
country. At the school level ‘Work

Experience’ is being incorporated as part of
the curriculum. This is intended primarily
correct the existing imbalance in the curri-
culum which tended to lay emphasis on
theoretical studics, Education up to the
age of 15 is intended to be general in nature.
Real professional courses are given normall¥
after the secondary stage. Such courses
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are now available either in Industrial
Training Institutes, Polytechnics or Univer-
sities, Courses at the first degree level are
being reorganised in some Universities
relating them to the requirement of indus-
trial development. As a part of the prog-
rammes of development in technical educa-
tion steps have been taken to diversify
engineering degree diploma courses and to
reorient the programmes of training towards
specific requi nts of industry; these
programmes of diversification of courses
are being implemented through the State
Plans, Special courses are also being
organised to encourage entrepreneurship.
As regards students who drop out of the,
school course, special prevocational and
vocational courses are contemplated. Some
courses already exist in the country for
these persons. These will be expanded
taking into account the job opportunities
in the various trades.

Cultivation of sun Flower Seeds

184, SHRI K. MALLANNA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether any progress has becn made
regarding the cultivation of Sun Flower
Seeds and its utilisation in the country;
and

(b) if so, the main features thereof 1

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) Research trials conducted with four
sunflower varieties obtained from Russia
reveal that there are good potentialities
for introduction of sunflower. Accordingly,
a Centrally Sponsored Scheme for sun-
flower demonstrations was implemeated
over an area of 833 hectares spread over
11 States during 1971-72 with the objective
of building up the technical competence
for launching a phased programme for
rapid Development of sunflower production
Central assistance upto Rs. 300 per hectare
was given to cultivators to meet the cost
of inputs for demonstrations.
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The demonstrations conducted during
1971-72 have brought out that the farmer’s
reaction to the crop is very favurable
in the States of Tamil Nadu, Andhra
Pradesh and Mysore. Accordingly, a
" Centrally Sponsored Scheme for Sunflower-
Development has been sanctioned for
implementation during the remaining two
years of the Fourth Plan in these three
States with the object of extending the
crop to 1,60,000 hectares during 1971-72
and 3,50,000 hectares by the end of 1973-74.
Demonstrations will be continued in these
States as also in the other Stales which
have a polential for this crop.

The main features of the Centrally

sponsored Scheme are:

(a) Supply of minikits free of cost cont-
taining treated seed and literature to the
farmers,

(b) subsidy of Rs. 300/- per hectare for
laying out demonstrations,

(c) provision of special staff for exten-
sion work, The ecntire expenditure on
this account estimated to be about Rs. 92

lakhs during two years, is to be met by the
Government of India.
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Government Employees Occupying Govern-
ment Quarters below one type

189. SHR1 RAMAVATAR SHASTRI:
SHR1 HUKAM CHAND KACH-
WAIL: Will the Minister of WORKS
AND HOUSING be pleased to
state:

(a) whether many of the Government
employees are occupying Government
quarters below their entitlement class;

(b) whether inspite of being offered a
higher type of accommodation, they do not
move to the higher type of accommodation
for years together and this tendency is
causing hardship to non-allotices; and

(c) if the answer to part (b) be in the
affirmative, whether Government proposc
to charge market rent from such allottees
or put any stringent penalty on them ?
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THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) (a) Yes, Sir.

(b) According to the provisions which
existed in the Allotment Rules prior to
Ist June, 1972, Government servants in
occupation of lower type accommodation
could refuse the allotment or offer of allot-
ment of the entitled type and could retain
the accommeodation in their occupation bu,
they were debarred for allotment of acco.-
mmodation of the entitled type for a period
of six months. While retaining the resi-
dences of lower types, they were
charged thc license fee under F.R. 45-A,
for a period of six months, in respect of
the residences so allotted or offered to
them or the licence fee payable in respect
of residences already in their occupation,
whichever was higher. This rule has been
modified with effect from 1st June, 1972
and those Government servants, who are
in occupation of lower types, can retain
the same without any penalty if they give
an option for retaining the same in the
application forms. In other cases, where
.Government servants show their inclina-
tion to the allotment of entitled/lower
type accommodation, on refusal of allot-
ment or offer of allotment, they will have
to pay the licence fee under F.R. 45-A
In respect of the residences so allotted or
offered or the licence fee payable in respect
of residences already in their occupation
whichever is higher, during the remaining
period of the allotment year.

(c) No such proposal is under consideras
tion.

Dry-Farming Pilot Project in Orissa

190. SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether any progress has been
achieved so far in the establishment of the
Dry Farming Pilot Projects in the Bhalda
P.S. area in Bamanghaty Sub-Division of
Mayurbhanj District in Orissa;
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(b) if so; the nature of work under-
taken so far;

(c) whether Government have allocated
any fund for the Dry farming in Orissa in
1972-73; and

{d) if so, the amount and the details
of the programme ?

THE MINISTER OF STATE IN THE
MINISTR . OF AGRICULTURE (PROF.
SHER SINGH) (a) Yes Sir.

(b) The project started in January, 1972,
During 1971-72, 22 demonstrations on
wheat and mustared were organised to
demonstrate new technology. 25 farmers
and 5 extension personnel were trained in
dryland farming techniques. Estimates
were prepared for 14 Water Harvesting
Structures and Catch water Drains.

(c) and (d). The State Government's
proposal for 197273 for allocation of funds
amounting to Rs. 7.88 lakh as grant has
just been received and is under examination.

Assessment

of Developmental needs of
Universities in Orissa
191. SHR1 CHINTAMANI PANI-

GRAHI: Willthe Minister of EDUCATION
AND SOCIAL WELFARE be plcased to
stale:

(a) whether the U.G.C. has assessed the
developmental needs of the Utkal Univer-
sity, Berhampur University and Sambal
pur University in Orissa for the period
ending in 1976; if so, the cxient of asses-
sment and the amount allocated separately
for these universities during this period;

(b) whether the amount which was
allocated to these Universities separately
during the period 1966 to 1971 had been
fully utilised; and

(c) if so, the nature of developmental
programmes in which this money was
utilised ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) .(‘.) and
(c). The University Grants Commission on
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the recommendations of the Visiting Com-
mittee appointed to assess the develop-
mental needs of Universilies in Orissa
allocated the following amounts for the
period 1966-67 to 1973-74:

Berhampur Rs. 54.25 lakhs
Sambalpur Rs. 57.00 lakhs
Utkal Rs. 92.00 lakhs

The schemes to be accommodated within
the above allocation have been accepted in
the case of Sambalpur and Utkal Univer-
sities, whereas those in respect of Berham-
pur are still being finalised. A statement
i ndicating the allocation made 1o the
three Universities for different projects is
laid on the Table of the House. (Placed in
library. See no. LT-3196/72]

(b) The position regarding utilisation of
grants would be known after the audited
accounts and the utilisation certificates
have been received from the Universities.
The Commission has during the period
1966-67 to 1971-72 released the following
grants to three Universities for the schemes
covered by the recommendations of the
Visiting Committees.

Berhampur . Rs. 24.82 lakhs
Sambalpur . Rs. 27.59 lakhs
Utkal . . . . Rs. 62.32 lakhs

Grant to Orissa Government for Housing
of Sweepers and Scavangers

192. SHRI CHINTAMANI  PANI-
GRAHI: Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether any grant-in-aid was given
to Orissa Government for construction of
houses for sweepers and scavengers under
the centrally sponsored schemes in 1969-70,
1970-71 and 1971-72;

(b) if so, the amount allocated; and

(c) the places where these houses were
or have been constructed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY): (2) and (b) Yes. It was given
under the centrally sponsored composite
scheme for the improvement in the living
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and working conditions of these communi-
ties,

(c) The requisite information has been
called for from the State Government and
will be laid on the Table of the Sabha when
received.

Allocation to Orissa Government for oplift
of Backward Tribes in Orissa

193. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether under the Central sector of
the Backward Classes Plan, any amount
has been allocated so far to Orissa for the
uplift of the most backward tribes in Orissa;
and

(b) if so, the broad outline of such plans
and schemes and the amount allocated
during the last three years ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRIK. S. RAMASWAMY):
(a) and (b): Under the Central Sector of
Backward Classes Plan, allocations are
made for the welfare of Scheduled Tribes
as a whole and not for the ‘The Most
Backward Tribes' alone. The allocations
and the schemes for the welfare of Scheduled
Tribes during the last three years are as
under:—

Name of Scheme Allocations
(Rs. in lakhs)
1969-70 1970-71 1971-72
1. Post-Matric 1.00 1.09 1.41
scholarships
2. Girls Hostels 6.70 4.30 3.75
3. Tribal Deve-
lopment Blocks 110.00 85.50 85.00
4. Pre-examina-
tion Training 1.50 1.00 1.08
5. Cooperation 12.00 7.50 7.50
6. Research & 1.50 1.40 1.40
Training
ToTAL 132.70 100.79 100.06
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Application of Family Planning and Hindu
Code Act to all Communbities
194. SHRI SHRIKISHAN DODI:

SHRI P. GANGADEB:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Health Ministry has
shown its concern over the rapid growth
of the religious minorities than of the
majority of Hindu community as brought
out by the Census 1971;

(b) if so, whether the Census shows

failure of family planning in the country;
and

(c) whether in view of this, Government
are considering to make the Hindu Code
Act applicable to all communities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (a) and (b). According to
1971 Census, the growth rate of minority
communities has been higher during the
decade 1961-71 as compared to that of the
Hindus. This does not, however, show
failure of family planning in the country.
The differential in the growth rate of various
communities with higher growth rate of
minority communities was also there during
the decade 1951-61 as shown by 1961
Census when there was very little family
planning programme. The programme
started with accelerated tempo only since
1965-66. The total number of births
averted as a result of family planning efforts
up to 1971 was 7.4 million only. This
programme which in fact has been accepted
by all communities could not have made
any significant contribution to the differen-
tial growth rate of the various communitics
during 1961-71.

The population growth rate among various
religious communities is the net result of
birth, death and migration rates besides
rate of conversion from onc religion to
another, while family planning contributes
to the reduction of the birth rate only.
The Census authoritics have still to work

SRAVANA 9, 1894 (SAKA)

Written Answers 194

out the birth and death rates for
decade 1961-71,

the

(c) While monogamy and polygamy may
give rise to differential sizes of individual
family, they make no impact on the growth
rate of a community, which is derived from
the total number of married women in
that community between the ages of 15-45.
Hence the application of the Hindu Code
Act to other communities will not affect
their growth rate.

Review of progress of Cooperative Move-
ment during 1968-70

195. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether attention of the Ministry
of Agriculture has been drawn to the
recent review which covers the progress
of the cooperative movement in 1968-69
and 1969-70 made by the Reserve Bank
of India; and

(b) if 50, wehether they have pointed out
certain defects which still persist in the
cooperative movement in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (a) and (b).
Yes, Sir.

28th Session of The Councll of Inter Govern-
mental Maritime Consultative Organisa-
tion Held in London during May, 1972

196. SHRI SHRIKRISHAN MODI:
Will the Minister of SHIPPFING AND
TRANSPORT be pleased to state:

(a) whether a three member dclegation
represented India at the 28th Session of the
Council of the Inter-Governmental Mari-
time Consultative Organisation held in
London from 23rd to 26th May, 1972;

(b) if so, whether the problems of sca
pollution be oil and other hazardous
substances were discussed; and

(c) if so,' the main features thercof ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR): (2) and (b). Yes, Sir.

(c) The subjects to be taken up at the
1973 International Conference on Marine
Pollution were discussed and approved.
These include Regulations for prevention
of polution of the seas by oil, bulk liquid
and dry noxious substances discharged
from ships, and those relating to the design,
construction and equipment and pollu-
tion by noxious substances carried in
packages or containers ship generated
sowage/garbage. The question of extending
the principles contained in the International
Convention relating to Intervention on the
High Seas in cases of Oil Pollution causal-
ties and in the International Convention
for Civil Liability for Oil Pollution Damage
{1969) to pollution caused by noxious and
hazardous substances other than oil and
the Ocean Dumping Convention (if called
upon by the Stockhoml Conference on
Human Environment) were also approved
for consideration at the 1973 Conference.
Policy directives will be considered at the
next session of the Council in November
1972,

Hindustan Latex Ltd., Trivandrum
197. SHRI M K. KRISHNAN: Will

“the Minister of HEALTH AND FAMILY’

PLANNING be pleased to state:

(a) whether Government are awarec that
the dispute over the revised pay scales in
Hindustan Latex Ltd., Trivandrum has
been referred to arbitration; and

(b) if so, the reasons for the delay in
appointing the arbitrator since the matter
was referred in May, 1972

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING PROF. D. P. CHATTOPA-
DHYAYA: (a) and (b). The demand of
the employees of Hindustan Latex Limited
for revision of pay scales has not yet been
referred to arbitration. The management
of Hindustan Latex Limited has sought
approval of the Government of India for
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referring the matter to arbitration. This

is under active consideration of the
Government.

Foodgrains Production vis-a-vis Per-capita
Avaliability

198. SHRI DASARATHA DEB: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the fact that des-
pite the increase in foodgrains production
in recent years, the per-capita net awvaila-
bility has not increased correspondingly:

(b) if so, the main features thercof; and

(c) the reasons for the low level of per-
capita availability ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
Per capita availability of foodgrains depends
on several factors including, apart from the
internal production, the level of imports
and growth of population. In view of
decline/stoppage of foodgrain imports and
increase in population, per capita availability
cannot increase inthe same proportion as
the internal production. However, there
has been an increase in per capita availa-
bility from 162.7 Kgs. per year in 1969
to 170.4 Kgs. per year in 1971.

Inclusion of Gymnastic Group in MUNICH
Olympics
199. SHRI DASARATHA DEB: Will

the Minister of EDUCATION AND
SOCIAL WELFARE be pleased lo state:

(a) whether Gymnastic Group of India
has been refused inclusion in the Munich
Olympics;

(b) if so, the reasons therefor; and

(c) whether Government propose io
reconsider the case of Gymnastic Group

for being included in the ensuing Munich
Olympics 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S.
RAMASWAMY) ; (a) to (c). The All
India Council of Sports, which adviscs
Government of India on matters concern-
ing sports, after careful consideration, did
not recommend inclusion of Gymnastic
Group in the Indian Contingent for the
Munich Olympics. The main reason,
which weighed with the Council, was that
there should be further improvement in
the standard of Gy ic to qualify for
participation in events like Olympics.
Government of India has accepted this
recommendation.

Imtrodoction of Kakhi Campell Variety of
Ducks in States

200. SHRI DASHARATHA DEB: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether a new variety of Ducks
known as Kakhi Campell is found to be
thriving in Kerala which is capable of
laying 500 eggs a year against 150 eggs at
the most by local Ducks; and

(b) if so, whether Government are taking
any steps to introduce this variety of Ducks
in the Government run Poultry Farms
in another States ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) Yes Sir, a new breed
of ducks known as Kakhi Campell imported
from United Kingdom is thriving well in
Kerala. As day-old ducklings were brought
during October-November, 1971, their
laying capacity has not yel been assessed.
The supplying firm, however, claims that
this variety is capable of laying annually
300 eggs per duck.

(b) Yes, Sir, this variety of ducks has
also been supplied to the States of Andhra
Pradesh, Assam, Haryana and J & K.
This stock will be introduced in  other
States as soon as priceable flocks are built
up in the existing Duck Breeding Farms.
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12 brs.
RE: MOTION FOR ADJOURNMENT

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I rise on a point of
order. Under rule 56, 1 have given an
Adjournment Motion, because the couniry
is in a real crisis—

MR. SPEAKER: I did not allow that.

SHRI JYOTIRMOY BOSU: There is
no question of your not allowing it. You
cannot rule it out like that. (Interruptions)

MR. SPEAKER: Everything 1 do,
you say, "I cannot do.” Wherever 1
have got the discretion, you say, “‘Mo,
you cannot do it." )

SHRI JYOTIRMOY BOSU: Only as
the proper functioning of the Speak
you can do.

MR. SPEAKER: I think as a Member
you should also function properly.

SHRI JYOTIRMOY BOSU: Most
obediently. I gavean Adjournment Motion
to the effect that the country is facing an
unprecedented crisis because of an unpre-
cedented rise in prices and there is an acute
unemployment situation— .

MR. SPEAKER: 1 have allowed a
Call Attention Motion on that. (Inrerrup-
tioms) It is a continuing situation. An
Adjournment Motion cannot be on a conti-
nuing situation. If there is a sudden pheno-
menon, it can be raised. ([nterruptions)

SHRI SHYAMNANDAN MISHRA
(Bugusari) : Sir, on a point of order. You
were pleased to say there is a Call Atten-
tion Motion on this very subject. Would
you not kindly consider that the Call At-
tention Motion cannot give opportunitics
to all the Members who wanl to participate
init ? This is a matter of universal concern,
and, at best, it can be confined only 1o the
few Members who have put the question,
So, it is my submission that since the past
twelve months or one year, prices have been
rising, and the food prices have increased
twice as much as the other prices, it should
be the highest concern of the House Lo take
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up this matter before anything else
is discussed. Will you please tell us how
we are going to solve this problem which
the country is confronted with, and how
we are going to make our contribution to
the solution of this problem? That is
exactly my point of order.

ot wew  fgr® wreddt  (vfeae):
e A A W smEear &7 N ¢, W
T oW ¥ gfd

SHRI INDRAJIT GUPTA (Alipore) :
“Sir, there is nothing to prevent you from
permitting this guestion of the rise in prices,
which is a very major question no doubt,
to bz debated—to have a full-scale debate
on it—in spite of the Call Attention notice
which has bzen admitted, because the limi-
tation of a Call Attention notice has already
been pointed out by my colleagues here.
So, ] would also request that the price situa-
tion bs discussed. But I am afraid Mr.
Baiu's Adjournment Motion may fall to
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the ground, because rule 58(ii) says, *Not
more than one matter shall be discussed on
the same motion.” In Mr. Bosu's motion,
he has mixed up price, drought, unemploy-
ment and everything else. (Interruptions)
My colleague, Mr. Banerjee has tabled an
Adjournment Motion only on the question
of the rise in prices; so has Mr. Vajpayee
I believe.: Therefore, if you are inclined
to accept any Adjournment Motion, either
of these two hasto be given precedence
over Mr. Bosu's motion.

In case you are not inclined to do that,
I would still rejuest you, even if we have
disposed of the call-attention notices which
are of very limited character, to give us
some time to have a full dress discussion
on this questionofriscin prices whichthrea-
tens the entire economy...(Interruptions.)

ot wew fgrdt Wkt : werw o,
¥y 9wl ¥ dam T T o g W
fror 1 W =ifgw

MR. SPEAKER: I examined this as
an adjournment motion. I am sorry I
could not agree to it in the form it was.
There was the other alternative. So
many call attention motions were pending.
So, [ thought it would be proper. But
I have no objection to any debate; you
can decide it in the Business Advisory
Committee.

st e W woATg (uT) T e e
wmfe § 7 W sEAE s A?

st wrery T W (wonge) o e
gy WEIRT Q¥ HWA R A
4

SHRI SHYAMNANDAN MISHRA:
It is a grave failure on the part of the
Government...(Interruptions)

MR. SPEAKER: I am sorry 1 cannot
allow it as an adjournment motion. It
is a continuing matter; it is not a sudden
development.

SHRI JYOTIRMOY BOSU: Since you
became hon. Speaker, you did not find one
single instance or issue which deserved to
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bz brought on the floor of the House in the
form of adjournment motion. This is a
matter of grave concern...

MR. SPEAKER: Order, order. You
are speaking without my permission;
1 am not allowing it.

SHRI P. K. DEO (Kalahandi) :
While bowing to your ruling, we request
you to kindly reconsider. This is a matier
of urgent public importance.

MR. SPEAKER: The Business Advi-
sory Committee is meeting shortly and it
can decide.

SHRI P.X. DEO: It is the result of the
policies pursued by this Government,
it has got the country into this mess. Rising
prices is a matter of grave concern to all
the people.

MR. SPEAKER: Shri S.M. Benerjee.

SHRI JYOTIRMOY BOSU: Sir. on
a point of order. Rle 58 dealing with the
admissibility of adjournment motions clearly
lays down certain things in black and white.
We should expect the Chair to honour the
fules. There are eight sub-sections. Will
you please tell us which one of them we
have offended, and why you are turning
down the adjournment motion. We are
not nominated Members here; we come
here as elected Members.

MR. SPEAKER: It should be recent;
it should be a matter of urgent public im-
portance. This is a continuing process.

SHRI SHYAMNANDAN MISHRA:
No, it is an unprecedented rise.

MR. SPEAKER: We have discussed
it in the last Lok Sabha; in the last session
also it was raised. It is 2 continuing mat-
ter; you can invite the attention of the Go-
vernment again.

SHRI JYOTIRMOY BOSU: You have
been touring abroad too much.

MR. SPEAKER: The tours will coo-
tinue.
29155/72-8
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SHRI JYOTIRMOY BOSU: It is the
fault of the Government that they did not
keep you acquainted with these develop-
ments in the country.

In onc month in the wholesale rato
there is a rise of 3.1. The retail rate will
be a multiple of 3.1. That means in food-
grains alone there is a rise of 30 per cent.

MR. SPEAKER: We have discussed
that in the House. You cannot bring il
as an adjournment motion.

SHRI JYOTIRMOY BOSU: Do not
preside over the House only on obituary
references.

MR. SPEAKER: Do not try to be rude
to the Chair. I am not going to allow it.
Please sit down.

SHRI JYOTIRMOY BOSU: You will
notallowa Membertospeak inthis House 7
The issue is the rise in prices. You are
trying to protect the Government.

MR. SPEAKER:
protecting.

No question of

SHTI JYOTIRMOY BOSU: You are.

ot FTATY TIE W WeTw WEMT,
I WY A S Wy gy wirere fear §
ar va ¥ ez § fr afdfeafy age i g
v ToeTe & T wTT A A e &
ot dwwiz s fear  afawg s oW
€1 Aerr A oo oy fer ww st 7
are frondt T&t & wAwy wiw A7 § o

MR. SPEAKER: I am sorry, 1 do
not allow it. It is too wide a question for

an adjournment motion. You can discuss
it in a regular debate.

it SrTWTY T Wi : ST ST A T
fr wt aft T

ot g wg wwf (Twir) = gt o awr
oy ¥ ow it Geontdc Ser efere A
foar 3o & srvepe e & o wrw wowTO BT W
o wigT § 1
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SHRI JYOTIRMOY BOSU: 1 draw
your kind attention to rule 58 and its pro-
visions. Please tell us if there is one con-
dition which we have not fulfilled by giving
notice of this adjournment motion.

MR. SPEAKER: I am not going to
explain the reasons in the House why 1
reject an adjournment motion. It has
never been the practice for the Speaker to
explainin the House why he rejects amotion.

MR. JYOTIRMOY BOSU: 1 am afraid
we cannot allow you to reject like this.
You are obliged to go by the rules.

MR. SPEAKER: I have told you that
you can have a discussion, not an adjourn-
ment motion.

ot gw Wt wAf : 99 g @ e
¥ o oW ower B2 R Ao ow
T R wew srfeafa g (=EUE)
WEH 9F W@ & WIT g % fwr &

T AT K 1 w9 gORTE W e |1
T w7

SHRI SHYAMNANDAN MISHRA:
Would you kindly indicate at what level
of prices would your sleep be disturbed?
The poor man's grains have been most
adversely affected and the prices of food
articles are rising.

MR. SPEAKER: You can have a
debate on that., You can bring a substan-
tive motion on it. How can any matter
which is continuing, of which the House
is aware ‘be the subjegt of an adjournment
motion?

SHRI JYOTIRMOY BOSU: When
you are treating us like this, you are for
from impartial. You arc out to protect
the Government.

MR. SPEAKER: Be careful about your
remarks.” I am not going to allow it

P&F. MADHU DANDAVATE (Raj-
apur) : I want toraisea simple procedural
point, What 1 have to point out to you
is that on a number of occasions when
such issues are raised through various
processes like calling attention or adjourn-
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ment motion it has been our unfortunate
experience that whenever we want an «..ment
of censure to be introduced, if on the same
subject there is a calling attention, shelter
is taken under it and the adjournment motion
is always disallowed. Our ldea is to censure
the Government on this issue. Will you
prevent us?

MR. SPEAKER: You can bring a cen-
sure motion,

SHRI K. MANOHARAN (Madras
North) :  Considering the importance
and gravity of this issue will you please fix
a date for a full-fledged discussion on this
subject?

MR. SPEAKER: I have alrcady said
that 1 have called a meeting of the Busi-
ness Advisory Committee this afternoon.

SHRI ATAL BIHARI VAJPAYEE:
You did not wait for the Business Advisory
Committee to have a discussion on the Simla
agreement. Now you are talking about the
Business  Advisory Commitiee. Here
and now the adjournment motion should be
admitted.

MR. SPEAKER: What have I to do
with the Simla agreement? (Interruptions)

SHRI ATAL BIHARI VAJPAYLCE:
You could have called a meeting yesterday.

MR. SPEAKER: This is the first day
and I have called a meeting this after-
noon.

SHRI JOYTIRMOY BOSU: Arc you
allowing an adjournment molion or net?
1 want a clear verdict.

MR. SPEAKER: I am sorry | cannot
allow an adjournment motion,

SHRI SHYAMNANDAN MISHRA:
We protest against this most callous atti-
tude that the Chair is taking to the gravest
problem that the country is facing. It
is no use putting up with the kind of pro-
cedure you are following in this House.
Shri  Jyotirmoy Bosu, Shri Atal Bihari
Vajpayee, Shri Shyvammandan Mishra and
some other hon. members then left the House.
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SHRI SAMAR GUHA (Contai):
There is starvation in a large part of the
country and you do not consider the spurt
in prices of food grains to be a matter of
urgent public importance and you deny us
a discussion on it. We all walk out,

Shri Samar Guha also then left the House.

MR. SPEAKER: After all, I have to
go by the rules.

SHRI S.M. BANERJEE (Kanpur):
On a point of order Sir, Hon, members
have argued about the adjournment motion,
Mr. Dandavate has made an allegation that
only a calling attention has been admitted
and not an adjournment motion. May
I submit that this is a fit case for an adjourn-
ment motion because we have read in the
papers that in the months of May and June,
there has been an increase of 3.1 in the
wholesale price index and prices of essential
commodities have gone up from May to
July 1972, It is a recent occurrence;
we arc not discussing the past or having
a post mortem. It relates to a definite mat-
ter of urgent public importance namely,
abnormal price in the price of ecssential
commodities and Government's failure to
check it. This is my adjournment motion
and perhaps of Mr. Vajpayee also, Then,
the rule says “‘not more than one such motion
shall be made altthesame sitting™. There
is only one motion now. Even after read-
ing the statement given to us I am con®
vinced that there is no seriousness on the
part of Government to check the prices,
If you have not read the statement [ would
request you that after hearing the state-
ment of the hon. minister, you may kindly
consider the admissibility of the adjourn-
ment motion. Till then, it may be kept in
abeyance. I would make this request on
behalf of those who are starving practically,
We are not starving because we are VIPs,
But people are really facing starvation be-
cause of the prices going up every day.
We are observing the 25th anniversary of
our independence, but what about starva-
tion deaths? So, kindly keep the motion
pending and kindly reconsider it afier hear-
ing the minister.
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MR. SPEAKER: I have alieady given
my ruling.

SHRI INDRAJIT GUPTA: The point
that he is urging is that the fact that you
have admitted a Calling Attention Notice
on this subject should not preclude us,
or you, from allowing the BAC to decid
on this. .

MR. SPEAKER: The BAC will not
be allowed to advise on the admission
of an adjournment motion.

SHRI INDRAJIT GUPTA: The Cal-
ling Attention cannot be a substitute for
a full-fledged. discussion,

MR. SPEAKER: It is very unfortunate
that when some people come with certain
ideas already set in their mind that they
have to do certain things they do not listen
to any reason. Adjournment motions
have set rules. In this very House itself
during the last 15 tor 20 years many rulings
have been given by me and my predecessors
on the admissibility of adjournment motions.
Similarly, there have been rulings given on
this subject in the other legislatures also.
An adjournment motion has to satisly
many conditions like it must be urgent,
definite, not continuing and so on. This
is a continuing one. We discussed it last
year, in the last Lok Sabha, in the present
Lok Sabha, last session and so on. It
can be discussed again. If the opposition
is not satisfied with the reply of the govern-
ment, it can bring a regular substantive
censure motion, a discussion of which
will not be denicd. But if they want to
force my hands to do certain thing on
which the rules arc very clear and say that
the rules must be interpreted in a parti-
cular way, it is a very bad thing both for
this House and for the Chair which has
to face such a situation. 1 am really very
sorry that such things do happen. After
all, T have to go by the rules, the interpreta
tion of rules and the rulings given by my
predecessors.,

SHRI INDRAJIT GUPTA: If you
study the statement which the Finance
Minister is going to make, you will find
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[Shri Indrajit Gupta)
that it is not a continuing matter. The
Finance Minister is admitting that there is
such a sharp and unprecedented rise in
prices. It is a matter of recent occurrence
during the last three or four months. It
is not a continuing matter.

12.23 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STEEP RISE IN PRICES OF ESSENTIAL
COMMODITIES

SHRI S.M. BANERJEE (Kanpur) :
Sir, 1 call the attention of the Minister of
Finance to the following matter of urgent
public importance and request that he
may make a siatement thereon:

“The reported steep rise in the cost of
living index and prices of essential
commodities including food articles
and the steps taken by the Govern-
ment in that regard."

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): Mr. Spea-
ker, Sir, the recent pressure on prices
has become a matter of concern and I
share the anxiety of the Hon. House re-
garding the rise in the prices of essential
consumer goods, particularly food articles,
and the consequent hardship caused especi-
ally to the lower and middle income groups.
The All-India Industrial Workers' Consu-
mer Price Index (base 1949.100) for May,
1972 (the latest available) has increased by
6.3 per cent to 238 from its level of 224
for May, 1971. The Consumer Price In-
dex has remained fairly stcady between
June, 1970 and May, 1971, but rose there-
after and reached 239 in November 1971
in the following three months there was
a downtrend and for February, 1972 the
index stood at 235. From March, 1972
there was again an upward uptrend and in
May, 1972 the Index had slightly crossed the
level of December, 1971. As the wholesale
prices, particularly, of food articles, since
May, 1972 have been increasing, the Consu-
mer Price Index for June and July (when
available) is likely to reflect a similar
trend.
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The Consumer Price Index is constructed
directly from the industrial indices of 50
centres in the country and retail price
indices are not compiled commodity-wise
on the national level. The retail prices,
however, closely follow wholesale prices,
and a review of the latter shows that the
current pressure has developed mainly
from the first week of May, 1972. Ths
price rise which ecarlier took place between
June and September, 1971, principally due
to seasonal factors, was corrected substanti-
ally in the following nine weeks; but then
there was renewed pressure because of fears
of a shortfall in sugar production. Dclay
in winter rains also had some impact on
market psychology.

The recent price rise owes ils origin
to seasonal pressures which come into play
from the beginning of May. Between
May 6 and July 15,1972, the wholesale
price index has risen by 4.8 per cent. The
food articles group is higher by 8.3 per cent
and within the food group, foodgrains,
edible oils, and sugar and allied products
show increases of 8.9, 11.3 and 10.2 per
cent  respectively.

As | have already mentioned, some pres-
sure on food articles is a usual phenomenon
during this part of the year. However,
this time the seasonal factors have becn
accentuated because of delay in the on set
of the monsoon and the current dry spell.
Moreover, contrary to earlier expectations.
the output of foodgrains in 1971-72 has
failed to rise in particular the production
of coarse grains appecars to have declined
significantly as a result of the damage caused
by floods and rought during 1971-72.
Thus, the pivotal role in raising the general
price level has been played by the agricul-
tural commodities which have been in
short supply, such as coarse grains, pulses,
and sugar and allied products whose prices
have risen rathér sharply over the year,
i.e., by 158 per cent for jowar, 39.4 per
cent for bajra, 25.3 per cent for pulses and
28.3 per cent for sugar and allied products.

At the same time, the recent price
pressure has left colton prices unaffected.
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These have declined by 2.5 per cent and cot-
top textiles have also shown a downward
trend.

Apart from the above-mentioned factors
which have been responsible for the recent
price-rise, there has been a substantial
increase in money supply in the preceding
years because of the refugees from Bangla
Desh and the confrontation with Pakistan,
The impact of such monetary expansion had
to be felt sooner or later. On the other
hand, the imports of foodgrains have been
declining from year to year and concessional
imports have ceased from January 1972.

As the Hon. House is aware, a fairly
restrictive monetary policy is being pur-
sued since January 1970, when the credit
controls on bank advances against food-
grains, oilseeds and edible oils had been
tightened up. Recently, further curbs
have been imposed on bank advances
against groundnuts in Gujarat. In order
to keep monetary demand within reasonable
limits, the Government has been affecting
economy in non-plan expenditure, and the
State Governments have been iold not to
resort to overdrafts from the Reserve Bank
of India and to clear the outstanding ones
according to a phased programme. In
addition, various other administrative mea-
sures have also been taken. In January, 1972
the food corporation of India had
been directed to undertake open market
sales of wheat to check the rise in its prices
which took place about that time the Cor-
poration has also been opening sales centres
in important places for sale of foodgrains
(including pulses). Similarly, the Govern-
ment made voluntary arrangements with
the sugar mills in January 1972 for distri-
bation of 60 per cent of the sugar production
to the consumers through fair price shops
at fixed prices this arrangement has been
put on a statutory basis from July 1, 1972,

As regards ensuring adequate supply
of cereals to the weaker sections of the
society, the Government has been operating

* a public distribution system which operates
through a net work of over 1,25,000 fair
price shops. The available information
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from the States shows that the issue of focd-
grains through the public distribution sys-
tem has increased in recent months. Stocks
of foodgrains with the Government at
present are over 9 million tonnes and in-
structions have been issued to the State
Governments to extend the coverage of the
public distribution system both in the urban
and rural areas.

The economy has been operating on a
fine balancing of deamand and supply in
several key sectors. The ultimate solution
lies in increasing production, both in the
agricultural and industrial sectors this is
being attempted thropgh planned develop-
ment. In regard to the former, the Govern-
ment has been initiating long-term measures
to increase productivity and yield through
the development of new strains and hybrid
seeds, It is hoped that these measures
will result in reducing fluctuations in out-
put and will lead to stabilisation of prices.

SHRI S.M. BANERJEE: I am really
sorry that, instead of giving a satisfactory
reply or telling us the meassures which
Government have taken or are likely to
take to stop further hoarding and black-
marketing by those antisocial elements
who are holding the country to ransom,
the Minister of Finance says:

*“The ultimate solution lies in increasing
production,both in the agricultural
and industrial sectors this is being
attempted through planned deve-
lopment.”

Unless planning succeeds, prices are never
going to come down,

It is a tragedy that, even after 25 years
of freedom—we are going to celebrate the
Silver Jubilee of our independence, the 25th
anniversary of our freedom—prices have
not come down. Pecople are slarving.
Lootings in foodgrains arc already taking
place in Bihar and some other places, and
I have no doubt in my mind that such
lootings in foodgrains are bound 1o take
place in spite of police bullets and lathi-
charges. It is a sad commentary on
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our planning that, the more we discuss
in this House, the more prices rise.

It is really surprising that no effective
steps have been taken by the Government
s0 far. We have been pleading in this
House to get this trade out of the clutches
of the anti-social elements—the hoarders
and the black-marketeers we have been
pleading that the wholesale trade in food-
grains be taken over by the State apparatus.
When we demanded State trading in food-
grains, immediately we gol a reply that
this was not feasible. Now what is the
result? What is happening today? . The
price of sugar in Delhi and other mectro-
palitan cities in the open market is Rs.
3.40 and Rs. 3.60 per kilo, and in some
of the places contiguous to metro-
politan cities, the pricc has gone wup
to Rs.d4. Prices of vegetables have gone
up. Prices of fish, wheal. egg-in fact, of
everything-have gone up. The whole tragedy
is that the Ministers who are in the helm
of affairs, who are in the Ministries which
are to control prices, never go themselves
to the market to purchase things. They
are the true representatives of the people—
people purchase articles for them and supply
them. 1f they go to the market, then they
would realise how prices have gone up.

When it was pointed out to the Govern-
ment that the price of sugar was going up,
instead of taking effective steps 1o reduce
the price of sugar in the open market,
they reduced the quota of sugar which was
being given to the common man through
ration shops. It is a shameful act that,
instead of reducing the price, they reduce
the quota; and that quantity was ‘taken
out from the ration shops and was given
to the looters, hoarders and black-marke-
teers for distribution to public at high
prices.

About the prices of other commodities
like dalda, mustard oil and other oils,
they have also gone up. In the statement
made by the Minister, itis admitted:

*1 share the anxiety of the hon. House
regarding the rise in the prices of
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essential consumer goods, particula-
rly food articles, and the consequent
hardship caused especially to the
lower and middle income groups.
The All-India Industrial Workers'
Consumer Price Index (base 1949-
100) for May 1972 (the latest avail-
able) has increased by 6.3 per cent
to 238 from its level of 224 for May
1971

You will thus realise, Sir, that Govern-
ment has shamelessly admitted their failure
in this House, but still they say that the
failure is not due to them but because of
the drought conditions, because of Bangla

esh refugees. The prices went up after

the rcfugees had gone from this country;
prices never increased when they were
here; the moment they left for Bangla
Desh, immediately the prices rose up.
As if they were holding and checking the
prices when they were here. Then we
welcome the refugees possibly to reduce
the prices in the country. The moment
they left this country, the prices went up.
It is said:

“As the wholesale prices, particularly
of food articles, since May 1972
have been increasing, the Consumer
Price Index for Junc and July
(when available)..."”

It is not available to the Government.
We know from other sources the increase
in the index. But they want some authentic
figure which comes in the month of Septem-
ber.

«__is likely to reflect a similar trend.

“The Consumer Price Index is construci-
ed directly from the indices of 50
centres...”

We know, Sir, how this is being done.

So, I would like to know from the
Government whether it is a fact that at the
request of all the Opposition Parties, especi-
ally we, who sincerely believe that it should
be taken over by the State machinery, that
the wholesale food distribution should be
taken over, right from the procurement to
distribution should be taken over by the
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Government. What has happened to that ?
What is the reply to that? 1 would like
to know and why this has not been done?

I would also like the Finance Minister
that he with the help of his friend, the Home
Minister, may kindly assure whether in
Delhi alone some people who were found
doing black-marketing, the worst black-
marketing in foodgrain articles starting from
wheat, rice, and sugar, etc., whether they
have been arrested and punished. Not
a single soul has been punished. They
go on merrily and even after a discussion,
thay know thzir interests are protected by
some people. We would like to know
what action has bzen taken against them.

Then, another thing is whether it is
a fact that a solemn promise was given in
this House that bezauss the price increase
affects very much the middle income group—
he said that the middle income people are
the worst affected —whether the Govern-
ment employees who were entitled to a
further increase in the dearness allowance
will be granted a further Interim relief.
They are cntitled to an increasc at 235
whereas the index now is 239, 1 would
like to know whether their genuine demand
for a further grant of interim relief on the
basis of the increase in the price index has
been denied by the Chairman of the Joint
Consultative Machinery, the Cabinct Secre-
tary. He said, 'l would consult my master’
and on the 29th of July, this month, we,
the members of the National Council of the
Joint Consultative Machinery, had to leave
the Committee by saying that no wuseful
purpose will be served because the genuine
demand of the Government employees is
being denied. The Central Government
employees are denied another interim relief,
whatever it 1s, due to them and the Govern-
ment in all its fairness and in honesty should
give the interim relief to them.

So, my question is: whether the Govern-
ment is prepared to take over the entire
foodgrains trade and take it from the hands
of the hoarders. Then, the second question
is: what further punishment will be given
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to those hoarders and whether any person
has been punished so far.

Thirdly, is the hon, Minister aware that
in spite of the fact that forward markel
has been banned, there is illegal forward
marketing going on with the result that
there is rise in the prices. All over India
it is going on.

I would like to have from the hon. Minis-
ter specific answers to  these questions and
the last but not the least, I would request
you —I am sure and it is evident from your
face that you have been convinced that this
statement is bad—to admit my motion.

MR. SPEAKER: How is it evident
from my face?

SHRI YESHWANTRAO CHAVAN :
The hon. Membzr did not touch any of
the points that I had made a reference to
in my statement. The only question that
he raised at the end of his long lecture was
about the wholesale trade. What is our
attitude to the wholesale trade? In princi-
ple we have said that we have to take over
the wholesale trade.

As fai as the price factor is concerned,
the major pressure is on the food articles
if you see the entire structure. Of course,
there are some other factors, but the major
thrust, really speaking, is in the case of food
items and that too, particularly, cereals
and pulses. If you see Jowar, Bajra and
pulses, their percentage is rather high. That
is how we forget many things and do not
see the realities. Though they were hav-
ing some other difficulties in the country
last year, continuously for the last three
years in some of the major States which
are coarse-grain growing States, they
are suffering from drought. We are facing
the effects of it now., Merely taking over
the wholesale trade, if there is no supply,
what is the wholesale trade going to do?

As a matter of fact, in the case of the
food articles, the Food Corporation of
India functions and takes note of the whole-
sale trade; if it i not whole-sale, what else
is it?7 We have taken step by step positions
to do this and it is not correct to find some
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scapegoat or to blame somebody. I
wanted to have some constructive suggestions
from the hon. Member. 1 have al-
ready stated as to what steps have been
taken by the Government, So far as the
distribution system is concerned, as I
have already said, there are more than
1,25,000 shops functioning. We are also
pressing  the State Governments to
take this distribution system still further to
the doors of the people. With reference
to likely cases of hoarding to which he re-
ferred to, there also we have taken steps.
The Reserve Bank of India is exercising its
control. Where we found some hardship,
particularly in the case of Gujarat in the
case of oilseeds, wo took further steps to
control those things. There are many
other areas which we have indizated where
action has been taken.

The point, as 1 said, is this. The entire
field of economy has to be viewed and cor-
rective steps and positive steps will have
o be taken in the field of production,
which we are doing.

SHRI S.M. BANERJEE: My question
has not been answered. 1 wanted to know
whether any persons have been punished
in Delhi itsell. There is black-market
going on; sugar has been sold at Rs. 4
per kilo. I think he knows about it; if
he does not know, let him now know.
What action has been taken by him?
Let him go in cogniro as Shri Rafi Ahmed
Kidwai used to go and find out how prices
have gone up. Unless you pay Rs. 4
per kilogram, you will not get any sugar,
For marriage and other things, people
have to pay through their nose 1o get sugar.
What is being done now in this regard,
although he has said some very good words
about the low-income group? Prices have
gone up like this and the Central Govern-
ment employces are entitled 1o further in-
crease of D.A. What is his answer? Is he
going to concede that?

SHRI YESHWANTRAO CHAVAN:
‘Whenever the particular point was reached,
as was the case last year, we did give that;
cven in the difficult conditions; we agreed
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to the increase. There is a certain basis
which is an agreed basis in respect of
dearness allowance, which certainly will
be operating when the point reaches
those figures.

SHRI S.M. BANERIJEE: It has reached
238 points.

Wt owiwow wwrw 0 1 220 % 238
O mow T f oam o (vewam)

_ We have discussed this point already
in the House many times and I do not
want to divert the attention of the House.

ot ow fagr@ woddt  (anfeae) -
A vy vife v # 0 am w & fr fae
AT W wew A wrer W oEwAr
av Wt A @ oA TR mem 4w wi
o7

waw wgw ;o= feet o# d TE
BrET |

Nt wew fagrdt woddt ;T owew
A, W ¥ wE ow Arownit ad 4
7 1A wuin g 6 fermey oo & wroem
| oAT wre e 1 & faw owe o ®
TME AT OARSNE AW A A g
& W TF Feer g femr &, Efew
7T F FEC AW R WA AW OE |
& g7 st @ g

1 share the anxiety of this honourable
House regarding increase in the prices of
essential commodities in the recent months
and the hardship caused to the people be-

longing particularly to the lower income
and fixed income groups.

O ¥ IET WL WY &4, ¥ IW
Wt fer & qgm W g Wi @WT W
fimm T F:

The recent pressure on prices has be-
come a matter of concern and 1 share
the anxiety of the honourable House re-
garding the rise in the prices of essential
consumer goods particularly food articles
and the consequent hardship caused especi-
ally to the lower and middle income groups.
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o TWEY WX W & W ag
AT 16 AT, 1071 %
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MR. SPEAKER: 1 stand corrected
that this is a continuing matter.

uI W 90 A A3 e fer dwer @
oY SO WemT EPU | R AW qRT AfQ
9z famm wwe #T ¥ @y wR AT
T % rfeft mmeer owwer &7 @
AT W AW W L v dmr fF o
g H dtETar man ¥, mig oW Ay

The ultimate solution lies imr increasing
production both in the agricultural and
industrial sector and this is being atiempted
through planned development.

%1 ama wEr vt ey e wwr At
TT OFEAT & | TOUPA &AET ML ... ...
st W wEg TR (TwAEmia) e
wer g oTmn |
st wew fagrtt oo - w ww A/
U % TH ARA A1 WY WiUw da s )
wow wEww ;. gieew & 39 & fA
dt wew fagrdt wwd o Afew o
T wa oW & fAm § o e e wEm
¥ oger W omwar & fr eife TR
w0i A T 1 GO w7 AET T 97 F9-
afg & & 7 7 quiz «wfs T
agATwifET @1, 1.5 TCiE A &1 T ORAA

wew AR, T e fremer 8
T & wae v w AR
knimqwmmm
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TE wT oY Aee ¥ fAU d—uaT e
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afi-faer & fam ot Gar @ framgam &1 g
giare gegi w1 frar @A & g @ @ g
§F g Hww @ & gg wAam a7 &, e
w Sl & q @ qre w A ¥ 9o
grary ¥ waver §

faor wot AERT 7 w9 TET W
FACATER TR A A 1 A omw §
fr mg TR w1 faow & AfEw faer
e w0 6w wEr w1 sfe ger 0
qair AET # WEvAsaT 1 IO I9Ae
T E ) A T g T & o A di—
Ug WAWE § 91 GOC-ATER W ST HeUT
s Ww, I H S oAy ¥ fadrd, T AW
fodr, S % foet agg ®7 e 7 gl-=39%
fae wxw govm owTreaw & & faw W
Tdied §qeAT WEm f fF oW Rw A &
T W &) X U ommT g ¥ ogg
Hir b gs WAl § 1 W ag dar A S4T
@ A AATd A W soTEr WO grm WiT
NI W0 FTAT AGA £ a1 ®L F 3@ qirAq
§ Wi % Wi FEerE & A & auw w9
a1 &g s fax € mig 3 oAwr €
WY IA! qATE AT T FEA § | AT
TS A0 8, WE-=aeqr A0 § A8 T
¢, mmaETfeeT &1 FEET 9T A9 8 arg &
JaEA o faar & owEw &= e

& faw Well S ¥ OF I ATAAT ATHAT E-
¥ ug @9 & {5 qew afz # #fwloz wrgdfan
w1, ag kAT A W &) oW oA
¥ fg #fwfee @A w1 o Jwg @, g9
I W I w0 §, gw A drEeaeT 7
fear & WYY gt g ¥ fev 0wl
Fretfm s an, 9w ¥ o 9 wied 9gw
wd ¥ ot afy odt weT & e avae ¥ amAr
R A O T e T
oA g |

& wrgm f frwr Wt wirem TRt
Wi, qFagd B e § 6 g A fawe
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driadi & wreor o wgrd @iy & 99w g
wa o Gty Foird widh gw W o
FIEMRT (G T 9T ST F TTeT AT AT
g #T frar amaar

#01 faa Wil a7 N AATRA 3§ fag
Aare # fr fAast wmadt 300 w72 7@ ¥
F R IR meamer T o g
WTAWET T X qfgar T WEN o Iw
Ffm gz AR Stwwh sarAr sdaE
U 7 gae frw Hd mAIATAs 3an
I A gw R ¥ weanie  ®wd |
® oww FEE

st Hodte wrwdla (SWTAMT) : weaw
REIRT FA-050A & vy § AT PAT awET
s @A .. (smwam).. A oo
™ & ogaa 9z ¥ faA &M oF @
e 93 § IF K @A Ak qw F mavare
& F g AR £ ) 4Z ¥ faaw gew
¢t foro ov oy gz5 & @ & zA AW
Fr ot @z afags wdt & froga @Y %9
u afefaa g affa saoiwa & gan
@A T oA § oA ¢ fEogm o1 oater
7@ faa qrar § g gwm W agw am
omTog ...

WEW WEm g SIEAT & A § o

st Wo¥le wAMEW : §A fAT sdgAr
Fom g fF oo & g7 9 QO @ge @ oo
™ ORI T T F R AT T AF-
fo femm s ®l g9 &1 W gAAT X
afs ga W AT T wREge T AR

Weqw WEAT ; wET Ry T 0

SHRI YESHWANTRAO CHAVAN:
I must thank the hon. Member for at least
agreeing on two fundamental points with
me, because he said that in the long range,
ultimately, the solution of the whole pro-
blem depends upon increase in production
in the agricultural and industrial fields.
I am glad he has agreed with me on this
fundamental point.

SHR1 ATAL BIIHARI VAJPAYEE:
Why is production not increasing?



221 Rise in Prices (CA)

SHRI YESHWANTRAO CHAVAN:
Another point. He said that by mere
slogan-shouting, things are not going to
be solved and we have to certainly make
some concerele efforts. There he agrees
with us,

SHRI ATAL BIHARI VAJPAYEE:
I agree with him that garibi harao slogan
will not do.

SHRI YESHWANTRAO CHAVYAN:
If it is merely a question of trying to show
that that they are the only persons concern-
ed about the rising prices, I think it is very
wrong on their part to do so, because we
are also equally concerned. Every mem-
ber on this side also is very much concerned

about it.

AN. HON. MEMBER: We are more
concerned.

SHRI YESHWANTRAO CHAVAN:
As for the point about deficit financing,
yes, certainly it is necessary. We have
to find out why we have to resort to it.
For cxample, last year we had provided
about Rs. 50 crores for natural calamities.
But State after State has come under the
pressure of floods or famine. It is not a
theoretical proposition. We cannot say,
“We are not going to have deficit financing.
Therefore, we won't give you help'.  Poor
people arc starving. They arc under the
pressure of floods, famine etc.

So, deficit financing also hasto be done
under certain circumstances.

SHRI ATAL BIHARI VAJPAYEE :
Not for unproductive purposes,

SHR1 YESHWANTRAO CHAVAN :
It is npot unproductive. When a
man is starving because of famine,
are you going to tell him that we are not
also helping him because we are not pro-
ducing anything ? What are you talking
about 7 Are you talking about the concern
of the people 7 Or are you merely talking
against the Government ? If that is your
only problem I have nothing to say about
it.
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About  deficit financing  natwally,
nobody does it for funs sake. There are
certainly some compulsions, some political
cf)mpulsions and certain economic compul-
sions,

SHRI ATAL BIHARI VAJPAYEE :
Political compulsions 7

SHRI YESHWANTRAO CHAVAN :
Certainly. When there were the refugees
from East Bengal, when there was con-
frontation with Pakistan, it was a political
compulsion. What else was it ? So, these
arc some of the things which we have to
take into account and face the problem,
We are tyring to face the probem.

The only constructive suggestion he
made was about the distribution system.
I entirely agree with him in this. Govern-
ment is taking steps and the Government
will continue to take steps because, ulti-
mately, whatever we do unless we try to
distribute them in a fair way the solution
is not going to be found out. At the same
time, against those people  who
are taking undue advantage by hoarding,
ctc., Government will certainly take very
strong action. I would like to warn the
anti-social elements that they will be pro-
ceeded against in this matter and firm
action will be taken aguinst them.

SHRI S. M. BANERIJEE : May | suggest
that this warning should be conveyed to

the people 7

DR. RANEN SEN (BARASAT) : Mr.
Speaker, Sir, I am really amazed to hear
the logic of Mr, Chavan, In his statement,
he said that only the wholesale prices have
increased and the retail prices are more or
less following the wholesale prices.

MR. SPEAKFER : We shall conclude the
formal business beforc we adjourn for lunch,
I hope the House will agree.

Dr. RANEN SEN : My question will
be, what is the machincry that has been
set up in this country to find out the retail
prices in the country. Our information
is—because some of us have to go to the
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market—that there is no relation between
the wholesale price and the retail price.
The retail prices are much higher.

Secondly, the Minister has tried to ridi-
cule Mr, S.M. Banerjee, and there, he is one
with Mr. Atal Bihari Vajpayee in saying
that in respect of the wholesale price of
foodgrains or other commodities, the
question does not arise at all. When the
sugar prices are going up according to
Government statistics in Bombay and
Calcutta alone where D-30 sugar was sold
a Rs, 290 or Rs. 288—this is the whole-
sale price—may I know whether it is not
a fact that in both these places, in one
year, it has jumped to Rs. 335, and Rs.
338 in July this year.

When there was the question of nationali-
sation of the sugar industry raised in this
House the Government rejected it. Now
to blame simply the small retailers and
let go those big monopolists, the sugar mer-
chants and the sugar millowners without
touching them, would be simply trying
to deceive the public,

The Minister referred to one point and
said that wholesale trading infoodgrains
or essential commodities is not possible.
But somebody hoards the stock. It is
well known to Mr. Chavan also that there
are scctions of cotton millowners who pro-
duce less in order to see that cloth prices go
up. It is known from Bombay. There are
a number of industrialists who produce
less in order to sec that the prices go up in

the market. An artificial scarcity is
created in this country; it is known to
every student of economics. Has a single

word aboul that artificial scarcity created

by the big business men said in this
statement? No.
Not a single word has been said. Then

there is the gquestion of hoarding inside
the country. Is there a word about hoard-
ing? Whatever is produced, is it made
available to the public at a fair price?
In West Bengal the price of mustard oil
has gone up to Rs. 6; there has been an
increase of 20 per cent within a year and
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this is the only cooking media
Bengalis.

13 hrs.

It has been admitted by the Govern-
ment statisticians that between 1962 and
1972, according to the figures of the
wholesale prices given by him, there has
been a 100 per -cent increase in prices.
That means the 1upee value today is fifty
paise, comparcd to what it was in 1962,
Has he mentioned that? This is simply
shielding the big business people and in-
dustrialists who produce less in order
to create artificial crisis inside the country,
It is not simply a question of drought.
I know that these factors are there. In-
spite of that, if the Government could
control the big business fellows and hoar-
ders and the wholesalers the situation would
not have been as bad as it is today.

for the

Mr. Chavan's statement does not contain
a word about thosc people who are today
trying to dominate and are in fact domina-
ting the cconomy of the country. There-
fore 1 say that certain industries which
are producing csscntial commodities like
sugar must be taken over by the Govern-
ment and proper distribution machinery
has to be established. Proper distribution
machinery c¢an be established only by
curbing monopoly and hoarding and by
sirengthening the state trading mechanism
in essential commodities, There is no
other way. Platitudinous statements
blaming industry and trade will not help
the country. CGovernment must take
serious  stops and without any
sense of fcar or favour must lay hands on
those who are responsible for  high prices
and gear up the machinery for trading in
essential commaddities. It is my request
to the Government.  Otherwise, the country
is facing a dangcrous future and no amount
of statements will help the country.

SHR1 YFSHWANTRAO CHAVAN :
He has not askcd any questions; he has
expressed his vicws, some of which I can
certainly say 1 share,

SHRI S.M. BANERIJEE He has
asked for nationalisation of sugar mills,
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MR. SPEAKER Shri
Bhushan.
DR. RANEN SEN The Finance

Minister has not answered my point.
Let him ridicule my statement but that will
show the real spirit,

ot wfer www (zferer i) @ el wEr
7 Wy auT  wemar @ fF AOT 6T ST e
w1 gt b Afex ferelt s # fE e
gt & Iw% yfes w97 1 FrAw w7 7@ gk
¢ WweTEW 9 TR @Si 9T Wi 3awr
WA qET 9T 9% —EE AfF ATt R AT
TN & Ara sgepafa &, wE e gy Ad@
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@ & T i zq faesT diaaq 1 g aey
€ | W% T O ey A O @ o I a1e-
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T AT B 1 ST A FT Al 9
TTOTT e §T AW AwCAT & | qAC O
TNt wTg A i FE A &3 gt}
o fr w0 6 St & a7 gwr o faw
T AT MO F g g ® ¥ T
¢ v ww @ feetemwa w1 W o aTe ¥
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Tz e AR E o e e E A
Troweh Y gwer € o ¥ aA E o gg
o7 it fafree &3 2o & & g fs &@
T WA R AT gEO ATAEs TAWAd & -
A ® WX} e afers e § o
¥R, w1 T ot fadr AT & der
wEET W A WEE 9 & fear ar
aem &1 wre AT W § 97 AR agrd
wry e §, I qRwTH | i HaT ¥ AT o
wed qrar ger ¥ fawd 90 ooz & s k
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ot wra fagrdt waddt . @ wF 90
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T grEr & w@ A AT mEm A Aw
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ad, IR fedwlr AR F B9 F ¥
sy ol gEk fAT AORIC W oMW 9O
TR | XAE g ATETC ¥ W WA N e
frew 1 & % Aem W i Pt
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SHRI YESHWANTRAO CHAVAN :
He has raised very constructive points,
and 1 have 1o reply to them. As far as
the number of fair price shops is concerned,
the Agriculture Ministry has alrcady taken
it up with the State Governments to sec
that it is increased, because it is only this
distribution system that is ultimately go-
ing to help us.

As far as the question of coarse cloth
production is concerned, I think there i s
some minimum condition on the textile
mills to produce those things, and
coars¢ cloth can also be distributed
through the fair price shops. This will
certainly have to be atiended to. He
also referred to the question of produc-
tion of certain other items. It is not a
pew thought. It is always before the
Government. He can meet the Planning
Minister and I am sure he will consider
it.
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PAPERS LAID ON THE TABLE
CeRTIFIED AccoUNTs OF POST GRADUATE
INSTITUTE OF MEDICAL EDUCATION AND
REseArcH, CHANDIGARH AND ALDIT
REPORT THEREON :

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FA-
MILY PLANNING (SHRI UMA
SHANKAR DIKSHIT)

Ibeg to lay on the table a
copy of the Certified Accounts of the Post-
of the Post-Graduate Institute of Medical
Education and Research, Chandigarh, or the
year 1970-71 together with the Audit Report
thereon, under sub-section (4) of section 18
of the Post-Graduate Insititute of Medical
Education ahd . Research, Chandigrh, Act
1966, [Placed. in Library. See No. LT-3170{72

Ordinaces under article 123(2) (a) of the
Constltution

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :

I beg to lay on the Table a copy each
of the following Ordinances (Hindi and
English  versions) under provisions of
article 123(2) (a) of the Constituttion :—

(i) The Delhi University (Amendment)
ordinance 1972, (No 5 of 1972)
promulgated by the President on the
22nd June, 1972,

(ii) The Indian Iron and Steel Company
(Taking over of Management)
Ordinance, 1972 (No. 6 of 1972)
promulgated by the President on
the 14th July, 1972,

(iif) The Incomec-tax (Amendment)
Ordinance, 1972 (No. 7 of 7 1972)
promulgated by th President on
the 15th July 1972. [Placed in Library

see No. LT-3171/72]

REPORTS UNDER BANKING COMPANIES
(ACQUISITION AMD TRANSFER OF UNDERTAKINGS)
ACT, 1970, REPORT OF DEPOSIT INSURANCE
CORPORATION, BOMBAY AND STATEMNET
OF CENTRAL GOVERNMENT MARKET BORROW-

INUS IN 1972-73

SRAVANA 9, 1894 (S4K4)

YESHWANTRAO CHAVAN) :

Paper Laid 228

THE MINISTER OF FINANCE (SHRI
I beg
to lay on the Table

(1) A copy each of the following docu-
ments (Hindi and English versions) under
sub-section (8) of section 10 of the Banking
Companies (Acquisition and Transfer of
Undertakings) Act, 1970 :

(i) Report on the working and acti-
vities of the Central Bank of India
for the year ended the 31st December,
1971 along with the Accounts and
the Auditor's Report thereon.

(ii) Report on the working and acti-
vities of the Bank of India for the
year ended the 3lst December, 1971
along with the Accounts and the
Auditor's Report there on.

(i) Report on the working and activilies
of the Punjab National Bank for the
year ended the 31st December 1971
along with the Accounts and the
Auditors’ Report thercon.

(iv) Report on the working and acii-
vities of the Bank of Baroda for tke
year ended the 31st December, 1971
along with the Accounts and the
Audotor's Report thereon.

(v) Report on the working and acivities
of the United Commercial Bank for
year ended the 31st December, 1971

" along with the Accounts and the
Auditor’s Report thercon.

. (vi) Report on the working and activi-
ties of the Canara Bank for the year
ended the 31st December, 1971 along
with Accounts and the Auditor's
Report thereon.

(vii) Report on the working and ;_;cli\i-
ties of the United Bank of India for
the year ended the 3ist December
1971 along with the Accounts and
- Auditor's Report thereon.

(viii) Report on the working and activi-
ties of the Dena Bank for the year
ended the 31st December, 1971
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.aloag with the Accounts and the
Report thereon.

(ix) Report on the working and activities
of the Syndicate Bank for the year
ended the 31st December, 1971 along
with the Accounts and the Auditor’s
Report thereon.

(x) Report on the working and acti-
vities of the Union Bank of India for
the year ended the 3lst December,
1971 along with the Accounts and the
Auditor’s Report thereon.

(xi) Report on the working and activi-
vities of the Allahabad Bank for
the year ended the 3ist December,
1971 along with the Accounts and the
Auditor’s Report thereon,

(xii) Report on the working and activities
of the Indian Bank for the year ended
the 3lst December 1971 along with
the  Accounts and the Auditor's
Report thereon.

(xiii) Report on the working and activities
of the Bank of Maharashtra for the
year ended the 31st December 1971
along with the Accounts and the
Auditor’s Report thereon.

(xiv) Report on the working and activities
of the Indian Overseas Bank for the
year  ended the 31st December,
1971 along with the Accounts and the
Auditor’s Report thercon. [Placed in
Library see No. LT-3172/72]

(2) A copy of the Report (Hindi) and
English versions) on the working of the
Deposit Insurance Corporaion, Bombay,
for the ycar ended the 31st December, 1972
along with the Auditor Accounts, under
sub-section (2) of section 32 of the Deposit
Insurance Corporation Act, 1961, [Placed
in Library see ) No, LT-3173/72]

(3) A statement (Hindi and English
versions) Indicating the result of Central
Government Market Borrowings during
1972-73. [  Placed in Library see No,
LT-3174/72)
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STATEMENT ON FLOOD SITUATION

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL) : On
behalf of Dr. K.L. RAO, I beg to lay on the
Table a statement on the flood situtaion in
the country. [Placed in Library see No.
LT-3175/72)

ANNUAL REPORT OF FOOD CORPORATION OF
INDIA 1970-71, AND REVISED AND - ANNUAL
REPORT OF STATE FARMS CORPORATION
OF INDIA LTD. 1970-71.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : On behalf of Shri Anna-
sahib P. Sinde, _ _' )

1 beg to lay on the Table

(1) A copy of the Annual Report (Hindi
and English versions) of the Food Corpo-
ration of India for the year 1970-71 along
with thc Audited Accounts, under sub-
sub-section (2) of section 35 of the Food
Corporations Act, 1964. [Placed in Library
see No. LT-3176/72]

(2) A copy each of the following papers
(Hindi and English versions) under sube
section (i) of section 619A of the Companics
Act, 1956 :—

(i) Review by the Government on the
working of the State Farms Corpo-
ration of India Limited, - New Delhi,
for the period from 1st July, 1970
1o 30th June, 1971

(ii) Annua! Report on the State Farms
Corporation of India Limited , New
Delhi, for the period from Ist
July, 1970 10 30 th June, 1971 along
with the Audiled Accounts and the
comments of the Compiroller and

Auditor General theron. [Placed in
Library see No. L T-3171/72]

ANNUAL REPORT OF PERMANENT INDUS
CoMMISSION

SHRI B.N. KUREEL : I beg to lay on
the Table a copy (Hindi and English ver-
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.sions ) of the Annual Report of the Per-
manent Indus Commission for the year
exded the 3ist March, 1972). ([Placed in
Library see No, TL-3178/72)

13.09 hrs

Supreme Court (Enlargement of
Criminal Appellate Jurisdiction) Amend-
ment Bill

SECRETARY : 1 beg to lay on the
Table of the House the Surpreme Court
Enlargement of Criminal Appellate Jurisdi-
ction) Amendment Bill, 1972 as passed by
Rajya Sabha on the 3rd June, 1972.

ASSENT TO BILLS

SECRETARY : I beg to lay on the Table
nine Bills passed by the Houses of Parlia-
ment during the last session and assented

to since a report was last made to the House
on the 31st May, 1972 :(—

(1) The Deparimental TInquiries (En-
forcement of Attendance of Witnesses
and Production of Documents) Bill,
1972,

(2) Th: Drugs and Cosmatics (Amend-
ment) Bill, 1972,

(3) The Architects Bil, 1972,

(4) The Maternity Benefit (Amendment.
Bill, 1972,

(5) The Cantonments (Extension of Rent

Control Laws) Amendement Bill,
1972,

(6) The Secunderabad and Aurangabad
Cantonments House Rent Control
Law (Repeal) Bill, 1972,

(7) Thx Prevention of Food Adultera-
tion (Extension to Kohima and
Mokokchung Districts) Bill, 1972,

(8) Th: Taxation Laws (Extension to
Jammu and Kashmir, Bill, 1972.

(9) The Hire-purchase Bill, 1972.

lalso lay on the Table copies duly
authenticated by the Secretary of Rajya
Sabha, of the following ten Bills passed
by the Houses of Parliament during the
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last session and assented 1o since a rerort
was last made to the House on the 3lst
May, 1972 : —
(1) The General Insurance (Emergency
Provisions) Amendment Bill, 1972.

(2) The National Service Bill, 1972,

(3) The Constitution (Twenty-ninth
Amendment) Bill. 1972.

(4) The Salaries and Allowances of
Member of Parliament (Amend-
ment) bill 1972,

(5) The Delhi Lands
Transfer) Bill 1972.

(6) The Criminal
Bill, 1972,

(7) The Industrial
ment) Bill, 1972,

(%) The Univers'ty Grants Commission
(Amendment) Bill 1972,

(9) The Aligarh Muslim University
(Amendment) Bill, 1972.

(10) The Delhi Co-operative Socictics
Bill, 1972.

(restrictions on

Law  (Amendment)

Disputes (Amend-

13.10 hrs
RESIGNATION OF MEMBER
(Shri S.M. Krishna)

MR. SPEAKER : I have to inform the
House that Shri S.M. Krishna, an elected
Member of Lok Sabha from Mandyu
Constituency of Mysore, has resigned his
seat in Lok Sabha with effect from the
23rd June, 1972,

GENERAL INSURANCE BUSINESS
(NATIONALISATION) BILL

EXTENSION OF TIME FOR PHRESENTATION OF
REPORT OF JOINT COMMITTEE

SHRI DARBARA SINGH (Hosiharpur):
Sir, 1 beg to move :

“That this House do extend upto the
21st August, 1972 the time appointed for
the presentation of the Report of the
joint Committee on the Bill to provide
for the acquision and transfer of shares
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of Indian insurance companies and
undertakings of other existing insurers in
order to serve better the needs of the
economy by securing the development of
general insurance business in the best
interests of the community and to ensure
that the operation of the economic system
does not result in the concentration of
wealth of the common detriment, for the
regulationand control of such business
and for matters connected therewith
or incidental thereto.”

SHRI DINEN BHATTACHARYYA
(Serampore) : This report was almost
over and at the last moment why is he asking
for extension ? May I know whether Mr.
J.R.D. Tata and some business sharks met
the Prime Minister just on theeve of the
finalisation of the report and do they want
to water down whatever recommendations
have been made by the Joint Committee
and this is why this extension is sought 7

SHRI INDRAIJIT GUPTA (Alipore) :
Sir, some reason must be given for seeking
this extension of time. Otherwise, our
party is also completely opposed to the
extension. What it actually means is that
this Bill not going to be completed in this
session at all, because time is sought upto
21st August and the House will be
adjourning within 10 days. It means this
Bill is being shelved again and postponed
to the winter session. We want to know
whether the time was not adequate for the
commiltee to complete its, work or what is
the reason? We are not going to take it
as a routine matter at all, because therc are
all sorts of reports and rumours flying

around. 1do not want to go into that now
because 1 will be accused of casting
aspersions. But there are people in the

country who are interested in getting this
Bill shelved. We want to know the reason.
We are prepared to give it like that.

W owem  fagrd wed ()
wom of, R w9 wnfa g fe owe
aHG T W g o & fo ek afe
w10 & @1 21 SRS O AGTA 6T WG WG AGH
t) e oot wiy v & waw faw o
g e e & e Tw @
29L5S/12—9
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aui @ w%, e fim s d afor @ e @ &
wWreT A @ | wenw o, ®OEC 50 fm
W v Ot B | W A w e W e
&1 ag faer 21 %1 Wi ¥ arg ww @ T Wt
&R0, W qre @, wx T e o ?
&t qit W ¢ fe g9 TeRE @) W @ W
wr e e apd ar ayd A

SHRI DARBARA SINGH : On the
7th of this month we held a meeting.
Some members suggested that it should be
postponed because this is the first Bill coming
up after the 25th Amendment of the Consti-
tution.

Therrefore, it will be in the fitness of things
at the Bill should be gone through by the
committee very thoroughly before adopting
he Bill, as amended by the Joint Committee
and finalising the Report. Otherwise,
there is no other reason for this postpone-
ment. We held several meetings and 13
associations were called for giving evidence.
People from all walks of life came and gave
evidence before us and we heard them on
cwery point. So, it is not correct to say
that this postponement is on account of
some other considerations.

SHRI S.M. BANERJEE (Kanpur) :
Sir, may 1 say

SHRI R.Y. SWAMINATHAN (M.-‘
durai) : Sir, a point of order. Shri
Banerjee is a member of the Joint Commi-
ttee. How can he be permitted to make &
submission at this stage ?

SHR1 S.M. BANERJEE : 1 only want
to refer to the suggestion made just now
that it should be taken up at the next
session.

SHR1 INDERAJNT GUPTA Shri
Darbara Singh says that some membeTs
made this suggestion and, therefore, the
whole Committee decided to postpone
it. 1 find it very unsatisfactory.

SHRI §.M. BANERJEE : 1 have given
a notc of dissent to th Report. Let no
impression go round the country that mem-
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bers of the Joint Committee wanted post-
ponment of consideration of the Bill at the
instance of Shri JRD Tata or others.
THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND CH-
EMICALS (SHRI H.R. GOKHALE) :
Government is very anxious to pass this
Bill quickly in this session. There is no
intention of postponing it to the next session.
As Shri Darbara Singh has rightly stated,
probably this is going to be the first legisla-
tive measure to be passed after the passing
of the 24th and 25th Constitution Amend-
ment Bill and I have no doubt that the in-
terests who are interested in seeing that this
enactment is set aside are bound to go to
courts. So, all the provisions need to be
examined thoroughly to make them fool-
proof and immune from legal attack.
That is why some more time is required.

SHRI INDRAJIT GUPTA : When it
is going to be presented only at the end ot
the month, I do not know how it is going
to be passed in this session.

MR SPEAKER : The question is :
“That this House do extend upto the
21st  August, 1972 the time appointed
for the presentation of the report of the
Joint Committee on the Bill to provide for
the acquisition and transfer of shares of
Indian Insurance companies and under-
takings of other existing insurers in order
to serve better the needs of the economy
by securing the development of gencral
insurance business in the best interest of
the community and to ensure that the
operation of the economic system does
not result in the concentration of wealth
to the¢ commeon detriment, for the regula-
tion and control-of such business and for
matters connected therewith or inciden-
tal thereto.”

The motion was adopted.

13.19 hsr
RE : QUESTION OF PRIVILEGE

MR. SPEAKER : Shri Ajit
Saba to make a short statement.

Kumar
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[SHR S.M. BANERJEE)

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : We may take it up after lunch.

MR SPEAKER : Generally we finish
all formal business before lunch.

SHRI S.M. BANERJEE (Kanpur)
Since the prices have gone up so high, there
should be no lunch.

SHRI AJIT KUMAR SAHA : Under
rule 223 of the Rules of Procedure—....

MR. SPEAKER : He may mention it
very briefly and lay a statement on the
Table.

SHRI JAGANNATHRAO JOSHI
(Shajapur) : Why not take it up after lunch ?

SHRI DINEN BHATTACHARYYA :
It is a question of privilege.

MR. SPEAKER : We discussed it this
morning. The hon. Member was travell-
ing in Asansol. Some people—Ido not
know whether rcal policemen or some pe-
ople impersonating them— misbehaved
with them. He has brought this matier
to my notice. Iam sending it to the Minis-
ter for a report. Then I will allow the hon.
Member to mention it in the House.

SHRI DINEN BHATTACHARRYYA :
He was coming to attend a parliamentary
committee meeting when this happened’
So, it is a question privilege.

MR SPEAKER : I will send it to the
Minister and get a report. Then I will
call him to make a statement.

2013.hrs

COKING COAL MINES (NATIONALI-
SATION) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : I
beg to move for leave to introduce a Bill to
provide for the acquisition and transfer of
the right, title and interest of the owners of
the coking coal mines specified in the First
Schedule, and the right, title and interest
of the owners of such coke even plants as

“*Published in Gazette of India Extraordinary

Part II, Section 2 Dated 31.7.72
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are in or about the said coking coal mines
with a view to re-organising and recons-
tructing such mines and plants for the pur-
pose of protecting conserving and promot-
ing scientific development of the resources
of coking coal needed to meet the growing
requirments of the iron and steel industry
and for matters connected therewith or
incidental thereto.

MR. SPEAKER :

“That leave be granted to introduce a
Bill to provide for the acquisition and
transfer of the right, title and interst
of the owners of the coking coal mines
specified in the First Schedule, and the
right, title and interest of the owners of
such coke oven plants as are in or about
the said coking coal mines with a view
to re-organising and reconstructing
such mines and plants for the purpose of
protecting, conserving and promoting
scientific devclopment of the resources
of coking coal needed to meet the grow-
ing requirements of the iron and steel
industry and lor maiters connected there-
with or incidental thercto.”

The question is :

The motion was adopted.
tSHRI SHAHNAWAZ KHAN : 1
introduce the Bill.
13.22 hrs

STATEMENT OF INCIDENT IN
WILLINGDON HOSPITAL ON 16TH
MAY, 1972 RELATING TO A MEM-
BER OF LOK SABHA

THE MINISTER OF WORKS AND
HOUSING ANDHEALTH ANDFAMILY
PLANNING (SHRI UMA SHANK-
ER DIKSHIT) :  The House will recall
that there was discussion on the 16th May,
1972 in regard to the unfortunate incident
that had occurred in the Willingdon Hospi-
tal that day, in which an Hon'ble Member
of the house was alleged to have been assaul-
ted by some ecmployees of the Hospital,
I had informed the House that the matter
was being remitted to the District Magis-
trate  Delhi, for conducting an inquiry
with a view to ascertaining all the facts and
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determining the precise responsibility for
the incident.

The District Magistrate had, accordingly,
commenced his inquiry. He issued a
public motice which was published in all
the leading newspapers of Delhi. requesting
that any person having personal knowledge
of the incident may contact him so that the
District Magistrate could record his state-
ment. Three members of the public res-
ponded to the District Magistrate's public
notice. The hospital authorities furnished
a list of 30 persons likely to have personal
knowledge of the incident. The District
Magistrate also undertook an inspection
of the premises where the incident had taken
place.

Meanwhile I received a letter fromt the
members of the Action Committee, Will-
ingdon MHospital Employees’ Association
starting that the members of the Action
Committee regretted this end and unfor-
tunate incident which took place on the
16th May. They alsostated that no useful
purpose would be served by the District
Magistrate  proceeding with his inquiry
and added that they would abide by my
decision in the matter. 1 also received
a copy of the latter the Honourable Member
of this House Shri C.P. Shailani wrote to
the Hon'ble Speaker. The Hon'ble
Member stated that he had deeply pondered
over all aspects of the matter and had been
feeling unhappy over the incident., He
expressed his satisfaction over the face that
certain employees of the Willingdon Hospi-
tal had cxpressed their sincere regrets for
what had happened. He had requested the
Hon'’ble Speaker that he may advise the
Government of India that no further action
may be taken in the matter and that the
inquiry by the District Magistrate may be
dropped. In view of these developments
I would request your permission, Sir, to
announce that in deference to the wishes of
the Hon'ble Member as well as of the
employees of the Willingdon Hospital it
has been decided that the District Magis-
trate, Delhi, need not proceed with his in-
quiry. I fully trust that he employees

tIntroduced with the recommendation of the President
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[Shri Uma Shanker Dikshit]
not only of the Willingdon Hospital but
of all other institutions will appreciate the
importance and value, in a democracy,
of courteous behaviour towards all citizens.
I am grateful to the Hon'ble Member for the
spirit of forbearance which he has shown in
this matter,

I would like to inform the House that
I had deputed the Additional Director
General of Health Services to study the
working of the casualty department and to
make suggestions for effecting improvements
The Additional Director General completed
his study and made detailed recommen-
dations which were, after consideration in
the Ministry and consultation with the
hospital authorities, accepted and instruc-
tions were accordingly issued on June 23,
1972. The Directorate Geneal of Health
Services has been ordered to organise sur-
prise visits to the emergency wards. I am
informed that during recent visits the officers
have noticed improvement. [ am confident
that this trend of improvement would be
maintained and the functioning of the cas-
ualty department would leave nothing to be
desired.

MR. SPEAKER : I think we should drop
it now,

STATEME NT BY SHRI K. HANUMAN-
THAIYA RE. HIS RESIGNATION
FROM THE COUNCIL OF MINISTERS

12.26 hrs.

SHRI K. HANUMANTHAIYA
Bangalore): I am put to the necessity of
making a statement as some false allegations
against me have been Published in connec-
tion with my resignation from the Council
of Ministers.

It was alleged that I put up *‘stiff resis-
tance” to my ouster from the Cabinet,
that I even refused to resign and delayed
Cabinet reshuffle,

I met the prime Minister on 16th July
1972. She Spoke in general terms about her
intention to make changes in the Cabinet
She did no t ask for my resignation and she
said that *we may meet again'. 1 came
away and awaited her instructions. I
waited the whole of the next day. I left
Delhi on the 18th to nearby Alwar to have
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a quiet time—free from correspondents
and controversies. But T had kept the
Prime Minister informed of the place 1
was staying and the phone number also so
that she could at any time she pleased call
me to do what she wanted.

1 returned to Delhi on the 20th of my
own accord. That evening she called me.
We had some talk dispassionate and digni-
fied. We understood one another at our
best. On her throwing a hint that I may
make room for her to re-shape her
Cabinet, I readily agreed. During the
course of the conversation I mentioned
that I was flying to Bangalore in the mor-
ning of the next day, 21st, to atiend a pre-
viously fixed function. She gracefully
suggested that I might send the resignation
letter from Bangalore after the function
was over. I did not want to take advantage
of her kindness, and sent my letter of resig-
nation soon after — hardly an hour later.
The resignation, however, was accepted
two days later, on the 22nd afternoon.

The rumours that I resisted and refused
to resign, are false. I have been a student
of Public Administration, It is an ele-
mentary principle which everyone knows
that a Prime Minister hasthe right and
authority to choose her colleagues. That
a few perso nsand papers of the left as well
as the right should give publicity to revenge-
ful falsehood, for the undisclosed reason
of my failing to oblige them when in office,
is an unbecoming feature of our public life.
1 have to put up with such accusations—
for, a time will come when they are bound
to revise their opinion of me and my per-
formance. Facts and figures of improve-
ments effected in Railway administration
during the time I held office will continue
to speak long after the echoes of false and
conspiring criticisms against me will have
died down.

1 might also disclose to the House that
at no time was there any issue of disagree-
ment between me and the Prime Minister.
I have been happy and satisfied that
she is evolving and implementing many
of the important policies and points I
have been advocating for a long time. It
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is not the office she gave me that made me
accept her leadership but her ideas and ways.
My resignation from the Cabinet will not
adversely affect my loyalty to her leader-
ship. Appointment or disappointment, at
best, is an individual affair and the mighty
task that the Congress Party has under-
taken under her leadership is of overriding
importance to me.

13.29 hrs.

STATEMENT RE. AGREEMENT ON
BILATERAL RELATIONS BETWEEN
INDIA AND PAKISTAN

MR. SPEAKER : The
External Affairs.

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 SWARAN SINGH) :'rose
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SHRI PK. DEO (Kalahandi)
On a point of order, Sir..............

SHRI ATAL BIHARI VAJPAYEE :
He is raising a point of order.

MR. SPEAKFR : What is the point of
order ?

SHRI P. K. DEO : Regarding my point
of order, I would like to submit that the
Swatantra Party welcomes the Simla agree-

SHRI S. M. BANERIJEE (Kanpur) :
What is the point of order ?

SHRI P. K. DEO : Now , the way it has
come to this House, we strongly object
to it. It is highly improper on the part of
the Government to come before us with a
FAIT ACCOMPLI : It has been ratified by
the President.Even in Pakistan where we say
that there is dictatership, they took the
National Assembly into confidence and
their Mational Assembly ratified it. Then
it came to their President. Here, I regret
to say, this is a futile exercise in this House.
1 beg to submit, there is absolutely no use
to have a discussion when this has already
been ratified.  (Interruptions)

MR. SPEAKER : He has the right to do
50; he may move a Motion.

SHRI P.K. DEO : There isno occasion;
the question docs not arise ; there is no
occasion for the statement by the Foreign
Minister. 1 waot a ruling from you, Mr.
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Speakcr. What benefit will accure by a
discussion of this type, Sir? (Interruptions).

MR. SPEAKER : There is no right of
order; there is no point of procedure
This is your view., That is all. What is
the ruling required ?

SHRI SAMAR GUHA (Contai)
I want to draw your attention to this aspect
of the matter. Though not a constitutional
obligation, we thought, you in your wisdom
you would have felt that this Simla Agree-
ment should be brought up here in the House
before ratification . We thought, you in
your wisdom, would have felt that such
historic document, such as the Simla Agree-
ment, having far-reaching consequences
and implications, affecting the whole future
generations, would have been brought up
here before ratification. They ratified the
agreement just two days or three days before
the sitting of this august House. It is
almost derogatory to the honour and the
dignity and the moral right of this House.
If they had been waiting for 15 days or 20
days, why could not they bave waited for
2 more days ? (Inrerruptions) 1f this Agree-
ment is discussed in this House before it is
ratified by the Government, that would
have been a more dignified course and that
would have been, I should say, in conso-
nance with the spirit of democracy. Now,
I regret to say, it is redundant, it is meaning-
less, for this House to consider this, when
the whole agreement has been ratified by
them. They just want to get the mere seal
of approval of the House, a sort of consola-
tion for this House. What they are doing
pow is violation of not only the moral
convention, but the democratic functioning
of the Parliament, the democratic functioning
of this House. And also, this has been
done, in a kind of dictatorial manner.
There are many who have approved it, of
course; there are some shades of differences;
but this sort of doing things which concern
the future generations, is not the right thing
to do. So many of our jawans sacrified
their lives and shed their blood for the sake
of the country. They should have brought
this up before the House before it was
ratified. I object to the Minister's statement.
(Interruptions)

St weTe T Wi : d sTaeT w S
& (wwam)

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
Mr. Speaker , Sir I have the honour
to lay on the table of the House
a copy of the Agreement between the Govern-
ment of India and the Government of
Pakistan signed at Simla by the Prime
Minister of India and the President of
Pakistan on the 2nd July, 1972,

Pakistan on the 2nd July 1972 [Placed
in Library, See No. LT-3179/72)

The Agreement is a first step towards
establishing durable peace on the sub-
continent. . . . (Interruptions)

MR. SPEAKER : Let those hon. Mem-
bers who are standing around the Table
go back to their seats. (Inrerruptions)

SHRI SWARAN SINGH : It provides
a framework which, if faithfully worked
out, can bring about an altogether new
relationship between India and Pakistan. .. ..

MR. SPEAKER : Let those Hon. Mem-
bers who are standing near the Table go
back to their seats. (/nrerruptions)

SHRI SWARAN SINGH : The experience
of the past 25 years shows that outside
agencies and third party involvement have
made the solution of problems between
India and Pakistan extremely difficult.

Recognising this, it was agreed by both
sides that they will settle their differences
by peaceful means through bilateral negotia-
tions or any other peaceful means mutually
agreed upon between the parties. This
trend of bilateralism which is showing
itself in other areas of the world is a healthy
trend and we welcome it. The idea of
providing for a *self executing machinery™
which would automatically bring in involve-
ment of third parties or outside agencies,
has thus been given up.

Another important features of the Agree-
ment is that both sides have agreed that the
basic issues and causes of conflict which
have bedevilled relations between the two
countries during the last 25 years shall bo
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resolved by peaceful means. Both sides have
further agreed that they will refrain from
the threat or use of force against the terri-
torial integrity and political independence of
each other. Both Governments have agreed
that pending the final settlement of any of
the problems between the two countries
neither side shall unilaterally alter the
situation. They have further undertaken
that both sides shall prevent the organisation,
assistance or encouragement of any acts
deterimental to the maintenance of peaceful
and harmonious relations.

A number of steps have been proposed
for the normalisation ' of relations under
Articles 3 of the Agreement. They include
communications, travel facilities, trade,
cooperation in economic and other agreed
fields and exchange in the fields of science and
culture,

14 brs.

Once these principles for the establish-
ment of durable peace were accepted by
Pakistan and Pakistan further agreed that
in Jammu and Kashmir, the line of control
resulting from the cease-fire of December 17,
1971, shall be respected by both sides with-
out prejudice to the recognised position
of either side, we agreed to the withdrawal
of Indian and Pakistani forces to their
side of the international border. Action
regarding withdrawals to the international
border and delineation of the line of control
in Jammu and Kashmir will have to be
taken simultaneously. A smoothi mplementa-
tion of this will generate the necessary con-
fidence for the growth of friendly and peace-
ful relations between the two countries.

I would like Hon'ble Members to look
at the Agreement in the proper perspective
of history. This Agreement comes after
a long period of conflict and confrontation
between the two countries and opens up the
possibility of establishing normal and co-
operative relations on the sub-continent.
The Agreement is based on the principle
of equality of sovereign nations and not
in the spirit of a victor dictating his terms
to the wvanquished. We have kept our
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promise which we had made before, during
and after the last war that we do not have
any designs on Pakistan's territory. We
hope that Pakistan appreciates this and will
reciprocate by adhering faithfully to the
letter and spirit of this Agreement. The
Agreement is only a first step, a beginning
in the process of establishing peace, friend-
ship and cooperation. The success of this
Agreement and of the processes it has
initiated will depend on its faithful imple-
mentation. As far as India is concerned,
we are prepared to treat the new Pakisian
as a friend. The things that unite the in-
terests of the people of India and Pakistan
are far more important and lasting than
the things that seem to devide us. It isin
this spirit and in an effort to serve the long
term common interest of the people of the
sub-continent and this region that we have
signed this Agreement and it is in this spirit
that we would like it to be judged.

14.30 brs.

Motion re. Statement on Agreement
on Bilateral Relations Between
India and Pakistan

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARN SINGH) :
I beg to move :

“That this House do consider the stale-
ment made by the Minister of Ex-
ternal Affairs in Lok Sabha on the
31st July, 1972, regarding the Agree-
ment on Bilateral Relations bet-
ween India and Pakistan signed
at Simla on the 2nd July, 1972".

MR. SPEAKER : Motion moved :

“That this House do consider the state-
ment made by the Minister of
External Affairs in Lok Sabha
on the 31st July, 1972, regarding
the Agreement on Bilateral Rela-
tions between India and Pakistan
signed at Simla on the 2nd July,
1972",

14.04 hrs.

The Lok Sabha adjourned for lunch
till Fifteen of the Clock.
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The Lok Sabha reassemblled after lunch
art three minutes past fifteen of the Clock.

[MR. DEPUTY-SPEAKER IN THE CHAIR]

MOTION RE. STATEMENT ON
AGREEMENT ON BILATERAL RELA-
TIONS BETWEEN INDIA AND PAKIS-
TAN—Contd.

MR. DEPUTY SPEAKER : There are
some substitute motions to be moved to
the motion to consider the statement of the
Minister of External Affairs moved and
placed before the House in the moring.

SHRI SEZHIYAN (Kumbakonam) :
On a point of order regarding
a procedural question concerning moving
of substitute motions. You will remember
that whenever a substitute motion or amend-
ment is to be made to the main motion,
two days’ notice should be given. Also
recently we had this paragraph in the Bul-
letin which specifically says :

“The Rules Committes at their sitting
held on the 9th March, 1970 consi-
dered the question of the inade-
quacy of the period of notice for
tabling (i) amendments to Bills,
Resolutions and Motions and (ii)
cut motions. The Committee
decided that members might be
required to table such notices at
least two days before the date they
are taken up in the House'.

“‘Members are requested to table their
notices on the above matters
accordingly.

“Kind co-operation of the members
in the matter is solicited™.

In this case, a statement was made by the
Minister of External Affairs in the moming,
Immediately thereafter, he moved a motion
to consider the statement. Without
getting enough time to go through the state-
ment, how can a Member table a substitute
motion ? The discussion is on the state-
ment and not on the Simla Agreement,
Everybody has perhaps read about the
Agreement. One can give alternative sug-
gostions to that. But that ’s beside the point.
He has asked us to consider the statement
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made by him which was made hardly a mi-
nute before the motion was moved. If
I want to move a substitute motion, under
the rule itself two days’ notice is required.
This has been stated in the Bulletin I quoted
from and the co-operation of members
has been solicited there. I would seek the
co-operation of Government to give us
time to consider the statement before mo-
ving substitute motions. Without this,
it will not be possible for us 10 move subs-
titute motions.

The purpose for which two days' notice
has to be given stands defeated in the present
motion.

MR. DEPUTY-SPEAKER
is it that you want 7

SHRI SEZHIYAN Deferment.

MR. DEPUTY-SPEAKER : It cannot
be made. How can it be done?

SHRI SEZHIYAN : What is the pro-
cedure then 7

MR. DEPUTY-SPEAKER : It is over.
The House this morning had agreed and
the Minister of External Affairs had
moved the motion. The question does not
arise now.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Tt was never put to the House.

MR. DEPUTY-SPEAKER It has
been moved.

SHRI P. K. DEO (Kalahandi) : You
can see the record, it wis never moved.

MR. DEPUTY-SPEAKER : The Chair
had declared that the motion had been moved
and it is over.

SHRI SEZHIYAN : I am not objecting
to the motion being moved and the dis-
cussion on it. My point is, have you
given us the time to move the substitute
motions because you yourselves have said
that two days' notice should be given. It
has not been given.

MR. DEPUTY-SPEAKER : If you
want to move a substitute motion and if
your plea is that you did not have sufficient
time to move the substitute motion, T am
prepared to accept your motion cven now.
There is no point in going back on what

What
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[Mr., Deputy Speaker]
the House has decided.
been moved.

SHRI S. M. BANERIJEE (Kanpur) :
What is the total time allotted ?

MR. DEPUTY-SPEAKER : 1 think
the Business Advisory Committee is mecting
at 4 O'clock to decide the time. In the
meanwhile, we can go on.

SHRI ATAL BIHARI VAJPAYEE :
1 move :

The motion has

That for the original motion, the following
be substituted, namely :—

“This House, having considcred the
statement made by the Minister
of External Affairs in Lok Sabha
on the 3lst July, 1972, regarding
the Agreement on Bilateral Rela-
tions between India and Pakistan
signed at Simla on the 2nd July,
1972,

Noting that :

(a) the Agreement fails to assure
‘durable peace’ which the Prime
Minister had solemnly pro-
mised to obtain through a
‘Package deal' with Pakistan;

(b) ‘bilateral negotiations’ and
‘causes of conflict which have
bedevilled the relations bet-
ween the two countries for the
last 25 years shall be resolved
by peaceful means’ mentioned
in the Agreement have lost
all meaning after President
Bhutto's declaration in the
Mational Assembly of Pakistan
that he was fres to raise the
Kashmir issue in the U.N.O.,
and that Pakistan would ‘shed
its blood’, ‘whatever  the
consequences’ to support any
‘Liberation War' launched by
Kashmiris to free themselves
from the ‘Indian Yoke' ;

(c) about 5000 sq. miles of terri-
tory now under control of
Indian Army is being restored
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back to Pakistan without re-
quiring the Pakistani Army
to vacate the 30,000 sg. miles
of territory in Kashmir which
is legally and constitutionally
part of India ;

Disapproves of the said Agreement on
Bilateral Relations between India and
Pakistan.” (1)

MR. DEPUTY-SPEAKER Then,
substitute motion No. 2 is the same as
No. 1. It need not be moved. No. 3
Mr. Sharma. Are you moving it ?

DR. H. P. SHARMA (Alwar) : 1 am
not moving,

SHRI CHINTAMANI
(Bhubaneswar) : 1 mowve :

PANIGRAHI

That for the original motion, the fol-
lowing be substituted, namely :—

“This House, having considered the
statcmment made by the Minister
of External Affairs in Lok Sabha
on the 31st July, 1972, regarding
the Agreement on Bilateral Re-
lations between India and Pakistan
signed at Simla on the 2nd July,
1972, places on record its deep
appreciation of the initiative which
the Prime Minister and the
Government of India have taken
by concluding the Simla Agree-
ment  for preparing the ground
for durable peace in the sub-
continent." (4)

MR. DEPUTY-SPCAKER No. 5

SHRI CHINTAMANI PANIGRAHI :
No.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I move :

That for the original motion, the fol-
lowing be substituted, namely

“This House, having considered the
statement made by the Minister
of External Affairs in Lok Sabha
on the 3lst July, 1972, regarding
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the Agreement on Bilateral Re-
lations between India and Pakistan
signed at Simla on the 2Znd July,
1972, congratulates the people of
India and Pakistan for the success-
ful termination of the Simla con-
ference and hopes that the agree-
ment reached between the two
neighbouring countries will usher
in a new era of peace and friend-
ship in this sub-continent.

At the same time this House regrets to
express that the Prime Minister
(1) had chosen not to consult the
opposition leaders before going to
the summit as her predecessor late
Shri Lal Bahadur Shastri did before
going to Tashkent and (2) has chosen
to bring the agreement before Par-
liament after getting it ratified by
the President though the Parliament
session was near at hand." (6)

SHRI SAMAR GUHA : I move :

‘That lor the original motion, the following
be substituted, namely :—

“This House, having considered the
statement made by the Minister of
External Affairs in Lok Sabha
on the 31st July, 1972, regarding
the Agreement on Bilateral Re-
lations between India and Pakistan
signed at Simla on the 2nd July,
1972, is of the opinion that,—

in view of the already raised controversy
regarding interpretation of the work-
able meaning of Bilateral Negotia-
tion, which has been highlighted
as the corner-stone of the Simla
Agreement, and insistance of the
President of Pakistan in continued
role of UN on Kashmir complaint
as lodged by Pakistan,

the operative clauses of the Agreement
regarding (2) withdrawal of the
Indian Army from the territories
under its occupation and (b) nor-
malisation of the relations between
India and Pakistan be withheld

till Pakistan agrees in the next
Indo-Pak summit meet to :—

(i) accord recognition to the Sovercign
Republic of Bangladesh,

(ii) enter into a ‘25 years peace and
Friendship Treaty' with India
and Bangladesh on the basis of
mutual respect for one another's
sovereignty and national integrity
and with an object to evolve an
independent, self-relant and inter-
dependent policy for security of the
Indian sub-continent as a whole, and

(iii) withdraw its complaint from UN
on Kashmir, thus, ensuring a
realistic sanction for achieving aim
of ‘durable peace’ as adumbrated
in the preamble of the Agreement
signed at Simla on 2nd July, 1972,
M

MR. DEPUTY-SPEAKER : Mr. Indra-

jit Gupta—Substitute motion No. 8.

SHRI S5. M. BANERIJEE : Already
moved.

MR. DEPUTY-SPEAKER How?

SHRI 5. M. BANERJEE : He did not
know that the House would be meeting
at 3 p.m.

MR. DEPUTY-SPEAKER
moved.

SHRI JYOTIRMOY BOSU : Sir, you
have not met Mr. Sezhiyan's point. I am
anxiously waiting to hear from you.

MR. DEPUTY-SPEAKER If his
contention is that he has not had sufficient
time to move the substitute motion, I say
1 am prepared to accept his substitute
motion even now.

SHRI JYOTIRMOY BOSU : It is a
question of 48 hours. Where is the time?

MR. DEPUTY-SPEAKER : 1 think
by agreeing to the motion to be moved
in the morning, thc House had donc
away with that. That is a mere technicality.

SHRI JYOTIRMOY BOSU : How?

MR. DEPUTY-SPEAKER : The House
is the master of its own procedure.

: Tt is not
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SHRI JYOTIRMOY BOSU : This is a
violation of the rules and procedures laid
down by the Chair itself, and this is setting
a very dangerous precedent before us. That
is all 1 want to go on record.

MR. DEPUTY-SPEAKER : It was
not the Chair’s decision; it was the decision
of the House this morning.

SHRI JYOTIRMOY BOSU : I say again
that we are not adopting the correct pro-
<cedure,

M wew g wdadt cowO- s
wirew, fadw W WERE A AUW awes
R frraT wowYaAT ¥ A6T €7 § 6T ag A
sz ®) § fs forwer e ofe fmrdr @
wmifaa fFm mar, @ wr Wi afeeE &
ar F wday 7 graa| et fafor s g
&1 % w6 AR @17 @5 & A e
Suger Wy W 5 wRAEt 81 Y A
g § | wee § (i e (ot 7at W w9
. v a4y & s e fen sty 9 99
Fawrd & weady afeem 7 @ afem g
s far & s® 9% €Wy & sww g
o1 A4 §1 | JITeAE "ErET, W 9w fadw
AT avaeg A R fAd @ gU 9w AWT qH
oA | oy gvg Ifeqa g Ay awr EEE
w11 Jg 6RY AR 4 FeqmT ® o wm oa@r
w1 3 frrra W oifFmT A & ame
Y uT H gW ONE gU & | I9 §9Q A
o o7 | W &5 faarf e 7 9w @
gt fewii & @w 11w gl fewi E dm
# | I a7 qfesarT areaw |1 ma §6@
# g @y &w agw o1 @w Iw fawe
Brewe ot Fgron § 1 g R gw A
® 1w wifs ¥ v ¥ ow @ € fedrdr
seR AT g A ? W ga] qeAm W@
£ i we w1 oY owar * feed A 7

B wfTT §Oe STt W 8T 9 )

ft wew  fgrd W@t . ITnaw
wEmY, T WE ¥ WY w1 ¥ wiew &
fdm 1 ofm @ #
w1 &5 g afgo
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B375

“We had been trying to have a step-by-
step approach all these years but this obvio-
usly has not worked,”

“Indo-Pakistan problems could not be
looked upon piecemeal.”

Piece no1 peace.
wom wat A wv e
af g £ & ffE o AgwT
farre & e T €Y A §, T awwEr
FHC A E | mg IT D AEl & AT HAY A
woT awa @ fmom oo i
ot woarw wyr (afemmEn)

frq = wfgw o

. gARA ¥
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A q@m aeerc oy & W W wf
A 9@ 3 gETT AAt w e #
qrea #¢ frar | g #1f fawar gastar W
g wva § fv oz &% a7 &7« oW
sRafeem & d9 § @t @@ @
o et oA ¥ T B

“The agreement is the first step towards
establishing durable peace in the sub-conti-

nent."
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Kashmir is a situation created by Pakis-
tani aggression.
w fier & weie frae w1 feen Wt
T !

Final settlement of Jammu & Kashmir.
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Pakistan has no locus standi in Kashmir.

qifFe ®HIT WY WTHT wT & WA
am | & fex 97 Wi W1 IZT wTT ww
£ | 9% 1954 ¥ FwTET wifas & wroia
sfaftfistesr & Jar ® faar gar WO
¢ SEeT OF "W ¥ IgA wT wr E:
Therefore, our country was faced with the
position that part of our territory was
invaded and the invasion had to be resisted,
and, more important it had to be rolled

W gg % A4 & e fawenr & wroig
sfeifede gro ofver st @ar e
foar m ar fmd ag A femr mm et
fe q@ from Tam & agr BT R T K
T % XA v fm owm ? o\
o &= A § s forer % wrw 7 o
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o w7 o § fie arfvearr & st for
¢ fir ag w1 qaren w1 wif & go wom 1 aqr
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ar g ¥ g fadvir Wl o wew §, fE
g “rwer AT oA R § ) a(wEr
b wrrd, @R R e e e
Ha W A are e A fean ) W Tg W
aeAi e fE A i & ot ¥ @
wyAT & fame § e foar | Ags ot
7 fe 4t aX dwe w4, e aferm 3
AT | wreEr 9 ¥ wgr fe AY ae v g
aifge, I it arfeeaE & T ST s
wferar it & o woe wrqer F w7 91 i gz
wtaT g ifge arfeeT ¥ 8 W R v
femr | afET fe o g wed & e 9 & oy
AfrmegmifFImaafiaen §iva &
frmer awwld )t qfcarar 98 7 =TT 9
ft faarz W& @ T § 1 W oag Gy wT
gor &? w9 ww W ST aifEerE & e aw-
oY §T T 37 ¥ oifeem & ag e T
e a1 fr A gfaare AgY sz, wi=r & frer-
&z ¥ gueaml ® g won? & wgi 9T ¥
IZT AT W § fomen el & anfewe
4 § w51 T &9 3 qAE, 1972 W gAT

“In accordance with the Charter of the
United MNations they will refrain from the
threat of the use of force against the terri-
toria] integrity or political independence
of the other.”

arE AR # oY 10 el 1965 €
gwT I@ ¥ ot wgr T av o
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[ wew fegrdt ]

“They affirm their obligations under the
Charter not to have recourse to force and to
settle their disputes through peaceful

1965 ¥ Y aifeea ¥ ¥w & # wrw
o1 f& ag &= F1 ¥G0T A FT a7 6 aw o
G AT ? OTAN 989 23 WRIET, 1959
w1 oY e Wi arfee & d § o aaerr
g, & 3m A oY oF dfl agi Ige won
e §

“Both governments affirm their determi-
nation to solve border disputes by negoti-
ation and agree that all disputes, if not
settled by negotiations, be referred to an
impartial tribunal.”

TR WOE Y areeta & aw s A
woreq §) §Y € | (v AT few o @ 8
fos drwt weew Wy M faar e | & g
oY st e A 1959 % gy e e A
et & g AT WfEgy | oF §e 9Ee 12
feramaz, 1958 %1 fge- AWt o o1, TEE
wET T W91

“The Prime Ministers further agree that
that pending the settlement of wunresol-

ved disputes, there should be no distur-
bance of the status quo by force.”
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[ wzw fegrdt avwedt]
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& qragfe 42 gnit, w gar s & nw faei
VAT # T G ATTA F v A ) qAafer
T A FW | e § e oy
@ramez 7 fraaw ¢ wifs a2 1966 T8
% 19728 gw fawt b, qrfeearT grer AT o
WY % A% & fF ag 79 & ol wmar 3w
w1 MEE T 1962 ¥ A ¥ 9l
T A 7 A arEty gfafafy see & g
=t o 3 & ae w< & feg o A1 A e
T %211 “Mr, Gundevia, don’t forget
that you are a deafeated country.”
WA s W owww A W o
@ fgwma & w2 Sermr wifew, av gt sl
¥ 7 ¥ wfemmw awe }, wim ot amen §,
o ark § grad, dnemEIw wEmd &
YT, A TATAT WA FTAH AT AL | 77
1966 T {, oW ®;R ®maw % I A
ge fed amdd, qoa @it fged
wemr fear wm @g WA Agr (war
o TH AT e § % o, g adfae
ferr gy it | Wi g1 @ P arfeer & dwAe
ST # ey angw & v faar o ag sa W
X T ot T g ot | qrfRITET Ot g g,
aRRE & woi agw frer o, Y aow faw
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Indo-Pak Agmmﬁ: (M) 268

T, W T T ot W T T G AT |
TrfeT #1 Wt v wfgy? afwr afeeam
wafafafe 3 wrae tregafa ¥ firsre ¥ g frar
*r wiforw 7 s W T aw wwe g, e aw
] aram wrFm, W we WA ) W sfRT
W W om, e & W W d
awe oy sfa Y, sum wer wgrEEn At
WET %1 oA W, farey & #w & forg v ATt
7% ¥W 43 ¥ uw Uy, wif & o6 3w R 0w @
wt forsitard war walr £t 1) (wwEm) -
T oF W wErtr famrs & @
qwr oow A ¥ wmaw R oW A R
RIS el @< §, qwaw wfed | (wowam)
Foreqet o1, ¥ war farar 3 A qwAv @A) -
et oft, & gg e wreer g famdy ¥ dwaw-
WY fear T g der o gen 7

F favrwrr ot a1, qav s & faste g€ A8
w1 T & wEE AT fadndt o=l & favi w6
AT AT § | T Fel &1 fadrdr = F A
F AT HEA HT A T AR A7) WA AT A7
I WTEA AMEE A & 9gW gH a4 ami
¥ fad @ Wz Aotz & qAmi &
facfaffrr e & ST o g7 9@ @
aTe HeAt ®1 fawA A% w7 aww AE Wr)
A ke H At fem ur dre fer am
T ¥A & ot 7F @a< {1 afad g nar ) ava
wwre 1 sfafafu dew g3 wdar gom 2z
mg gwt f& WA e & sfafafu @za 3
0% IR WA fear aEAEA & A1 A1 dfe
T o ®YA 7 " %7 &1 If the Presi-
dent of Pakistan wants to meet the
Prime Minister. She is available.
qg WM Wy uE wifadr  fas
® W dr) FEEw g wrodr
qffea s oC EFT & fom §a
7Ef ar | e T s gw & g
wer W ¥ qeA wigwn § % wgEr § &
15 fraz ®t 37 ®F qamwE & w@rgw? WA
FOETT FT AT #7 g0 7 WA ATITT w@A
fog wgd & wg@t A gn @ oww
g Ty f@a @« g @ ? F@ q@
g 0% aTF a7, Hrwar gfw wdr e gedr
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mw.gﬁmthrﬁﬁrﬁmxil Wzt

X aoy? agy few, gEd faw ar At e
w61 Aw oY AE & e g2y o fY o, W
& g %1 weny g2 oy WZE1 ATEw %1 few
TR H IR wfed for der ¢ & qeer W
E % o firm w1 < 97 ?

wwfir W e e afone e
(R ) e oww @ g

it wrw fagrdt wrwddt: s fe ot
WA WL T agee A | 7% fer w1 qvove
& e fenit oadr &

Irer oY, wfardy fow o e gen & S
9T TEET ®T WAL 9 FWT ¥ LW @A
IR g AifzT | mEew Ww o £
AR FX g 7 AT 2Tz W dy 7
w1 A ¢ fe famar ¥ Sifmaz v o oow
sfafafu stz a1? . (wmwew) . . @ difegs
SHRTAT TR R, =% 19 @ @y 4 wag e
L f5 e S =a® a1 T &owm
& forren amt & S forwen § Ao g 7
TH AT 97 ¥ R AN § fF o ot foee
W oft dorra wTT PR G AT ST R A E
WA A9 qifeeE 4 aweasi & 4 #,
faimFT 1971 # 737€ W W & qfoonai
FARAAEAAgE Gt ! Ty qgawy fr ww
* argufa oY qeeEl g o1 @ § At aw-
FT H 3 A woT § fEo T sy
AT AE ¢ f5 fawm 330 & fam amas
a1, WTETN SR 9T, ACRT S b9
= fom w7 mor o Aaw wow 0 stEwowt
W ATy AU A Ay @1 & quer Swen
g fraem Sxmamsmag! & g e
g § fs v ag @ & e fosrem & sfardy
fe e €1 g areT & srcani gt ?

IqTETe ot weqw of, gEi Ay K, Ferw &
STET AT ST g e ket afif e
Y A A A o WO AT wiwwt e arferd
fer wn & weowr Wi witfoer & wwory gerdy
¥ FTTOT NI TORTC AT Jw & fory Agre nfy
o, gwiy ¥ fare &are gy Y | e wiw
fe wrawaw § fis fadw sarem o foreeft ot
W dvfan o & & 79 w9 wox ek

¥ Afod o e e fefad, feeen
¥ NI e T ST g
& fiford fs ag afafa & ard s % Wi oo
7 STt marfegi & A% 1 .. (vawam).

FATETH A, W4T @ AW T R femran
avar & 5 ww W wafoe O Wy 8
fs wror s arfesrT & s o 7 e
ag 79 7Y & e o o & avfer & woer @
&I STATH TR AT WTEAT & ? T 7 A A
& w7 =i ardd aw wr W 47 ox
ww wt fadeft Aifer v erowrfore s i 1 7w
IUAT 97 §, ATt & wATY ¥ wwT W
g9 T &1 WEET AT A o, A gk
R 9, ATOF K1 IEA wRforr o i arde
*t | a Fuw farezrare &7 s A & o aqE
wuE ¥ fow amare §) ag sy a ferer
HAWAT |

FTems o, # ouF awE £ ITEATCRY
"IT & ATAT ATEAT E 1 FUTewE Y, AT HW-
i gk & 7v o33 § ogw AR § oxw
wifs & 7w gt K, gw dew # oA §
W fw qT grE ¥ ogw oo Afa ¥ ok ¥
W wEAT Fogre F, kW oAwwA 7 1971 %
ar foren & war efamm foram o afew
W faar T oa Avaoew wfge &
g JAT & afAerE) 9T o S A g
gw 2, gz fiwen aawtor WvE & @
feadt & s favarawm 77 F=T FAw &)

mE A wg o K e e g gar Al
st wfverar it W Treata W for fedy
% ar ¥, forg ot & winfafe &, 5@ & Wz
wrag T Wy o g & fro wd e
@ wrd | Wk T WE wE IAEr gur W
ag /Y1 ov warg wifs &1, fow ) W & aat
fagr ) fadtw welt w1 awvw W AT F AHm
¢ fr ot vy wifa o7 AT e et
fs arfears #¥ wwrer w0 &, W HTAT S
fs gax fowen & eardt wifr s s w0

aw A% bww swd @ o oot o ey
oy R £ m@!ﬁmmm
v wifg, e gx ow fadeit gawi A
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[wt wrew firgr(t wrerdst]
faviaw &7 oy & | fay wowd, ¥ W W
qfic v 4t § fF 2T & ST, i
e Y Ay o Tefr Wz s oA
T, TR R OTWOET gAA AW dar § 0
ot fqg ¥ wTar &7 wer AW @y ) few
% wrar faedy gt wfyqw, fee & sc 9
€197 W W ara dr 1 T wEd & deer
g fear 5 A foelt w@W o o7 o
FRAY, AT A | oy A0ET W wT
feedy A w1 e WA & owmn
g At fredy =, @ afae ==, A6 o
WITHIT WTAT SR | IS AR, WY FET
e o faws & wowta & s oAaew &7
foad & aWRYY & FHarE § wOTT Wat o
s & oY aw w7y wy § IEE wwrE §
oA wAT &)

¥ s wmgar § e fed % gw Fow
AT A E 1 TH G FT AT T I
TAAT R | AH T A & 97 qfee
™t KT IifeT | A T =t § fam
gravaw g fE ot w2t & A A 9F &
wraw %Y wfafafy #% & Ay o Z% oA @
& ot w2t & v fam o o W
s afafr i ¥fear e 3o &A@
T qar &\ IR s wi am s d
ot W W wC B OeT an wwar

or am & ag Wt s wEm e faer

Indian territory has becn
territory acquired.

defined as

@E Tz
WA W AT TET & ) A W aw §
faor wrea & =@ 2

JULY 31 1972
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™ WAt oowr skt weft, etegvew
e, wg s, e e ey st e et
Hat (sl Py wte) oy A e
wg

ot wew fagrd wddT : qg %A el
& o sy w o awy e wd | oy
A | TF AGA AT AT WA OF F S A
T gt 1w o ArefE e & ey §
f& fardt wonfag) 1 a¥e  fogr avdom
T ZW & wonfad) w qww & fagaw A
T A O W eTeR ¥ ¥ A qETRY
ZW AT AR Al KW AT WA &
o e ¢ o wwwla ax qafaee e
ard W A Wl W § I W Aaew 7
far omd 1 e guTd suT wAY wAw § e
TH AURIT FY WAWT FT GG AT & A AW
TH 9T WANT AUE £ FC 3@ A | WY g
oifa Amfrs ®1 " ¥ e GERE qUO™
% FTH K1 awan & At favw gomogw
I T G

ot werety T (WA ) - IATsaE WERE,
formmm wwwtar gwTe dw A o &firs fafa €,
N 37 & govqn fagmm &, awrt dm A awr
&xfme ifs ¥ qeo a3 zwr & sfaorfea feo
¥ fr gt Ao Ay e asa feedt B
A §va w @R, e s Afagfan
# wifs suw ¥ F {ao gt 2o & frean
w1 7iq ag & fAw, wrkAry & g TAR
% fm grir, 99 & 3= go & @wwm g fw
a7 qw Fwee @ o gfr & e e
7 wwHaT &, % frwe awar Tl A
ffr & aw fagii & wrev &) e a9-
AT S T 2w T e e ¥ fer &
qErET AW A 2w Wi afeee f SO
aA W g ® guaER wifage s
wr & fa of, oF agT TET A wT W
2 | fowar aoEl Y O W WM GSUHC
% A4 ¥W AwA | AT g AW WY AR
frs Aif, fggerm & W= axedr gf s
glfeafodi, fawd &t a9t § ot 5@ Fw &
gt &, W afeem & wfa wrar & Afad
g ¥ g fower qawla #1 e Tfgn
wi wifen s fegem & w9 I,
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fawr %t waTC W W e TR W
T vt @y & | F qEE WY R gwaw
& wxt § for & 3 o wew fagrd am-
¥ o {1 oW TAw e 5% g Wm
§ @ ww o TfRa ot & e wOE
W iw 8 w0 W o T W
S WEER F@ g |

ot wew fagrdy aEr ¥ wgr feogwrd
fadwr w#r 7 7g wr fr o AT ¥ ag
FHWE AT @M, Wui 39 % wT R A
AEEAT 97 A%g & ) WOT gETe fagw s
7z w79 & & o el § oA g
™ & uq # f§ wrA Fwe §R A E
1T & wiafafa oo a7 & o ¢ v aInw,
fea #Y, o<ig fem %1 gwr s ® @A R
gt % ovetg a6t @1 ofemm & g
FwE Y | W s @ F g ¥
Al 7 few 9w § g™ au] % S
f®@ | 7T EW 9% OF qI7 4T, 3T AC AR,
S AR AT g fAm | FEA 39 AR gAaw
forgr &) wrT gavhr Afa # wAwAr ¥, #w
WTME ¥ ST & A1 AR wred # fe R
we fagr apedt g oA 77 anfe
w g 7

ot w2 faord o A T R
AT B s efer A W § T A
aré, 3w &1 v AT | qfE A dw o A
o Fsmey 71+ Ao, SaTT R ofrer el
mEfr T w ) War e
Bw # O wiwrat §, w9 OR A R frE e
W WY SET ¥ WATHTAAT , AAAT FT AT
W Awm ¥ aeas ofefeafrat st TR
fred T drawt & oEw I € AT
O R VA RW W wemd R a AeA
7 o w@ § o garT 2w o g gu, R
T FHA F) TEAAT YA WG AT ¥ A e
FAT THTHY W & FAC, WA AW X AT & G
ST P | E D R A, W b A A forr
wgd TaATE gTieen & AT, o g &
A1, W for AT T WA ¥ i
T IH w e fear sav 3 % fege
e § Ty g wmk, 7 e dw ok Wi
T Ay, afes AT w1 UwE A Wi

AT WA wRE g § aga s g
¢ v Sfem sirwew fagrd araddt wix s et
%1 gg dww ow feart i dar) wg e § e
gfar gorar Sugw w3l e gw # faen a=-
WYY & war fern | e g § e T ST Y
o ¥ o oo o <oy, ol o A
7% frmmf qyar | OF & Sor fawAr W
¥ WeRTEd! %1 20 A @ § W OF st §
gt & 1 gz we @ § I T i v
T wrferer ac §, SR 9T a7 AT AT IA &
fomr wr W wewa W R

16 hrs

W ferge i e i
AT %1 e W frsterd few & IR 7
WY W T G EW H qzarr $ avee §
FT T3 & AT 97, H¥ wnfa & A T, wEY Ay
& A o s WY e & AT o, T frer
W ®1 aiza ¥ fom Wy weEY W AN 6
TrA O AW WY T Y e i fAn e
21 WIS T T O WY TS TRAT T WO
&, wroraT WA R & Ot Ay A 9w A
97 qg= gal 1 Wi a WA faw 8 -
W qfrer W A FEEE AT g § i
AT o wAT W eI R §, O A § 99T
¥t s o A § Faeg wT w1 A A
et Forre o7 araTaTor, 9 ¥ feaf Ty o
7T ek qwet E &Y 37 g AT T R
EfTa O a7 T AT 8, T & AT
ara w1 v & e g i fafeamardt o are-
arfaw areA it et & o AT Fromar o
AT Y, AATN § gE KT amaraTe £1, ¥
& wwr awwre % feafar femrk qwelt &1, T
7 M HT FE A & =T 9TEn ) AT
wharey & 7o fAm &w & Tt meAn o feafir
, HTRTA ¥, GATTEE SfresT € arAraer §
Y At o Aar g et & fg e i
wrw 2w & fAaorer &7 araracer A §, ¥
% e feeadT w1 arATarcer T R, G2 T arTaTe
T k1 Al A ofr w1 A o A
farowr qrrTaTeTRTfTE, ¥ ¥ sfafaamrd,
qren areai A E wTo ok g WA i oAy
i fag o wteiw & am @k TEA
wit s vt g it 3 @ fea wn e
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[sit wereiter arew]
o & ag o fier w47 e ag Folw
fw s o€ § | 9 o A § e s e A
e e ar frgw fmwem & ww=e o A
FwRtT w07 A Afrm fear ax, At
E 1 &I, I EATA A T HT
o o | G W ¥ O T F 9 ofee
am Wi aifeer & A foed avdm A= ¥
AT T T uy G §, Fri v A
WA =T A€ A fe awen w1 g o
o afrer @z T 3, A g el A
wier ¥ o Y@y |, g A1 A fe we
AT ® wV awsy g e, faegi oo A
w1 7l A e wifa & ;e gwn weEET @
TwAr §, IR o w7 gaEwar fear §, a g
au o fog 1 et el A gwe
TG qet arc g wiveT e & e gard s
waerTi 1 #r€ e ofer 7w AE FT AwAT L,
g ag wafom &1, o @ ar gfrr A A
gk wfm &, W ok aofemw ¥
T %1 ATATG AGT & Aeal @, AN
AR 1 g9 A T e ot s
frme T & a1 <M1 g & A faeree, @ AT
faem faft avedy wfem g7 = fem g, frmer
A & | IR a9 ¥ a2 qget I aiee
WEET 7 W QT 1 o § o A #,
A9 %1 S fE § 0 oE A & a9 99
afen & former s #1 o ey et mis
wiERT *7 F wc A e s fma afE T
Tae A faar | W T Aw A WA
AFAT, W EW WA WA ¥ NG S
2 ¥ A7 7 o 91 FTEmaE frany
vT ©7 %1 qifedy 9T 99d 7, W &1 @Ay
w1, 2w #Y wnfr w7 faaroe &4, @ AifT 9T
A T W g TR R IS T, § T
wrrAr ¥ | qeEr an fe fed oofw &
A AW 9 s % A € ¢ aE W
TR W ww ¥ geefw 0 e
ot & gt e vy wfer b o TmE A T
oF A< IR ag N wg fw wver gw fw
drerdy mfw & fomen ARty & W Twe
mfmlpmgh%mshm
g & g g0y & wwy A wi &,
wEar &, A qui e oF g fasr wEw

JULY 31 1972
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s wE ¥ Afer ofimr &% e T
ERAWT T wxow o §, g@wr W o
fis ofmr w1 o 3w R ¥ wEwm @,
ufrar ggvew ar @, ofwar § mfe 7 o
qre st ofmar o Thdr & webt ot difer
WAAT AT WA HWETHT Y W ST W
t 3% @ awm W W A e oam fe
W RN A ¥ AF | OV AT FOEW
THWT W AT ¥ &g o1 @, gune Aamii
7 dxfwe Hifs g6 & g¥w @ a@ o aw
fear &, saTgTI TEE ¥ W WY R AR
g vg1 W & fpgeam . afes @
aw &, T uw 3R & fawy owar A www
B w9 aWfedi # aw, faw &€ @
g &, g wiw WX gATT M dw R TR
faert & fog &, 3w & fegdowr w1 7 w50
% fau &, o &1 falt w1 dgaT a@m
F fau & o' v wwi § gAwr s
ar afew | SRR v owr 8o
IZ § AT WA AE ST W § o
afen gutm & aifeear ) aw w1 faed
o=iw agl ¥ e amme A fwa,
4z # fawrr 7 faw dfv mfe & @
I FTH AL IT, WA € wmar w1 I
AT TE W WE WU AWWATAT gwn @,
IS WAL 9T T FgiA mfm wT awer
¢, = wfa & mge 1 wwwo &, dEd
awA & TEW A ¥ % wzfuga &1 Gnen
¢ a1 sg i Y faom &, ag gt 9wl
%t faorg &, gardt dafme Aifa & agai &
faom ¢, gordt mifeg 37ar * fawgs
wafan fwen awels o a7 age @ goafo
g fren sl & sy ¥ Tl o= Oy
gt f& ofemm & gafa qzéd @ a@ w0
e w7 & w0 ¥ fe et it orfeena
€1 gl 1 7 3 F A% & 1 FHAF
fe 73 ®1 g7 *w w9z ¥ | TEE
T At Fw % go @A wWie W EgW
¥ Wrae & §, wWifw ag g Wt

prfwd'fd‘:
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fe o1 auv fag ag am wga §, IF
# N gt ot arvw g g, gA S e fe
fz qawt q¥ e fa gETaw z gAAw fo
wza W% giEA-fedt 3w 8 o kv qfw
Tzt fedt qat ¥w ®1 wfewre @ @
aifgr | W fawar awEyE & l'r&':'
%1 WA ATAT §, A1 qE WO %Y

R,aﬁﬁtfwﬁg?hﬁ?w

FTEl, WM st ATAGEY TH AveAlawAT %0
=T w4 |

o FTaad w7A & s g arfeee e
favam #% 7 | 31 e gy fee
2, Wt S WA 9gH, T W TH A 9RA
TifFER 91 ? o aradr wEa § oo
M A W TEr Y, "5 At ag diEy
o =i § &, o o agr gZfeai § wwae
am @ &1 7 & ot arferam 7 oowA
dfae Ffom @€ a2 %1 %7 @@ &1 W "
f& g & qfFem ® A oA §, @
ag-faae &1 WA ¥ 0 Afww e
1z Aqy 771 & & wra &1 tgeAm ag aifee
EI & 91 afzamert & aATA § 917w qrfeers
¥ AT AT ®IW FTAT IH AEAT, wEwl
otz Hifad w1 7w7, oA 97 guTe Fwomw
faram w1 §, wife, wwa, dafardeer ot
ATE-AT 74T AR F A1 A ¥ amre A
o T T awm ¥ vz ol 3 aw shwe
1 A== 1 WA AT A (A AT Ew
FeTE ®1A WO, 41 89 T+F q§ feww?
ari fen Ad% & W F, A Mz e A &
saTifa® ik Fqagn wgafy ¥ 1 foer
g w1 HfefekwT s % fam oy waed
%! "l T wEeREt & wW A Wd

IFMA WY W AT A W w9y dtw o
wiafafadi & samr & -, g & ==
vy iz e } fe wg e ot

st wa Wy &, wnﬂ' T fin
i A gfe €Y {1 9T & w2z Al 9w

didv wrve w1, @ gfar A W e
IR, wTor w7 A owTer A St s
foam wTEw &1 ww wfes § i dm
wom Wit § owife ag garh dfet &
LESAN

st araddt 7wy i e e o e qor
AWt gWT R | WwR qW § AE wEAT e
£ % axi a% wreiic w1 79 §, o
ot ax Aifw oft k- wrw o ¥ & q@
FTOIT gRTT &, WV wren W afaferer
W & WYt pw fedlt §1 Wit o st wiw
TET IITA AT | ww W g qrfewm 6T
ATFRE gWT, A gW & 3w aw ot ey W fw
W gAT? ¥W T areAw e §, &1 @i
aw o wr & feom, wod dw o s W
wTaTEr ¥ Ty F (A, woer A 6 amA-
mafer # Twr & fag qf dordr & W
FET W gEwer wGi—eT B fer
a W AW T GTRA gOT, AR Ty A &
ntra, AT owrardt Wi o oear o
™ %

afwT gaa qg ot w1 & 6 7w W
¥ afcd a7 wies & a9 97 fwdy a9y o1
e A 37T WEX § @ wVHIOE W oW
qffam & wsa Ak, rw awwn £ fe oy
FATE FTVEIT ¥ 6 B, FETL AW ®T OF W
3 ot gv T T wyA wfgwc wF TR
TEAT AEA £ | FA WY ATAA g, M OIH &
art ¥ i w7 wafen gg s Mo
¢ fmawa ®r ma mwR w7 f o
frft % qara & ®rf mwETn fea d oawEm
a1 9w w2 fE s A o fer #
o wA £ T R A maE Ao e
A qu s o §, Afer T o fim |
A5oam K

T i & g fagrt arwddt o et
wiw frart qwdt § o formmy o g
wx IW % wwe e v % wiafafe &
g 7 fownt on 1 o @ o I e
fr wgra # e & et ) AT A
0¥ wyren ¥ 2ol
ELR L
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s waeiter arew]
arrerdt Y § fs 9T gz AT & W@ TE
A ¥ e GTIieT WTEE W e
¥ o wew fagrd R o w1 s
wfge | FW 7 XA A w1 AT w7 fwogw
feedt frelt wie w1 qww Tt a7 "8 Y
g (et frat w1 qary agf @ o e
Ty & At ¥ ag A fawew g @, &
Tfmue ¢ e fedt ot et 2w &zt o
T TAT | g AT AA A & e oaw
fely 2w &z & 7@ W & g § e arf-
¥ gleard &1 oW dm T oo
oW T Farar waw, faEwr. wgd 9v favem
T g, o wew favawm T 1 owwdr wfw
a3 favrw T 81, 91 3 FRA § fr e
it 12 R AT & w7 § migwaw ® ogfa-
AT FT AT K AGT A A7 7 qrfr g
¥ A 17 & sfewfam @, ofeea Fzam
g & i @ gfgme fav, swodwr &
dem 8w o, o7 & fam mamg wErr fam
o\ adt aeR df, wEe AT AHE 9EY
sy of fw oifeear @vT @ & wiwa
T ¥, gW W Wl & § wfee g1
A EW FEAIT T W@ E, EEIC FAT gwAr
& A, gW wEiE @ AEE gy gEr T
A w1 wAT AT AE fEmr Ewa adm
fr gn fedft ot &% ¥ mfgs 7@ geT
amgd | ZH favarw & wo AfA &, woet wr
N memr H, 7 fawmw @ oW dm &
30T, o aErgT fraifeat or wia @ oA
AT M ¥ Afer wwR H gwA W
Zwr ? ofwer § ek e & oefeme w
aft afr? wpt ¥ wnfoer G2 ¥, W
o St f, 7T Qn &S WK wEt ar der 7 W
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SHRI SAMAR MUKHERIJEE (How-
rah): Mr. Deputy-Speaker, Sir, our Party
has already welcomed the Simla Agree-

- ment just after the contents of the Agree-
ment appeared in the Press. This is consis-
tent with the stand our Party has taken
since the emergence of Pakistan. Owr
Party has consistently demanded that
relations between India and Pakistan should
be improved, and all efforts must be made
so that all the neighbouring countries, and
particularly Pakistan, have good relations
with India. But we have been misunder-
stood in the past and in the past we were
dubbed as the agents of Pakistan and we
had the misfortune of being put into prison
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sometimes on the basis of the charges that
we were advocating the improvement of
relations between India and Pakistan.
Even one of the topmost leaders of our
Party, Mr. E.M.S. Nambudiripad, was
put into prison in 1965 on this very charge,
To-day we are glad that the Simla agrec-
ment has indicated the correctness of our
Party's stand. We welcome it that it is
a step towards solving the problems which
have marred the relations of these two
States for the last twenty five years.

So, we welcome this agreement because it
has kept before us a perspective that if the
steps incorporaled in the agrcement are
strictly parsued and followed, it will lead
to the establishment of a permanent and
lasting peace. We always wanted that
should be a durable peace in the sub-
continent and now the situation has been
created where both Bangla Desh, India and
Pakistan can live as friendly neighbours
end concentrate their attention, not for
confrontation, but for the development of
the countries and to solve the basic problems
of the people.

In this connection, only | wanl to refer
that though we welcome this agreement,
we have objections to the procedure taken
by the Prime Minister. We have already
expressed our resentment yesterday by
boycetiing the conference convened by the
Prime Minister because before going to
Simla and even afier coming back. the Op-
position was iotally ignored and even the
ratification was done just three days before
the session of the Parliament. This is an
expression of disregard to the Parliament
and to the Opposition and 1 think this must
not be repeated in farture.

We hope that the basic i¢sues such as the
solution of the Kashmir problem, the ques-
uion of repatriation of the prisoners of war
and the civilian interness will also be solved
on the basis of mutual negotiations and good
understanding.

‘Qur Party hopes, and we are of the opin-
ion, that a settlement can be arrived at
regarding Jammu and Kashmir by recogni-
sing the cease-fire with mutually agreed
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adjustments as the international boundary
brtween the two countries. We want that
the reality must be understiood and we should
not be harping on the old formulas which
will not help to come to any understanding
on the question of Kashmir. Already in
the statement of the Foreign Minister, he
has mentioned at there are oatside agen-
cies and third party forces which are inter-
ested in creating conflict and maintaining
tension among these two countrics. And,
these interested parties are mainly the imperi-
alist forces and particularly the American
imperialism. They are not interested in
these types of settlements and agreements,
These types of scttlements and agreements
deprive them of the opportunity for inter-
ference in this conflict, making profits out
of such conflicts. This deprives them of
their initiative for interference in respect
of their relations between these two coun-

triecs. That is why this agreement is wel-
come. But we say, you must be careful
about these ‘Third forces’. Imperialism

will not take it laying down they will not
remain silent either. There are agencies
who are interesied in creating tensions.

Therefore, vigilance is necessary, Both
the Government of India and the Govern-
ment of Pakistan must be careful about the
imperialists, particularly of American im-
perialism. We hope that the measures
incorporated in this agreement will be
pursued faithfully, so that a lasting and
permanent peace may be achieved.

We welcome and support this agreement.

SHRI N.K.P. SALVE (Betul): It has to
be conceded readily that Shri Atal Bihari
Vajpayec commands a very impressive and
massive vocabulary of the Hindi language
and today he pressed into service his massive
vocabulary bringing out tons of verbiage
without an ounce of sincerity for the cause
he was pleading, the cause of the Indo-
Pakistan amity. That is onc reason we
find that while the Simla Agreement has
been hailed by everyone as a very salient
achievement in stabilising and normalising
relations between India and Pakistan,
— not only in this country, but all over the
world, — it is only the Jan Sangh which is

going ahead with its lone dissent against
the Simla accord.

Sir, to the student of Indian politics, this
scurrilous outburst of Jan Sangh in protest
against Simla accord is not something
that is surprising. When one understands
the basic aims and objects, the basic philo-
sophy for which the Jan Sangh exists in all
their true and naked form, one would not
be astonished or surprised at the colossal
political immaturity shown by the Jan
Sangh in opposing the Simla accord.

This is a political parly which happens
to be a political wing of a para-military
organisation, which has a very dubious
distinction, a very dubious notoriety, of
being the most bigoted communal organisa-
tion.

SHRI ATAL BIHARI
Please come to the Pact.

SHRI MN.K.P. SALVE: I am coming.
I am coming to the argument which you
have advanced. I have heard you with
patience. Please give me a little time.

VAJPAYEE:

SHRI ATAL BIHARI VAJPAYEE:
I never discussed the parentage of the
ruling party.

SHRI N.K.P. SALVE: You dare not do
that, but you have said many other things.
I will some to the basic facts. The only
point is, you are opposed to agreement, for
you are writhing with dislike and hatred
against the Muslims of Pakistan and you
covld not ever tolerate this country ushe-
ring in an era, opening up opportunitics,
due to which we might be able to co-exist
peacefully with an Islamic country. They
could never tolerate the situation.......

SHRI K. MANOHARAN (Madras
North): Can he not spcak on the merits
of the Simla Pact?

SHRI N.K.P. SALVE: I am coming to
it. But I am not willing to accept, and
Jan Sangh cannot masquerade, validity
and cogency in their arguments against the
agrecment. We do not sccept their bona
fides. We know that their disapproval
stems not from their convictions in their
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ISSHRI NK.P. SALVE)]
Nl‘-ll:nems but entirely from their political
convictions of which we are very much
aware and their communal slant against
the Muslims, particularly in Pakistan.

However, thanks to the matured electo-
tate of our country, Jan Sangh was made
to lick political disgrace and ignominy in
the last twe elections, and their childish
and puerile pranks during the last few days
organising protest demonstrations — are just
a desperate bid by them to resuscitate and
revive their dead political organisation which
has been thriving on a poisonous political
philosophy all these years.

The agreement on Bilateral Relations
between India and Pakistan concluded
at  Simla, 1 submit is, a great
tribute to the wise and far-sighted states-
manship of the Prime Minister and her advi-
sers in India, and to the statesmanship of
Shri Bhutto and his advisers. For, 1 have
no doubt in my mind that future hislorians
would never have looked upon the present
leadership of the two counuies very kind-
ly and charitably if at this juncture they
had not striven resouiely and striven
hard to find somewhere a starting point
to end this impasse and to bring about a
situation as a result of which they could
pave the way to end the tension and posture
confrontation leading to peaceful coexis-
tence between the two neighbourly countries.
Those who doubt that such a magnificent
beginning is not to the advantage of India
or is not to the mutual advantage of both
the countiies are only men of small minds.
The leadets of both countries displayed
vision, understanding and courage. So
far as our Prime Minister is concerned
it is well said that magnanimily in politics
is not unoften the truest wisdom, and so
far as Jan Sangh is concerned, it is equally
well said that great deeds and little minds go
ill 1ogether.

1 do not want 1o indulge in any day-drea-
ming. I do not say that we have come to
the end of the journey. This is merely the
beginning. The Agieement is not the ulti-
mate by any means o1 manner in the bila-
teral relations of the two countiies, and we
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have still a very long way to go. There
are very many intricate issues undoubtedly,
which have defied solution for several years
and which have in fact bedevilled relations
between the two countiies for over two and
a half decades. But a beginning has been
made and it has to be admitted that it augurs
very well for the realisation of the most
relished possibilities which we have cheris-
hed all these years in the mutual 1elation-
ship between us and Pakistan. We have
always wished well of the people of Pakis-
tan, and when I say *we’, I must exclude a
very few amongst those who are sitting here
in the House. The Simla accord, is a proof
to show that we have never coveted even a
centimetre of Pakistan land. We have
wished well of them never coveling even a
centimetie of their land.

If this agicement is secen, therefore, in
that context, one would find that we have
already travelled a good deal in giving an
excellent start. As was mentioned by Shri
Chandrajit Yadav a little while ago, if
one cannot sce in  this agreement that Pa-
kistan has realised at long last the utter
futility of war in wanting 1o resolve her
dispules with India, then onc is cither con-
genitally blind o1 is blind by one’s own
choice. This is one aspect of the agree-
ment which has been completely overlooked
by the critics. The two countries arc
hereafter to decide the issues by negotia-
tions, discussions and by a process of mutual
give and take. And this to my mind is
the only sensible way in which the two
countries should conduct their affairs and
should go about to resolve their disputes.

A new leaf is sought to be turned, and we
do ardently hope that this good beginning
will also have an equally good progress and
a good end. Undoubtedly, earlier we
were critical of Mr. Bhutto. Several
passages were cited where Shri Bhutto had
said things, before the Simla accord, and
we were bitterly critical of many things said
by him. Our entire perspective has chan-
ged after the Simla summit. We do trust
Shri Bhutto, we do trust the people of Pakis-
tan, and we do trust that shey do want to
implement the agreement sincerely and hone-
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stly, and we also appreciate that Pakistan
realises that the situation has so changed
that my violation of the agreement either
in spirit or in letfer is likely to be suicidal
and disastious.

Pakistan has a tremendous stake now in
this agreement. Shri Atal Bihaii Vajpayee
asked what happencd in 1965, 1966, what
happened in the ealier years? He has
completely forgotten and deliberatcly he
has not taken into account—the hard
realities of the changed situation after 1he
last war. If there are stakes in this agree-
ment, Pakistan has a far greater stake.
And surely Pakistan shall not ignore this.
This does not mean that we do not want to
implement the agreement; in spirit we cer-
tainly do want to, for the agreement is
important for us also. But there is no
reason why in this context, we should dis-
trust the people of Pakistan on their past
record. T do hope that matured thinking
in Pakistan will assert itself for implemen-
lation of the agreement in letter and in
spitit by their leaders.

It is implicit in the agreement that Pakis-
lan is by now disillusioned about the inten-
tions or the utility of the super-powers in
the time of her dire need. I am sure she
is disillusioned about the Kashmir dispute
being resolved through the forum of the
United Nations. Bilateralism is the only
solution to all outstanding issues and dis-
putes between Pakistan and India. | do
ardently hope that very shortly the Kash-
mii dispute, in regard to which the status
guio as of 17 December 1971 has been main-
tained, will also be resolved by mutual
negotiations and that the Jammu and
Kashmir border will not remain a cease-
fire line but will be rationalised.

Therefore, if one were to analyse and
evaluate this agreement pragmatically, one
would immediately reach the conclusion
that while undoubtedly we have agreed to
return over 5,000 sq. miles of territory
which we had won in the 1971 war, it is
not an imprudent act. 1 do not know
whether this area was militarily strategic;
may be it was. But even assuming so,
it is undoubtedly Pakistan tcrritory. How

.can we retain it in view of our stand all

these years that we have never coveted their
land? Imagine for a moment, what could
have happened if the Simla accord was not
there? Was it not open to Pakistan to take
the matter to the United Nations and have
international opinion asserted to ask us:
All right, if you say that you have not
coveted Pakistan teniitory, why are
you in occupation of undisputed Pakistan
territory?” Would we not have then been
forced to return that territory because
surely we are not going to be shameless
like certain other countries who flout world
opinion and continue to occupy territorics
which undisputedly belong to other coun-
tries. And if one were to juxtapose this
agreement in this context and collate if
one would find that there is plenty of wis-
dom in the decision to return this arca
that was in our occupation.

Secondly, for two and a half decades we
were trying to persuade Pakistan to sign
a no-war pact with us. Now without
signing such a pact, Pakistan has agreed to
resolve and settle all outstanding dispules
by peaceful means through bilatgral negoti-
ations o1 any other peaceful method mutu-

ally agreed upon.

I consider there are two methods of imple-
menting a no-war pact. Shri Vajpayee was
extremely critical that despite the strong
position in which India was placed, she
did not drive home the advantage by pres-
sing Pakistan Lo sign a no-war pact wilh us.
He pointed it out as a weakness in the stand
of India. 1 am unable to understand the
rationale of his argument. Ultimately
there are two ways of reaching a no-war
agreement. One is by agreeing that we
shall eschew war and renounce force in the
settlement .of outstanding disputes. The
other method is by saying that we are resol-
ved to settle all our disputes by peaceful
means. If the second method commen-
ded itsell to Pakistan, I fail to understand
what is wrong in our accepting il. Shri
Vajpayee is ‘building his entite case upon
distrust of Pakistan. I put it to him:
however favourable an agreement we may
got Pakistan to sign with us it would be
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nothing but a scrap of paper if Pakistan
does not wish to implement it in practice.
However, there is no warrant to be so  dis-
trustful of Pakistan in context of the re-
alities of today.

Finally the real outstanding dispute
relates to Kashmii and that is to be resolved
by mutual negotiations. In the mean-
while neither country will do any act to
prejudice the position as regards the line
of control as existing on December 17
1971,

In this situation any sensible person will
see the brightest possible prospects for the
solution of the Kashmir issue. Only if
you are willing to be a little objective, only
if you are willing to be a little sincere 10 the
very purpose for which you were talking
all the while you would find that there is
a possibility, a complete possibility, of
the Kashmir dispute being resolved, which
has evaded solution all these years. Let
us hope that the international border is
not described as the ccase fire line and that
as a result of mutual negotiations very
soon a rational international border is
soon established,

Finally to ensure that Pakistan means
business and wants durable peace we have
retained its trained soldiers. We  will
gladly send them at the earliest when dura-
able peace is assured. In the end, thus,
in the context of our political realities
I submit that this is the very best that
Pakistan could have expected in the begin-
ning in the bargain, that this is the best
that India could have got Pakistan to
agree to initially and finally in the mutual
inlerests of the two countries, this is the
best beginning. And we hope that in due
course a durable peace and enduring goo--
will will be established between the two
necighbouring countries.

MR. DEPUTY-SPEAKER: I have been
informed that the Prime Minister would
interven in the debate at 5.30,

SHRI FRANK ANTHONY (Nominated
—Anglo-Indians): Mr.  Deputy-Speaker,
Sir, I had written an article sometime ago
welcoming this summit agreement as 2
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hopeful first step. May I say this also,
that yesterday, when some of us met the
Prime Minister, I expressed an opinion
that I for one had no doubt that the power
of ratification vests with the President.
But T thought it might have been better
that since this matter was to be remitted
for discussion in Parliament, the ratifica-
tion should have been held over till after
the discussion.

Here, may I deal with the argument that
my good friend, Shri Bajpayee, put for-
ward ? He felt that this was acquired
Indian territory and as such it requires
some sort of resolution by the House
before it can be returned. May I say,
with great respect, that this way completely,
palpably, an untenable position. Yes;
it was occupied territory, but as any lawyer
knows, the word “acquired” is a legal
term of art: that you do not acquire terri-
tory merely by occupying it. Certain
procedurcs and certain modalities have Lo
be gone through. If India for instance—
there is nothing against it and it inheres
in the sovsreignty of any country—said
advisedly and deliberately that they are
going to annex this territory, certain proce-
dures would have been gone through. and
it would have only then taken on the
character of acquired territory; then, what
Shri Bajpayce has said may have had some
relevance, But in the context of our
repeated affirmation that we do not covet
an inch of territory, there is no question
of its being acquired territory, and there-
after, there is no question of Parliament
coming into the picture,

Mr. Deputy-Speaker, Sir, my approach
to this agreement has been that you cannot
weigh the results in a pair of grocer’s scales.
You cannot test in terms of weights and
measures who secured what advantage.
1 know that there is always grist available
to cver-ready critics. People have said
some Government spokesman had talked
about a package deal, implying that they
would not accept anything unless Pakistan,
as a part of the package deal, accepted
the accession of Kashmir to India. My
friend, Shri Vajpayee, also said, What is
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the purpose, and the value of all these
affirmations of general principles ? We
have had them repeatedly to our bitter and
unhappy experience. We have had the
Nehru-Liaquat Pact, and we had long
before that, the notorious Panchsheel,
and we have had the Indus Waters Treaty
or agrecment, and we have had, last but
not the least, the Tashkent declaration: all

affirmations of general, very good principles,

but none of them prevented Pakistan from
going to war against India more than once.

17 hrs.

When the Press met me in Mysore before
the summit and asked me for my views
for what they were worth, 1 told them:
1 do not think that anything would demerge
from the summit. 1 have had not a little
political expreience; 1 could not perceive
any mecting ground, any common ground
at all between the two countries. That
an agreement did cmerge was a tribute
to both sides, both Mrs. Gandhi and Mr.
Bhutte. 1 think Bhutto put it well when
he said that the agreement was a victory
for both sides.

1 can understand certain militant, avowe-
dly chaministic clements being a  little
unhappy on having raurned 5,000 sguare
miles of territory as against 70 square miles
which we got back, but here again il is a
question ol applying a grogers’  scales.
As | see i, India has repeatedly affirmed
this fact that it does not covel one inch of
Pakistani lerritory. Over and over again
we have repeated our commitment; indeed
we have underlined the passionate quality
of the commitment to peace. But 1 think
for what it is worth that the greatest good
—1 am not talking in terms of advantages,
spmething won  here or something lost
there—was this: when Mr. Bhutto accepted
the actual line of control emerging from
the cease firc. | know that there is a rider
and the rider is: without prejudice to the
recognised position of cither side. 1 think
that despitc the rider. Mr. Bhutto having
accepted the actual line of control as it
cemerged on the day of the cease-fire was
not only a departure from Pakistan’s

29 L.S.5./72—11

attitude in the past, in my respectful sub-
mission it was a complete reversal.

Mr. Bhutto is not going to be able to
to back to Pakistan and say that he has
changed Pakistan's attitude on Kashmir.
He still in my view has to stabilise his
position. 1 do not know what my friend
Atal Behari Vajpayee wanted. Did he
want Mr. Bhutto to accept finally and place
some kind of presidential seal on Kashmir's
accession to India ? Surely he knows
that to think in these terms was ulterly
impossible: it is a mad man's dream. Mr.
Bhutto would not have got back to Pakistan
he would have been decapitated not only
politically but physically if he had put his
seal on some kind of acceptance of the
accession.  As | said, his having accepted
the line of actual control was to my mind
a very greal advancc on the position of
Pakistan.

What has happened ? He is faced with,
I do not know Lo a greater exlent or lesser
cxtent, the same criticisms. Those of us who
have read the proceedings in the National
Assembly and outside in Pakistan know
that he has been accused of selling out
on Kashmir. That is precisely what Mrs,
Indira Gandhi is being accused by certain
corresponding  clements in this country;
that she has sold out on Kashmir.

There arc other wery salutary riders to
the agrecment. After all, this is an inter-
national agreement. There is a rider that
neither side will seek unilaterally to alter
the line of control. There is a further
rider besides. which underiakes to refrain
from threat or use of force and violation
of the line of Control. Of course, there
is an agreement 1o settle matters bilaterally.
I felt that the Summit might fail because
I thought that Mr. Bhutio’s paramount
preoccupalion was the return of the prisoners
of war. That he did not make this a pre-
condition showed this he also was coming
to terms with the reality of Bangla Desh.
As | sav, it is a victory for both sides.
After all, there are chauvinist elements,
we are all so inclined. and part of our make-
up is always jingoistic, and we can alwy,
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be attracted to jingoistic theories. And
Mrs. Indira Gandhi as the spokesman—I
suppose that masculine includes the famine—
of a victor country could easily have assumed
the role of exacting every pound of flesh.
What would have ahappened ? The talks
would have broken down and 25 years of
distrust and internecine strife to the dis-
advantage of both countries would have
continued. What [ feel is this, Shri
Vajpayec has not weighed in the scales—
I do not say in a pair of grocer's scales—
certain crucial new factors which were
bound to weigh in the scales of.stateman-
ship.

There has been a matamorphosis in the
power equation in this sub-contincnt.
Whether the leadership in Pakistan today
or Lomorrow accepts this is a different
roatter, but I believe it for what it is worth,
and [ believe validly that it would be suici-
dal madness for a truncated Pakistan 1o
precipitate a war with India at any time
in the future. T think it will even be suicidal
madness for a truncated Pakistan to try
to keep pace militarily with us, a much
larger contry inherenily much more power-
ful, indusirially much more developed.

1 feel that we had 10 make some kind of
statesman like offering in this matter to
peace in this sub-continent which has been
bedevilled by this series of wars. And
may [ say this to those friends who wanted
some kind of iron-clad legal agreement,
that in the international field iron-clad
legal agreements, if either party wants it,
can be treated as scraps of paper. But
what we have done and what India has
done has been acclaimed generally throughout
the world. We have given hestagses
to the boma fides of Pakistan. You may
say; why give hostages to the boma fides
of Mr. Bhutto, look at his past declarations,
how can you trust him- We had to,
because 1 think that Mr. Bhutto's sell-
interest will compel him to implement the
spirit of the Simla Agreement. Had there
been no agreement, my own feeling is that
Mr. Bhutio as & failure might have had to
give way to a military junta, and then we
would have had all the resurrections of the
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old confrentations. And I think what the
Simla Agreement has done more than
anything else is this, that it has given to
a new generation in Pakistan an opportunity
to make their nascent democracy viable.

May [ end on this note, that not even
India’s worst enemy can ever accuse her
now of mala fides or vindictiveness towards
Pakistan. As 1 said, the Simla Agree-
ment has been acclaimed internationally
and | think India has got a great deal of
credit because we went there as a viclor
country. I do not want 1o use the wo-
rd “"magnamimity™, 1 think the more correct
word is “stalesmanship’’, because somzbody
said that the Prime Minister was magna-
nimous, but then he said quite correctly:
what business has the Prime Miniser to
be magnanimous al the expanse o this
country ? | have preferred to refer to
this as a statesman like offering to neace.
And it is axiomatic thal to win the peace
is usually more difficult than to win the
war,

SHRI 5. A. KADAR (Bombay—Central-
South): The year 1971-72 will go down
in the annals of our hislory as an epoch-
making year. Wesaw in 1971 the emergence
of a powerful leadership. the emergence
of a powerful party. Because of that, so
many right decisions were taxen which
culminated in the Simla 1alks.

In the year 1971 the Bangla Desh ques-
tion came to the fore when a large number
of refugees came to our soil. It was then
promised that these refugees would go back
and that promise has been kept in roro.
The State Assembly eclections in 1971
brought out further the unity of purpose
of the peoples of this country by returning
that harty whom that great leadership
commanded. After that, the decisive talks
at Simla brought out the Simla Pact which
is before the House 1oday. Mr. Vajoayee,
who spoke so vchemently against the pact
did not speak when Bangladesh was handed
over to the people of Bangladesh by the
Indian army. It was occupied by the
Indian army~for not less than two or three
months. When we withdrew from there
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there was no opposition raised by Mr.
Vajpayec. Now he says that Government
has failed to have a package deal with
Pakistan. [ want 1o ask him, when negotia-
tions take place, they take place on actual
happenings. The conflict between India
and Pakistan has been there for the last
25 years and so many problems have been
created after independence. There have
been wars and so many outstanding prob-
lems are there to be settied. Does he mean
to say that all those problems plus those
created by the 1971 war should all be settled
at one meeting ! If anyone says that, he is
not logical; he is asking for the moon.

He said so many things about Kashmir
and asked, what about those parts under
occupation of Pakistan before 19717 It
was after 1947 that Pakistani army advanced
and occupied a large territory of Kashmir
and our valiant soldicrs had driven them
back 1o the ccase-fire line. That was nol
an issue now. Now the issucs were prisoners

Bangladesh, territories occupied
during the 1971 conflict-—these
were to be talked about. The most

important issu¢ was what is going to be
the future attitude of Pakistan towards
India. That was the thing tn  be seen.
Somebody said, we were the victors. There
is no doubt about it. But do you mean
to say that when we go to the negotiating
table, we go as viclors and dictate terms
which must be accepted by the vanguished ?
Certainly Shrimati Indira Gandhi did not
go o Mr. Bhutto for discussion asking
him whether he is sincere or not, and
doubting his bona fides all the while. That
is nol & point of strength but of weakness.
We have gone there not to doubt the bona
fides of Mr. Bhuito but to clinch the issues
that were there. FEven if there are doubts
that while Pakisian is now talking of peace,
when it achicves this , it will begin to talk
and prepare for war, let it be assured
that it has been proved three or four times
that it that is their intention, that will be
nullified and they will be thrown 10 pieces
because India is not talking from the
point of weakness but of strength. Today
who can say that India has not gone up
29 LS§/712—12
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in the cves and estimation of the world ?
Today who cannot say that India is a power
o be reckoned with ? If that is our posi-

tion, then why do you doubt whether Shri
Bhutto is sincere or not ? If he is sincere,

well and good; there will be permanent
peacc between India and Pakistan, which
will be in the intcrests of the people of both
countrics, which will be in the interests of
the sub-continent, which will be in the
interests of South East Asia. But if, by
chance, Shri Bhutto is not sincere and that
is proved, then we can show him the strength
that we have and those people who thought
otherwise will be brought 10 their senses.

After the Simla Pact was signed, agita-
tions were organised by certain political
parties.  There is talk about the supremacy
of Parliament. It is asked why the Pact
wits ratificd before Parliament met and
discussed it.  May 1 ask why they organised
a demonstration, thereby creating an atmos-
phere in the country which would give the
impression that there is difference of opinion,
atl a time when the Parliament is meeting ?
Let Shri Vajpayee know that the country
as a whole is behind this pact.  The country
supports this Pact, not because we are go-
ing 1o give away 5,000 sq. miles but because
the people sincereily believe that this Pact,
il properly handled and dcalt with, can
bring peace, prosperity and happiness to
the sub-continent. This is the reasoning
of the common man, this is the reasoning
of the pcople at large: this is the confidence
of the entire nation, barring Vajpayee and
company, in the leadership of Shrimati
Indira Gandhi,

If you rcad the substitute motion of Shri
Jyotirmoy Basu, the first para reads all
right. But the sccond para lets the cat
oul of the bag. The second para says that
the Prime Minister commitied faulls here
and there. It scems that the members of
the opposition have nothing to fall back
upon, they have nothing political or other-
wise 10 go to the people.  They see a golden
opportunity in raising this issue and trying
to attack the Prime Minister, the leader
of this grealt country, to get some foot-
hold among the people and redeem what
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they have lost during the last two or three
years.

What is Shri Vajpayees’ grouse ? He
is saying that Shrimati Indira Gandhi did
not consult the opposition. Shir Jyoti-
rmoy Basu is also saying the same thing.
The Jansangh and Marxist unite at least in
attacking somebody. They united in the
past to attack somebody and the people
showed them their proper place.

Without taking much time I would like
to say that Pakistan has been formed on
a wrong basis, on the two-nation theor
which has been disproved in Bangladesh.
Today we accept Pakistan as & unit, as an
independent country. We would like to
respect its territorial integrity. As rightly
pointed out by the Prime Minister and others,
we do not want an inch of territory belonging
to others. But, let it not be forgotton, we
would not allow an inch of our territory
to go out of our control. This we have
made absolutely clzar.
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In the end 1 want to say that India has
passed through irials and tribulations.
Qur couniry, after independence, has seen
many ups and downs. But these last two
years have given u:. hope, hope not only to
us but to the people of this country, to the
people of this great land, that we will solve
our problems, both internal and external,
and that we shall do our best to sec that
we go towards the path of progress and
prosperity. The teeming millions of this
country have hope in the leadership, hope
in that party which that leadership leads.
17.20 hrs.

[MR. SPEAKER in the Chair)

T am quite sure, despite all that has been
said against the Simla Pact, the people at
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large, the masses at arge, have welcomed it
and will always welcome it. Whatever you
may doubt about the bona fides of others,
I am quite sure, the circumstances are such,
the whole atmosphere is such. that a time
will come when Pakistan and India, being
different units, will »¢ nearly united as one
unit in South-East Asia and, possibly, that
example will be followed not only by others
but by our neighbouring countries as well.
But, at the same time, let us not think that
we are going to take the initiative. The ini-
tiative must come frcm the parties who want
to have cooperation of this great land.

With these words, I appreciate and I
congratulate the Prime Minister and her
team for bringing about the Simla Pact
which has donc nothing but honour to our
great country.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : Mr. Speaker, Sir,
there is hardly any need for me to intervene
in this debate because I find that from our
own side and from Members of the Oppo-
sition there has come solid support for this
Agreement. And thc only arguments, if
one can call them arguments, which were
put forward by the Jana Sangh have been
very ably refuted by Members from  all sides
of the House,

This morning, we¢ witness:d what |
can only call an utterly deploratle and ridi-
culous demonstration on the fioor of the
House. I do not think that any Member
of the House, no maiter on which side or
which policy he stuncs for, will say that
such doings have anything whatsoever to do
with democratic functioning and that is why
it is astonishing thai the same Members had
the cheek to talk of democracy in this
House today. One could have called such
action childish. But it would be an insult
to the children of India to call it so.

1 must repudiate very strongly—I do not
think there is any need to do so but these
things must go on record—the constant
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allegation that the Government of India
is acting at the behest of some outside
power. I think —I am sorry for these
people—I can only say that they must be
suffering from some deep inferiority
complex. They must be suffering from an
utter lack of confidence in the people of
India. (Jmterruption') 1 am not going 1o
yield. Tam capable of taking care of myself
. .. .(Interruptions) 1 am not vielding to this
gentleman a* all. They have made enough
demonstration of their behaviour, their
sagacity aid their exoericnce as they call
it, this mo-ning. "Fe House has had
enough of it. 1 hope, Sir, you will not
in Tuturz permit sich behaviour on the
floor of the House. When lorcigners have
visited this House ¢nd when 1 have gone
abroad it s sad to war comments on this
sort of behaviour tiking place inside the
House. This is no compliment to Indian
democracy or to Indian unity.

Mr. Vajpayec spoke also of Indian
unity. I know something about the unity
of this country and the unity of the
people. Let me repeat that I have said
before, that unity is for a purpose. You do
not have unity just for the sake of unity.
You have unity to make the country
strong; you have unity to take the country
forward. You do not have unity to take
the country down, to show meanness, to
show pettiness and to show lack of states-
manship.

Today Mr. Vajpayee was right in saying
that he had some lakh of people with him.
He does have. But let me remind him that
the population of India is 60 crores, and those
crores are not with Mr. Vajpayee. He may
have a few lakhs but there are still the crores
of people. Are we going to listen to the
voice of the crores or are we going to listen
to the voice of the small, whining minority ?
It is not a minority that speakes up with
strength; it is a whining, weak, full-of-
inferiority minority. He has not only
no confidence in the people of India, he has
shown utter disregard for the people of
Kashmir. How darc he says that we are
leaving the people of Kashmir to the tender
mercies of the Pakistanis ? Do not blame the

SRAVANA 9, 1894

Indo-Pak Agreement (M) 306

people of Kashmir who have stood by us in
all times turmoil. At a time when there was
no Indian military to help the people of
Kashmir, it was their own militia who met
the Pakistani attack. (/nterruptions).

How dare he challenge their bravery ?
How dare he challenge their solidarity with
India.

This country, and this Government, is
keenly aware of where it is going and wherg
it wants to go. There was a time—not very
ago; only last year when the same hon.
members did not believe me when 1 said that
we knew what was going to happen in Bangla
Desh, that we were going to solve the pro-
blem, that we were going to see that the
refugees were returned with honour and
safety. Mr. Vajpayee said to me, ‘I do not
believe you'. I said, ‘Mr. Vajpayee, 1 am
not concerned with whether you believe me
or not; 1 am concerned with what is going to
happen.” And today it is not 1 who am say-
ing what happened. CanMr, Vajnayee deny
that there is Bangla Desh today ? Can Mr.
Vajpayee deny that the refugees have gone
back to Bangala Desh 7 And still he says,
‘I do not believe you." Let him not believe
me; it matters little to the people of India
whether he believes or cloes not believe; it
matters little to the peorle of the world whe-
ther he believes or does not believe. But
history will show whether what has happen-
ed has been for the good of Indie.

1 have made no tall claims for the Simla
Agreement; [ make no tall claims now. All
I say is that it is a beginning; it is a small
beginning perhaps, but it is a good beginning.
Why dolsayso? Iam not concerned
with whether we can trust the President of
Pakistan or not; 1 am only concerned with
whether we can trust ourselves or nol.
Do we trust ourselves or not 7 Have
we confidence in our strength ornot 7 Have
we the strength to handle the situation or
not ? This is what concerns me. Are we
afraid ? Maybe, the Jan Sangh is afraid of
Pakistan. .

SHRI HUKAM CHAND KACHWAI :
No.
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SHRIMATI INDIRA GANDHI :
Why do you shout like this if you are not ?
(Interruptions) 1t is not use saving anything
now. (Interruptions).

1 appeal to the members of the Party. 1
am not like the leaders on the other sidc;
I am fully able to defend myself; 1 do not
need support from other,  Every time when
Mr. Vajpayce got up, eight of his membuers
felt it nccessary to support him.  But this
is not necessary on our side of the House.

Now we have a certain national pride.
And when 1 use the word ‘pride’, 1 do not
any false pride, 1 do not mean any feeling
of arrogance, but pride in this nation and
what it has stood for, pride in the Indian
people and what they arc capable of doing
pride which makes you want o do your best,
to give your utmost, no matter what it costs,
for the good of the country. Perhaps it is
a sentiment that cannol be understood by
some of our friecnds opposite.  We cannot
blame them. They are, no less than Pakistan
creatures of partition, They bhad no place
in India before. and perhaps they fear that
they will have no place when there is com-
plete peace. Thut is why they are so Lon-
cerned that the spirit of confrontation should
continue.

What is the basic issue before us 7 May
1 take the House inio confidence 7 No,
I must digress a moment--we have bueen
blamed by all sides for not consulling the
opposition. MNow, we held a meeting of
the leaders of the opposition on the 19th
of May where we told them whatever it was
possible Lo say before the Simla talks actua-
lly took place. We put our points before
them. Our friends from the CPM refused
to attend the meeting, but we cannol be
blamed for that. The others, including
the Jana Sangh, were preseat. There was
nothing more we could have said had we
met even one day before the talks. There-
fore, it is not true to say that we did not
put our views before them. Naturally,
we could not know the details. We did
not know the details oursclves. We did
not know how things would proceed.
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The very first remark 1 made to Mr.
Bhutto was that we have to decide, Pakistan
and India have to decide, whether the in-
terests of these two countries are comple-
mentary or are they now or are they always
going to be conflicting ?  This is a major
issue to decide. If we think that our in-
terests conflict, then you can have one agrec-
ment or a hundred agreements and you
will not have peace. But il we believe as
India has believed and India does believe
to-day, thai our interests are largely the
same. that the major problems we face are
the problems of the poverly of our peoples
of the cconomic backwardness of our
countrics and the incessant, cffort  of
forcign powers Lo pressuries us.—We all
know and most of us have been involved
in the freedom siruggle what deliberate
attempt there was 1o create friction within
ourselves. Why 7 So as to weaken the
freedom struggle.  They knew that if all the
religions and all the communities kept
together, then their unity would create a
sirength what  nobody could move, not
even the geea: Brilish Empire. But they
knew also ihat il they could divide us on
any issue, whether it is language or religion
or anything else, well, then they would have
a chance of defeating us. That is why their
ellorl was to creaie dissensions,

After Partition, they could not do it in
the same manner,  Therefore, the attempt
ol those forces who were interested in keep-
ing the sub-continent weak, was to see that
this confrontation should continue bet-
ween Lhe different parts of the sub-conti-
nent so that we would be more involved in
this sort of quarrel than in tackling our
basic problems and trving to become strong
in ourselves.

This is what we have to study. When
this is the siate of affairs, do we permit
it, or should we say, “Enough, Wc have
had enough of the traps of others. To-
day we must realise what is in our real in-
terests,” There -is no doubt that the real
interests of this country, as of Pakistan,
lie in peace betwecn the two countries.

Will there be peace or not ? I am neither
an astrologer nor do [ consult astrologers.
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I do not know. All I know is that I must
fight for peace and I must take those staps
which will lead us to peace. If they do
not work out, we are prepared. It is not
as if we are disregarding the interests of the
nation. We are not saying, ‘No, No. We
thought there would be peace. Even if
somebody attacks us, we are not rédady.’
That is not our attitude. We are prepared
to face any threat or any kind of aggression
should it take place. But we must all consi-
der, as our friend, hon. Member Shri
Anthony has said, whether this is really
within the realm of possibility or whether
it is a remote consideration.

In a situation like this, when we obviously
have the upper hand, we are in a position
to guide affairs. Had we stood up saying
as when two children are gquarrelling, *You
have taken my toy; | must have it before
I speak to you' or something like that, if
we had that kind of attilude what would
have happened ?

It may be that the talks would have
broken down. We could have said, ‘Mr.
Bhutto, go back and we shall meet again.’
And the same would happen next time.
We could keep on mecting and have very
pleasant meetings or perhaps not so pleasant.
What would have been achieved ? Would
India have been stronger 7 Would we
have been able to relax more than what we
can to-day for instance ? We would not.
As some historian has said, ‘had the coun-
tries of Europe treated Germany with the
under-standing that India has shownto
Pakistan, there would not have been a Hitler
and there would not have been a Second
World War.”

So, it is a question of the manner of deal-
ing with things. A situation has been
created whereby it is, —1 am not saying
impossible, but difficult for Pakistan to do
very much against us. It is for us, by our
action, by our behaviour, to see that this
situation is maintained. This is not donec
by taking up a hard attitude or soft attitude
but by assuming a situation whereby the
capacily for Pakistan or any other country
acting against us is minimised.

Several Members have pointed out that
the situation has changed in Pakistan. I
think the leadership of Pakistan and Presi-
dent Bhutto of Pakistan are fully aware of
the changes. We in India arc fully aware
that the situation has changed in India also.
It is not the situation which pertained at
the time of Tashkent; it is not the situation
which pertained at the time of pravious
agreements; it is a different situation. Today
we have the whole Indian, public, and, in
spite of the Jan Sangh, it is a united public,
it is united on the main issues, it is united
in guarding its interests. 1 do not think
it is feasible for anybody to go against the
interests of the people.

st gwR WA wewr | T § AR ad

FE qaAT 9T |
SHRIMATI INDIRA GANDHI : 1 do
not need Shri Kachwai's advice on what |

should do nor do the peoplc want his
advice.

As | said. we are not afraid of Pakistan;
we are nol afraid of any other people either.
But, we do realise that the danger is
not so much from Pakistan as it is from
those forces who envisage confrontation
on this Sub-continent, or confrontation in
Asia. 1o be in their inierest. As 1 have
said on a previous occasion, Asia is a conti-
nent which has given great richness to the
world. It is 1o the exploitation of Africa
and Asia that today the affluent countrics
owe their wealth and their riches and théir
industrial advance.

Bul wc remain where we are. Why ?
Because. we are caught up in past thinking.
Somebody provokes us and we get provok-
ed into saying; AIl right, let us fight
amongst ourselves, We do not sce that third
parties are taking advantage of us.

The time has come when Asia must wake
up to its destiny, must wake up to the real
needs of its people, must stop fighting
amongst ourselves, no matter what our
previous quarrels, no matter what the
previous hatred and he Dbitterness. The
time has come today when we must bury
the past. We should sec in what way we
can make the people of Asia, who were rich
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not only in wealth, not only in talent, but
in culture, in heritage, once more regaion—
I won’t say, past glory, because 1 don't
believe in that kind of glory but certainly
a status in the world, where they can guide
the destinies of the world, they can also mould
the future in order to make the world a fit
place for man to live in.

IThis is the vision of the future which
must guide us today. If we get entangled
in petty quariels then we have to say good-
bye to such a future and we shall always be
enmeshed in conflicts. That is why we
must now look nol to the pest, but to the
future.  If we say, we must look to the past,
how can we ask Pakistan not 1o look to the
past 7 We have Lo chose—either both look
to the past or both say good-bye to the past,
let us try to build a new future . It is easier
for us to say good-bye to the pasi; because
we have never prcached hatred. At the
worst of times, we have expressed our con-
cern for the people of Pakistan, we have
expressed our sorrows at their being deluded
by their leaders, by their military dictator-
ship and so on. We have never preached
hatred against Pakisian. So, for us it is
a little easicr, but in the case of Pakistan
which has promoted a hate-campaign,
and which has attacked India so many
times, is it realislic to expect a sudden
washing away of past attitude and adoption
of new 7 It is not casy. These things do
not come about by wishing or wanting.
I think that President Bhutto is making a
sincere effort to take his people towards a
oew future. Whether he will succeed or
not, I do not know. But at least, he is mak-
ing an effort, and I think that it is in our in-
terest that his effort to turn the face of Pakis-
tan from its past hatred and bitterness to a
new future of peace and friendship is very
much worth supporting.

During the debate it was also said that
certain remarks here were not made for
political purposes. This is a ridiculous
statement.
which is not political. The people who con-
gider themselves as non-political are usually
those who do not want change, but they
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are no less political than those who do want
change.

We also remember that at the time of
Bangla Desh also, while everybody was with
us and broadly supported us, there were
parties which tried to take political advantage
of the situation. They did raise the sort of
issues which they thought would catch the
public imagination, which would show the
Government in a poor light, whether it was
the question of the refugees or the guestion
of marching ow Army into Bangla Desh
or anything else. Therefore, let us not get
lulled by these soft words or imagine that
these things were not political. All of us
in this House are political beings, and we arc
very conscious of the political actions taken
by others. Had there been no poitical
motive, here would have been no reaton to
have the sort of tamasha hcld on the bor-
der—that is the only word thit descries it.
It was as a ramasha, that the peopl: r:gard-
ed it also. Or to have the sort of tainasha
that we wilnessed here.

There is one other point to demonstrate
how little regard these people have for
truth. Almost every day, there is some story
ot other in their newspaper which is complete-
ly fabricated and baseless. Today there
was one which caused me some worry,
somcthing about a Pakistani attack on
Naya Chor. I have enquired and am told
that it is absolutely baseless. It is complete-
Iy fabricated. So you sec that there is a
constant effoit to renew an atmosphere of
confrontation of giving out news that would
incite people.

1 do not want to say anything more at
this stage. But there is one point. Some
Members from my own party talk abeut hope
in the leadership and so on, but this leader-
ship has always stood for one thing, and
that is hope in the people of India, confidence
in the people of India. Let us not lose that,
because that is our stremgth. I think that
is India’s strength. We are with the people.
My colleague Shri Swaran Singh reminds
me of an other point. It seems that apart
from the other heavy work that the Jan
Sangh has, they indulge in eavesdropping
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on telephone conversations-imaginary ones.
I have not phoned to anybody while I was
in Simla, neither privately nor officially. I can
assure them that while we got messages. ...

=t pww W weww : EE Ay Wi -
T |

o guwt waf Wi oF ¥R faser
Sifa, artwr g ot

sit g ww ey weuTs : {1 e aw daer
gwm | wifEd feA % gwr 7 WTo w AT o
AT |

MR SPEAKER : OQOrder, Order. I
am not going to tolerate this. If hon.
Members go on like this, 1 cannot tolerate it.
Will they please sit down now ? WNothing
that they say will go on record. If Shri
Hukam Chand Kachwai persists, then [ shall
have to ask him to go out...
(Interruptions)**

U ¥gE w7 oAk Foom owE aww
TR AR

SHRIMATI INDIRA GANDHI : |
do not remember whether the hon. Member
said that I phoned or Sardar Saheb phoned
or Shri Yeshwantrao Chavan phoned or
Shri Jagjivan Ram phoned or Shri F.A.
Ahm:d shored or somebody else did so on
our behalf. Thit is what I am replying to,
It is imriateial whether they took my name
or not. The question is whether anybody
spoke to Moscoyw. | categorically declare
that nohody spoke to any foreign country
at all. We did receive a large number of
mes<ages from various countries hoping and
wishing that the talks would be successful.
but nobody gave us any advice as to what
we should do for the good reason that they
know that our reaction to such advice is
not very good. We like advice on some
occasions, but not on all occasions because
each country must make ils own decisions,
It is only the country itself and the leaders
of the country who can judge what is in
the interest of the country. Nobody from
outside, however great a friend or enemy,
can tell us what is in the true interest of
India. We knew, as I have said earlier, that
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nobody from outside can be’ imterested in
our strength; it is only we ourselves who are
concerned.

Therefore, I plead with the hon. Membess
of the Jan Sangh not to be the voice of
outside reaction as well as of reaction inside
the country. Today they are repeating
what the enemies of India outside are saying
That is what the Jan Sangh is propagat-
ing.

Wt ww ww ot gy faew T

W pen W woww : ST €1 0E
fgré feemr w7 WO WEEl W1 AW ST AW
femr 2 7

SHRIMATI INDIRA GANDHI : I
know that the House has supporied the
agrecment and the en.re world has sup-
ported it. Let us do so with grace and
dignity.

12.47 hrs.
RUSINESS ADVISORY COMMITTEE
FourTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :

1 present the Fourteenth Report of the
Business Advisory Committee,

SOME HON, MEMBFRS rose—

wery RS - ST Al 9T ag ¥
WAl g R oW AT omo SR
THYT § ag wAATIfeR ¥ o aAwfEATh g
A agA &7 A% oF T ¥ Qg ) & e
pfr geg asd o am A w & -
gyt &= 11 a2 qFA faa & o9TT gE TR g
F % o AT e T e ()

it WO W (MEAEETT) ¢ W
#H o W% wTET T e Y foam o wme
ZAR A & wiowre w1 &em | (wowww)

wsaw wgve - e e e fe wma s
e (e )

st wrToTTe Wi EZH W COE qER
af v ) Afer aw qEw dEyg W o
arar b ¢ awa wr wfewre o anga A7 fram

"+ Not rocorded.
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W W ;7 A SwiEd e A o Wl
it &) grew & g aga WA b

ot sy Wil ZW W sfereTORT
frpw it vt ¥ E o ool WA R
fis e #t wafer waw @ | wroR AT OET
feag wow WA d) % of WEs K froma
¥ §Mq =qra E

SHRI RAJ BAHADUR : I think I am
voicing the feelings of the House when 1
say that thete should be a limit and there is
a limit.

MR. SPEAKER : Thev have already
crossed the limit. 1 cannot tolerate it
(Interruptions). Should the House be held
to ransom by a few members in that corner ?
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All you know is to shout; you know nothing
else (Interruptions).

SHRI RAJ BAHADUR May 1
request you lo expunge the remarks that
have been made against you because the
Chair is the object of our veneration ?

MR. SPEAKER : T will see to it.

There are only five minutes left. (In-
rerruption)

The House stands adjourned till 11 Am.
10mMOrrow.
17.%51  hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday August 1, 1972/
Sravana 10, 1894 (Saka)



